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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A. No. 620/2022

IN THE MATTER OF:

KAUSHAL KISHORE VISHWAKARMA ...APPLICANT(S)
VERSUS

STATE OF PUNJAB & ORS. ..RESPONDENT(S)

REPLY AFFIDAVIT ON BEHALF OF MINISTRY OF ENVIRONMENT, FOREST &

CLIMATE CHANGE

MOST RESPECTFULLY SHOWETH:

I, Ved Prakash Mishra S/o Sh. Ram Sidh Mishra, aged about 50, currently working
as Director in the Ministry of Environment, Forest and Climate Change (MoEF&CC), do
solemnly affirm and declare as under:-

1. That I am, the above-named Deponent, authorized and well conversant with the facts

and circumstances of the present case and thus competent to swear the present Affidavit.

2. It is submitted that a short affidavit is being filed by the answering Respondent at this
stage and craves leave and liberty to file a detailed Counter Affidavit to the aforesaid

Petition, as and when required.

3. That in exercise of the powers conferred by sections 6, 8, and 25 of the Environment
(Protection) Act, 1986, the erstwhile Ministry of Environment and Forests, New Delhi
vide G.S.R No. 395 (E) dated 04th April, 2016 notified, the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016. These rules were
applicable to all persons who generate, collect, receive, store, transport, treat, dispose, or
handle Hazardous waste in any form. According to these Rules every operator of a
waste facility is required to obtain authorization in accordance to the procedures
specified under the Rules. These rules were applicable to the management of hazardous

and other wastes as specified in the Schedules to these rules but shall not apply to —
ARRY

e
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(a) waste-water and exhaust gases as covered under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 (6 of 1974) and the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made

thereunder and as amended from time to time;

(b) wastes arising out of the operation from ships beyond five kilometers of the
relevant baseline as covered under the provisions of the Merchant Shipping Act,

1958 (44 of 1958) and the rules made thereunder and as amended from time to

time;

(c) radio-active wastes as covered under the provisions of the Atomic Energy Act,

1962 (33 of 1962) and the rules made thereunder and as amended from time to
time;
(d) bio-medical wastes covered under the Bio-Medical Wastes (Management and

Handling) Rules, 1998 made under the Act and as amended from time to time; and

(e) wastes covered under the Municipal Solid Wastes (Management and Handling)

Rules, 2000 made under the Act and as amended from time to time.

The copy of Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 is annexed herein as Annexure R1.

4. That it is submitted that Rule 3 of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 deals with the ‘Definition’ clause

which inter-alia includes the following:

3.(1)17. ‘Hazardous waste’ means any waste which by reason of characteristics such
as physical, chemical, biological, reactive, toxic, flammable, explosive or corrosive,
causes danger or is likely to cause danger to health or environment, whether alone or

in contact with other wastes or substances, shall include-

(1) Waste specified under column (3) of Schedule I;

(i) waste having equal to or more than the concentration limits
specified for the constituents in class A and class B of Schedule II or

any of the characteristics as specified in class C of Schedule II; and

S
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(iii) wastes specified in Part A of Schedule [T in respect of import or
export of such wastes or the wastes not specified in Part A but exhibit

hazardous characteristics specified in Part C of Schedule ITT

3.(1) 23. *Other wastes’ means wastes specified in Part B and Part D of Schedule 11T

for the purpose of import and export and include such indigenously produced wastes

as may be notified from time to time. (4s amended vide Notification G.S.R. 798(E)

dated 12* November;, 2021).

That Rule 4 of the Hazardous and Other Wastes (Management and Trans boundary
Movement) Rules, 2016 titled as “Responsibilities of the occupier for management of
hazardous and other wastes™ specified that- “An occupier shall follow the following
steps namely: -prevention, minimization, reuse, recycling, recovery, utilization

including co-processing and safe disposal of hazardous and other wastes.

That Rule 5 of the Hazardous and Other Wastes (Management and Trans boundary
Movement) Rules, 2016 titled as “Responsibilities of State Government for

environmentally sound management of hazardous and other wastes™ reads as follows:-

(1) Department of Industry in the State or any other government agency authorized in this
regard by the State Government, to ensure earmarking or allocation of industrial space or
shed for recycling, pre-processing and other utilization of hazardous or other waste in the

existing and upcoming industrial park, estate and industrial clusters;

(2) Department of Labour in the State or any other government agency authorized in this

regard by the State Government shall, -

(a) ensure recognition and registration of workers involved in generation, handling,
collection, reception, treatment, transport, storage, reuse, recycling, recovery, pre-

processing, utilization including co-processing and disposal of hazardous waste;
(b) assist formation of groups of such workers to facilitate setting up such facilities;

(¢) undertake industrial skill development activities for the workers involved in

generation, handling, collection, reception, treatment, transport, storage, reuse,
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(d) undertake annual monitoring and to ensure safety and health of workers
involved in generation, handling, collection, reception, treatment, transport,
storage, reuse, recycling, recovery, pre-processing, utilization including co-

processing and disposal of hazardous waste;

(3) Every State Government may prepare integrated plan for effective implementation of these

provisions and to submit annual report to the Ministry of Environment, Forest and Climate

Change, in the Central Government.

7. It is submitted that Rule 10 of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 titled Standard Operating Procedure or
guidelines for actual users defines that “The Ministry of Environment, Forest and
Climate Change or the Central Pollution Control Board may issue guidelines or

standard operating procedures for environmentally sound management of hazardous

and other wastes from time to time”.

8. It is submitted that as per Schedule VII of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016, it is inter-alia duty of
Central Pollution Control Board to prepare and update guidelines to prevent or
minimize the generation and handling of hazardous and other wastes & prepare and
update guidelines/ Standard Operating Procedures (SoPs) for recycling, utilization,

pre-processing, co-processing of hazardous and other wastes.

9. It is submitted that the Spent Carbon (Carbon Residue) in production of nitrogenous
and complex fertilizers was categorized as hazardous waste at S.No. 18.2 of Schedule
I is listed under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016. That Standard Operating Procedure (SOP) and checklist for
Minimal Requisite for utilization of Spent Carbon (Carbon Residue) generated from
Urea Fertilizer industry have been issued by the Central Pollution Control Board. The
Copy of Standard Operating Procedure (SOP) issued by CPCB is attached herein as

Annexure R2.

10. It is submitted that Rule 16 of the Hazardous and Other Wastes (Management and
/L\’ \—r?,c?l)" boundary Movement) Rules, 2016 titled as Treatment, storage and disposal

ility for hazardous and other wastes specifies that “




11.
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Th . ia0i occupiers shall
1) The State Government, occupier, operator of a facility or any assoc iation of occup

e : : ; stablishin
individually or jointly or severally be responsible for identification of sites for e g

. : in the State.
the facility for treatment, storage and disposal of the hazardous and other waste in t

. il - aniive Taoill sign and set u
(2) The operator of common facility or occupier of a captive facility, shall desig P

. : delines i ‘entral
the treatment, storage and disposal facility as per technical guidelines issued by the C
Pollution

Control Board in this regard from time to time and shall obtain approval from the State

Pollution Control Board for design and layout in this regard.

(3) The State Pollution Control Board shall monitor the setting up and operation of the

common or captive treatment, storage and disposal facility, regularly.

(4) The operator of common facility or occupier of a captive facility shall be responsible for

safe and environmentally sound operation of the facility and its closure and pos

phase, as per guidelines or standard operating procedures issued by the Central Po

t closure

llution

Control Board from time to time.

(5) The operator of common facility or occupier of a captive facility shall maintain records of

hazardous and other wastes handled by him in Form 3.

(6) The operator of common facility or occupier of a captive facility shall file an annual
return in Form 4 to the State Pollution Control Board on or befq;_é the 30th day of June

following the financial year to which that return relates.”

It is submitted that as per Schedule VII of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016, it is inter-alia duty of
'

State Pollution Control Board or Pollution Control Committees to:-

1. Inventorisation of hazardous and other wastes

ii. Grant and renewal of authorisation

ﬁ”"



278 6

v. Implementation of programmes to prevent or reduce or minimise the

generation of hazardous and other wastes.
vi. Action against violations of these rules.

vii. Any other function under these Rules assigned by Ministry of Environment,

Forest and Climate Change from time to time

12. It is submitted that SPCBs and the State Governments are the nodal agencies to ensure
the monitoring storage and disposal of Hazardous waste and enforcement &
implementation of Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 on ground, which include handling, generation, collection,
storage, packaging, transportation, use, treatment, processing, recycling, recovery,
pre-processing, co-processing, utilization, offering for sale, transfer or disposal of the

hazardous other wastes.

13. That in view of the aforementioned facts and circumstances, it is most respectfully

prayed that this Hon'ble Court may graciously be pleased to pass such other order and

further order(s) as this Hon'ble Court may deem fit and necessary in the interest of

justice.
\ e
o\ /
e
e DEPONENT
VERIFICATION
2
" ",
.@0@ Venﬁcd at on this aayzoF EB at the contents of the above affidavit

aré’@ue and correct to my knowledge and as per official records maintained in the

4-
rouﬁge %rse of business. No part of the above affidavit is false and nothing material
has beenﬁ%oncealed there from.
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: DEPONEN T
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EXTRAORDINARY
9T [I—EUS 3—3U-WUE (i)
PART II—Section 3—Sub-section (i)

IRt | YehTiITa
PUBLISHED BY AUTHORITY
| 244] 2 facett, @HaR, 30 4, 2016/9F 15, 1938
No. 244] NEW DELHI, MONDAY, APRIL 4, 2016/ CHAITRA 15, 1938

T, a9 Sl Ay IRadq §aeg
FftrgET
T2 feeft, 4 e, 2016

T, F.A. 395(3).—Td TR T ITET A i, aREwen i o= srufiree (yaue siw Hrarari

=) AT 2015 #7 T Hoed F39 & U awa qvRT % qaowreld IAiaw T a9 gArad i A= €,
F.3M.582 (1) TG 24 JATe, 2015 FT 3T Tt =7<pat &, 5= a9 ywrfag g it daraqr of, 39 aiE ¥
ST 37 Trorrer it withat, e a7 srfeeEeT safase g, Suasy #2714 Tt 8, @1 &7 i srater F fiaw sraw siw
TATT AR Fd U UF TTET ST THIAT A 75 o ;

ST STAT T 3FT ATAAT & AT FA AT TSI bt Tt 24 JATe, 2015 Tl I FT & T2 ff;
Y FT AEHIT FIT 3 TTET (FaH) & o § @A s@fter & ffiaw Sar & e sreri s qAmEi 97

Trre; feame e forar T g;

I T P [T HCHTE, TATALOT §eer 0 Afef=a, 1986 (1986 =T 29) T &7 6, &TT 8 3H¥ &< 25 FT4 o<
AR T TANT & gU, UHweq rqforse (Jaed, ygeae i Hrarard d=aw) =w, 2008 #r ffarm 39 arat &
srferswia e gu o U srfesrwr & 9 T m 2 a1 e 7 &g o s 8, fAeferfera fRerm samdt &, srarta-

AT |
BRI ED

1. G A S W = (1) = T s Gt ATy ahEwenT 3T ST Aatarg (S S HiuTaTe §=a) Faw, 2016
2|

(2) T TSI § I THTIF T ATLE & TG 2T |

2. AW g1 ¥ R s § Tor ARy afiEmsena 6w s auforel & sydga i ang gir g et =
L T T —

1657 GI/2016 )]
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() ST (Fguor fFaTr s ) sifafaes, 1974 (1974 &1 6) i arg (wguer fAemeor v A=)
gfafam, 1985 (1985 1 14) 3T THF FefI9 I9TU U ST GHI-THT I AT F=at F
YT % AL AT AT ATFAT S A7 FFAfoT 97,

(@) Frforfsas Tra giEgT afemam, 1958 (1958 FT 44) T zaF o9 a=TU 0 3 O0T-9947T 9%
FoTETET et F ITEt F AT AT ATer GEIT o7 @Y F T fHATHIET H 9 Gl F AT
et areT srafars;

@) TTATY] STt STfafaae, 1962 (1962 FT 33) ¥ T8 efid qA1T MU ¥ FHA-HHT TT TATHLA ST
Tt 3 Soeret % oTefie e ey TS ATerHT sratore;

(%) gfafFaw F s 91T U e qu-auE 97 aarEeET Sa-Fia gty (we s wgE),
A, 1998 & arefie e arer St frefr erafore; s

(=) AT F 1T a9 T AT gHT-gHT 9 FATHNTAT AT orRT 31 AT (Y 3T TgEa)
==, 2000 F srefie e Aoy Sty |

3. qfmeTd - (1) =7 et & S @k ©F @2 & srera erufera 7 2

1.

2.

10.

“grferfRae” & watawor (Fveron) srfarfa, 1986 (1986 FT 29) i & ;

FrEqtas® T ¥ T Sfaranty Sf s g S O STAN, EEw, AT, TE-TEEER, JE-TEHE
TfEd ITANT & TREFHT ¥ 77 SAfaree F7 AfAuioa sfiv Foehd F3aT 2

‘gt | W 6 F ITMER (2) F AT AS TREFeny ATAL F oA, Tgead, qUL, L, AT,
Tfvagd, AT, [A.STAN (A= Ia0, T3-THE0, Hg-THe0 gieq TN o7 Auew F o s
At 2 |

“Fferer arfeema” & aREFeay srafargl & Hame d=ed Y 39F Aaem F [ 97 gy Ty agtaw
FIHHH ATHEHT ATHATE

"STATE QTTE, WSO o e giaar & vHr gl e g S GEwm o wena o o atoeat

STTee, AT T fafamTor seeor, o, osT, WeTeor, aiiagd, STFE, U8, a5 Fed, TiEad, & &g
I, EEATALT o Z Icqe ATl & et & forw et srferaty = wfvwe = siew @ Er,

Feard Fguur A= A § S (ygur Rameer s ) srfafam, 1974 (1974 &7 6) #it gy 3 &
ST (1) % arefie o Fetr wguor A= a1 arfooa &

AT e, W i e giaer & vl arar giayr st g S safera =7 8 a7 a7 aeww ar
et e & afaranft s=res g §9Fa &7 F A7 Ataa i & g § sttt B e g S
ITANT qieEshenT T o Aqforset F oved, e v fuem F o oqs afayfet a1 areafes
SUATRATSAT GTLT ATAT GiAeT & 9 § TN fahar ST,

" TEERT" | ST Sl T SETE AT I 0 T S Y ST & Jrede § TR oAl a1 Fodl
AT T AT F T H TR w3 32ed 7 ffmier wimarst # srafore arafiEt w1 =

Ted AT STHRLI" | S1ad T ITHL0T AT g 3T THH Tqree U TRA FedT0 JHATad g q99-
AT TT TATA 5T STHIIT ATIHA &;

“FMaer” § TAT A J=7d" afaId g S I 0, TI=en o, 9 I I7 TSTTRT J-THe0 digd
ITIRT HT ST TE1 o ATAT § 3 T8F =i srfora =% § Aifasw wrad, SAfaw 3u=m, aediwor geiera
GeAT-e9 ¥ 3 e afeafoa &
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11.

12.

13.

14,

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

“TRaTa” & TEF ATHLO T Wl AT TEATA T Tai § ATLT T AT 6 I Rl ST &l of A7 AT & ;

“Fratas T afEwenT a7 9+ Juforee Fw7 [t w2 arer gor afga uw Fatas 3o & aferriar F sefe
FTe TR AT ATTARN ATHT & ST TREFaqT A7 3= At &7 Fafa war g;

“qREFeRT ST e Aafarst w1 watawofi 3P & sqger way” & 78 gAfaa w1 % oo smfea a6 o
AT ST ¢ 3 wfiEsen o s srafargt &7 waber Uy ffq & 21 S v srafory F wRmaeas gitg
THTET % (aeg TaTEs ST T a0 HT HIIE F,

TaTaoftr 32 & srqge TR § FesiT Gt gT0 90T g8 T AqAIad Fis TRt e g;
“gfegr” q TET FE w0 FAfwSa g S aREsena sfwy/ar s safrst ¥ Icred, ygEad, @Ugy, Ta9T,

QT =TI, TAWART, A0, T ST, TE-SHERT0, g-TEehvl, ITAN Y e % arqutis
e F T [l F 3UTeg TE T A g

‘o FUTrY” q FE TET AL ATHIT & ST AT ATk, TEmEtaT, Sfasw, gk, &,
SAATTe, Faehle AT AR SIE A0 o HTCUT TATET T TATALT &l AT 3Thel AT =T AGTST IT TITAT 6
T & FALT FIT HLAT & AT GALT AT HET ol ST § A 2o Aerteriea afeafora grm-

(i) STEHAT 1 F T 3 F srefi fafafae smfars;

(i) ST 2 F A F [T A @ H AT SAA-11 F a1 71 7 Foriatafde el e & srafry dueat % foru
fafatds weresor Siuret & Tam a1 399 stfes Ta are rafare; i

(iii) O sraferst & st Av FAtd & aEd agEE- 1 F 9w F § @ARfE sfire ar arr w F ARt F
T srafers afe o srEET-11 % a9 7 § AR f i aRewens @er ;

“AMETA” F TEE ATHRCNT FTHET ST T 1T T&1 F FTqET AT H A F q7g¥ % €T q A7 A7
af A g;

“ATATAR” T S ATk IT ATTART AT 8 ST TREFHT S =T AT T AT F2aT &

W AT F T AT F TSN F ATATT AT AT FIAT GATE AT AT ST gEAre qided gearast
arfersa &,

et AT a7 afE F e # Cufar Rt & ver srtn i g R wramr 3t 9ihEme F BT 1w
TAE=T07 2 Sl 9 SreaeTd TIEhaHT AT 317 STITY o Fool | Fls TTEHEHT AT =T AT &;

“STIT FlgT AT TATAF” T VAT A<k ATTAT & S THFHT AT T TIAST F FAL, TG, 9T, ASTLT
T AT T AT I ST T@ar g 7 T Far g ;

“STe AT & AT AT FATT & 70 =T 3 F 9 & e 907 1 H Ay eraforg st g o =0+ 390
H waeft =7 & geariaa e a9y eraforee ofae €;

"TF-TEHERT" F SAAFOCT AT TE-SHEARLOT AT T Foh(H207 T N7 et o1 Toeaaor & forT U a=m &g
ATOSE T ITTLR FHEAT ST &

“TAAHHLOT H qA AT AT T TATSIAL o6 (70 TATALO TR LT o THHTHT IT 7 AL FT I
SETY 3T Y THERTOT ST €

ISR § 3806 T ITANT AT T ITANT & TS o (o0 TREFHT AT 77 STI{A FHT ITART AT 2;
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27.  "TTITR" F QA0 § S UHT aREred A1 wrdaarT arad g aw At sl £ g oty &
ST 25
28,  “gEl” ¥ =4 REAT ¥ SUTEg e i g
29.  HY ST OF F HaY H UST qURL F GlAeTE F Afoaw 239 F i fFAh sueEr werHa At
30. TS T 0T A | S (Sguor fAEmer s ) sfafeem, 1974 (1974 F7 6) #7 o 4 % arefia
AT T Tguer =07 A1 AT § ST THF sTeasia §9 TsF &1 TguvT fAg=ror afafa & srefie e it 2
31. “stETeer’ F ey srafer & forw et aiesrem ot ser srafars v sieTeor s 8 S o § v srafore
T JEERLT AT e T Smar &;
32, “HIHTII HEAR” § UE J97 T ATAFHTAT F el & & A7 gAY 39r A srferpriiar & srefi & % "reww ¥ AT
et ot T stfaraTiaT o srefie 7 o arer & & ATeAw § IS weny ST A= AqTAST FT Fle Gae AT
7, T g T HeerT ¥ FF § FH FIs QT 97 Aeqarord al;
33. “qREga” o AT, ¥, T2 AT T FIT TREFEHT AT AT ATIAST AT e HAAT A0 &
34. “qiaTe®” § AT, ¥, 2% AT I GIT TEHFEHT AT 377 IIAL FT FIq€ TG H T A <h AT &
35. ‘ot & ToRET TREFCHT AT 7T ATAL F W(h, TN T AT A0 AT FLAAT B THATAT T
forw &, aat AT whraT st & e T e F10a Fe ir Taeht e |ar 0 7 647 ST 99,
36.  “wA<h aor § fwteriEd e o st -
() IF =91 a9, R 9, gresifed ad, 3arsd a9, &9 ad, s [ o, am s a4,
TTAETHY T 3T 3% & & T % HAd qigd FoaT q AT Fve qof Aigq Heafer Afa oo & =geae; v
(i) THERTT % forw Ik afe 7 oEET V. OF A & § fRetha fEfader v @ #war g feg sud e
o1 gfeafoa T8 €;
37. "ITART" F Ueh HHTYA % ®F § TEECHT AT 3777 T AT ST ATHIT &
38. “SOTIre” & THT AT AT g S 3eqTE AT ITTCATE Aol g (OeaT Ieqrad, TRads a1 STHET & FATSI % o7
AT & T SR 1S ST 967 21
TIEHII — 59 G F TASAL F [0 —
() sratore § Uy "rft ateatera & Sreer gore wgl areft F Sohur % J1, wE arEdt geradt $ie
qfeaT ITUTT & TEEHLT, SATAH IeUTE o STHRT 37T T AT haTaerrat  aread & foham ST g =i
TTRAT 3 AT % ® § G % T I ARG AT ITART Safrst & et F:2ar g |
(i) IreaTE F THY FrRfy AfHd § S ITTET AT g UHRHTT AT qAFG; INOTRT Al AT TAT § g
TERAT # Seariad 3T 19T § i 9 oY ST 36T 1T 2 |
39. “FOTre I F UET e dr Aty g e wgr a«, freaon, 3 "qg = i grformy afveheoft gt

()

T Al H GIOd a8 O T Sl I AIH F o qE H Sud F w7 H 37N FFAT S gear § (% 7 =9
FeRTE AT STHEHRIU 3 THTT SALAT 5 % TN @ | srferatra fafadernt £ @ #var |

== Aot 7 v ae T U= S gt afeariua 99 @ e arfataes ® o € w1 9@t ord gRm S 3

EIRIERE ]
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[9rT II-@v€ 3(i)] RA R TSI ¢ SAETER 5

FETT 1|
g wena 3T =7 Iaf st ¥ wegw i gfawar

4, TREFeA i =7 JufASt F wauw & forg siftranh sl -
(1) TREFHT ST =T ufereel F wage & forw sferanft featarfR wawt w1 ares 3, sraia

(F) IGEIRUIR

(@) =T

(M RGHERIRIR

) T T,

()  HE-TEEHIO Afgd (A9, ST,
(=)  Tfed fue,

) FTErARTT TREFEAT ST o= ATt & I ofiT Ao SAqEe T % o7 ITeart g |

(3) et stfereTRtt & wormae & giorg aREsens i o= sraforg & Tt Sifdsha areafash STl & SoIT AT =7
ST AT et srferepa e gieeT ® gae e fBer srom

(4) et srferanft & v & oREFeT o v sty &7 =9 At F Swddl ¥ aqET wiidEa arwdatas
SRR AT ITTAa fAaere giergr aF aRags BT srom

(5) TET STTATRT ST 0 TREHeHT AT =7 AqTAST T e AT AT, e & TaTas g FOAr Jrgar &
FET WSTLU Y eT qiaeT 38 qiaeT F T=ras® e Uy ST S gt weror 7 e # oo sraend &,
&Y ST

(6) i TREFTT ST 37T AT F T & a7 T TITT ST FT-

(®F)  AguE & [T T S gt A LT TAT A S TATET 9T 39 qOmEt A Hffd
FT; AT

(@) A U FA KL T AT A TG TIAAT, TR T IADT AT KN ATHT FLA F o0
ATAITF SATAFRTLT IS FLUAT |

(5) TREFeAT AR a7 A9fAEt F wiawiiy agga &y F forg 7 9@ & Tl - (1) 757 7 32 foawr
T ST HLAHT 5T o6 Hae | TTFd w5 7F Gt Aeane T, G i 9t iR awh, §9aT i =it
qgl § aiE®edT a7 o= e F (AR, TE-TEE Y 67T IUAN & U sienfe e Ar 9% A
fRrerfeor 7 srdea gRtaa w;
(2) T | 99 T AT 5T AR FRT 39 gy O T R gy At g Aefortaa w e
(F) ITFRE, TE-THER ST T ITAN Haefy FEAFATIN § 9 FIHAT A TZATT ST T
IRIEEEAGIE
(@) T giAeTe i T § AT TG w0 U FHE F TG aATT | FgEdaT Y& AT,
(M) AR, [ATHER ST AT IUANT H @ w6 (U e wrerer A @6t wrEar
FAT;

() arfue FARTTT FAT S b R, CSTEER ST ST SUANT § T FIHA A AT Y wreey
F1 gl wm
(3) AT T Y G 39 SUSET & TATH FHATeaa % o7 Uaeha TISHT a7 ST et § ST Fea 17 TLaRIe
T wAtawoy, a9 T STAarg aiadd GATAT H AT e yeqd ST a2l
(6) TREFEAT ST FT AT F FaeT % foIw JTrerawTe Hi7 7o AT SIeT.-(1) TREsweda i o= sraforef %

TEEad, ICATEA SUgY, WeTLU, TfonT, TfRagd, TN, oIed, JEEReo, TH: 300, I9: JTH, T6-TH9e, ag-
TEERLOT, ITART, Foft, ofawor a1 Mvem & ol e & T Afaqn gey 787 1 § a7 9gu [/ 9 A1
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A AT ST S == At & et it ardie & are et £ safer # siaw e wguer fAEer 9 & wrfasr s
FIAT AUTET ZINT| TSR F o0 U sfrae & aryy Aeaterfed aearest & & o 6 UF gid g, oo

F) o (Fgur FEer s FEEer afafREm, 1974 (1974 & 25) si7 / arg wguwr e i e
arferferare, 1985 (1985 T 21) F el T WU fA==7 1 7 w=Taa it AgA

@) S (yguer FEmer s A afafaaw, 1974 (1974 #r 25) i< / arg (FEuor fHamer s [
srfarfaem, 1981 (1981 #T 21) % srefier s wguor fR==7 1< g Ho[e &= it Tgafa

(M ISR F TAFT F WA H, TREREAT ST o it & o wiewe § ARt @,
IS WA ST 90T F S § TF-FHT00 ST TTe|

e Ag T ST o T Felteneor & Srea UH STTaehTe 1 ST o 99 qF T ST &
i TE AT -
() T%g TS o T == Al % R i e ¥ @ TEwedd qairy (Y, TgEad $i HH

=) e, 2008 F 3usdt & et arfda et =xfr & vF arfae &t safer & gary a5
TTTErRTE T SATAE e T AT Al g

(iy sgEAT IV ¥ fAfafdee afimgens saforse & q@=wor a1 (@FEeRr § @@ w1 A Sas e
TREREAT AUfIrSe (Ya, Tgead i HaTI Fwed) [, 2008 & s dowdiaor 8, #ir ua
TIRTETT & ST T STATer T TAFHTT F oI SAraae FeaT e 751 ¢ |

) 57 sguer A a1 wrtew F fow a9t afitrer § qof srees f wiftg o o st F gearq o ag
AELTF A T FHTLT g 9% T srergs aRdswmena st a1 3w+ qar Bt aeq % foro gar Rufq, e,
2T, AFERT TfEge, ofee, TEEReor, ITAM, fFedw, T=H, T I, T@-TEE0T, g-THenol, ITTRT, o &
yeqTd, geata<er ar fuerd, % foro aqfa giagmd w@ar § o et aare auT U S HE Tgue §re gy
THT 99T 9T 3T w0 Feer F qremw 4 {fAtEse amE w=mrem atwmar s oo Tor [ F g €, vF |9 S
& 7 srafyr & amaes v w=T 2 § Friesw S ui= Ay A @ty F o Gt wer g s sud srfeewtia v garsi
F eremedi| gN, I AT IV H R MU e 9T € § [Aenhia e iy qiEwend i & forw, waT
TEuoT =T A g TR F & AT R v Ante et gt s ST

i g & arfersre & aeftaeor & gom § o7 wguor Ay e U wrfeE e A § 9ge ST qHtenT
FTT % 77 1@ & wa o o f wifewe # ffatds qurstt F Soeem § 92 2 s 37 fAderor R # srfaforfea
B STom
(3) 5T wgur fAEEr A g SufAEw (2) F erefiw wae wifde % Ay 39 a1 g et e e
foare # wia e+ afvesweag 71 39+ 90 71T a5q § ofiT o qiorse) §gor, 9o, T, I, T
TEEFTOT, ST, fareawr, qa=nor, s wife, q&-eedeor, 9g-Saeser, IUTET 37 f&wT &7 yeqrd, oiqeor a1 [ee &
e i giergrett it gEAT R ST FT Jgu A i g 969y a9y 77 AfAtase qre TS e = ®
AR it T squrerd F3 |
(4) TS YT AT T eAEE i IHH FO A7 At Fd gu Y gaars w7 IEFagEd q9Ey 37 gU A
ot o arefier FReft STfasmTT i Y= e & ST T T |
(5) == At % srefie wfarga s sttt 39 g wetea y=g 3 # afid@eny v = qqiorel & qivere

TEATT &Y qAT FAT Jo7 9%7 4 | e s & afga arfvus =7 7 30 7 37 399 @ 3 Faig ad s 39
Fraeoft & wafaa 8, 1 77 Jguer {107 91 it $&qa F4T |

(6) TS U AT AT afvEFeHT ST ot erafAreat & wae F forw o= At F i afaifva zerst i
faforfteat afga uF TRy TR 37 78 Fatad 097 & e @t ff Raag a7 sartea safa & e F o ger
L&

(7) TREHHT ST AT ATTACE] & TTIEFd ATedT o TIFAT Tlg T TREFHT 3T F=7 AT 6 Tfoerar &
STTErERTE & AT 1A TGO (307 1€ G S i T2 976 § T

(8) T ATEq(a® STANTRAT il TEFEAT ST 7T FTACE T hae ATeqTa® FANHRAT 1 TTEeF § Tafe
A % AT g |97 ST
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7. it & fFefaa ar @+ f afdg.- (1) 757 sguor [ 98, 3f3 s e § wifesr #71 o
STrerRTe § Fermedt AT srferfaae & Freft Iuarer & a7 == [t § & Bl Fr i oI F9 § o9 e T 8 v 9
TAATS FT FAHL AT AT I FO T AT T FLA & AT AT 6 3 T UHT Iafey Sv 9 A0 2  siaeas
THE AT AT 7 T I7 e fag T 76 |

2) i § Aefaa ar @ g o o yguer fAeerr a1 st S i efea ar @ G w@r g, v
aivEenT srafors fi geierd e o wee % foru fAder 3 "o it UET safaa var [der T srared F:3 |

8. TREFen R o= AUt &1 sWewur.- (1) sgfagrsh & sfganft, 9e9 &9 & s@fas s@fy 5 foo
TREFEHT ST ST STTILACET &l AT FT THAT ST UH TIfAreat § faear siaqeor, $er, (==, T3.97, T&-Sedhor,
TAZ-TEHERTIT S ITHNT T ST TET ST T ATHAGT bl (A0 % forw Iversey T |

i ag T T wgur ey A fAeferfera At & we fa & srater & fawarfa w2 w9, st -
() oAy 39 o7 TF B GoAaTwdl I AT SHAT & TF 9 AT &A1 T
(i) aTEatas AT ST e ey % sErasd 3 ATt owar F UE |7 e 37 a6

(iiiy  srferaTnft S Hag wrow § erew, W, e ygiEe a8 w@d g
(iv)  sraferse foreg g T=rehoT, A ITTH, T-TEeEvT, §g-SHehio a7

IR % forw sfwea & o 3q fafere =7 & detha B st i sraeasar &
(v) TorET ot AT |, Sfererol e uR UE | e AT a9

9. yREFeaT 3% = AUfAE &1 ITAR.- (1) Icure Ui afgd (Ff3 72 TR F1 90 9871 ) UF d6ree & w7
H TREFeRT ST T AT ITAT AT Fg-THew 0 a7 Fheft o7 730 & e 03 -seeae T, Fad Head Igur
T a1 g1 faw o fRenfReEert AT W 3 e uw s forse 3 Hae # wrod wguvr fHEA a1 § ATy He
% TYATA &1 (AT ST

(2) Stet fafore IT=nT F forT AraF S=Ted T taaAt a7 anieetE gt Suasy T g, a8l feald Tguv [FEE 9 |
AR T T A SATOAT ST O F AT 97 SHIET YT AT Y THE AT heatd TGO Ay are g
T THTAT TRaTE AT fEemtaeer dame &y ST

g 7E & 7f e ffore IwanT F A9y § Fow sfore F forw BT @ g q9r awtawer aea i
FqITeR IR BT T 91 s wguer e A g Tt erafare T IwA F Hay # Feary yguer e
TS ZIT STERT & TEAW AT STTAT & AT FrferaTe A o7 ST Jehar & 3T UH O T & ATl & dhea i Tgur
=T 91 it T srguor AT et & g wam

(3) HT¥z AT | STUTAE F AZ-THEFLOT % o qEHeqvi i AA9AFAT Tt R0 (oreeh (T Anigeta frgia st yguor
= 91 g7 T & Suersy w7 fAU U g aunly areatash SUARTRCAlr G AT F HE-THAHIOT & qae o
e F217 % forw qateeor (e sfaf g, 1986 (1986 FT 29) & aiid sTferdf=d AT & AqITAT AT Hhar
STTOAT:

g 78 & umet F srfaf=a g 9% TREwedT ST =T it F =T ITANT g TAT TIST ThAT ATATS
SITURT, ST FY IT=fera o = 2
10. qrEafas yAETE % T AFE = IS A1 aniedd RAGid.- T=Ewr, a9 ST Saarg aaad g a1
FRIT IO FEAT AT T A9 9T U TREE AT ST 7T ATt F qATAIUT dAEd edd & o ATAE
I TE AT AT ATTE et RIgia ST ¥ T

JEATT 11
TiEhen 3l =T srafiree v a9 &) Rafa

1. 9REHead R o= et 1 e &R Fafa (@ @9ew).- T@iEer a9 T S@ar e g9,
= (oAl o TSN F AAATT THFEHT AT =T ATACE % HIHTE FFAF o (oIT Free HATT g |
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12.  ufEweny o) o= et & amana i) fafa % forg sfifa- (1) aReEsenr sie v srafore w7 fGef
AT T | T | AEameer #3 F o #1E arama oq=iT 981 g |

(2) URETFEHT T AT ATIACE FT AATT Fae [AHHT, TS, ST T Hg-TEHERT Aigd, ST F forw &t
AT EAIT

(3) ST 1 3 97 & § gfEaweny sraforee #7 srara Fatas 3o f 0F gfea agafa & v areatas s
% forT s T e za forw qarfaw, 3= e Sreery afiada @eres i sata srferd grft

(4) AT I & AT & H st qfAreal &7 AT TATET, a9 ST SAaryg IEdd §Ared f qqatd ¥ e

g
(5) AT 11 3 T o F 77 AATAreat 1 =AW 13 7 & T A7 % AL i STFT AT o A= il [eoquit

F FATHTT ST MM
(6) FE VI H fafataee afvwieen sfiiv v srafareet &t srara srqer wgt g

7 qa & gt Nl T ST qg= VI F 90 & T 90 @ § gHias THHead i d+F (Al F AT
T, AT ST STAAT TEdT JATAT A AgAfT F g gt S et VI F 9O & § Eag s
AT o= ATTACET F ATATT & oI AeEAT F AT |, IT T AATAH <97 1 T i qgafd & e 9¥ fF=m
ST

(8) TREFeHT ST av T aaferset, S ag= 1 # et a8 €, B o= 1% a1 # sfeafea aiwewmens
A FATH &, & AATa qoAr [Aata F forg == ar futa, aa & srara v f[ata, & s & @ awteww, &9 0w
ST T HATAT i IF o stAtT srafera g

13.  ufReEweny o= = srafdrset ¥ e i afokam - (1) saET 10 & 9 % i 9 @ § e aiwwenT she
7T ST F SAATT AT HHTIET §=A §q 98 & Sogh aredids YAFGT I%T 5 % 97 THH gHiag qearas
qEd SGg=T 11 F AW & & dag § Faias 390 F @ gia gatd afga Jeartad g & forw axtawr, a9 siw
TAATE, TRATT HATAT Tl AEET FT AT THF AT g T8 15T TG0 AT FIE F GAATH AT 6l U AT
AT &7 =0 Hae § Gatad 15T T 18 Irady e afgd Taiawyr, a9 T Saarg 9iad" §Aad i TEqd 6
ST

) AT 1| F ATT T | A5 7T AT & AT & (70 AATAH 6 (o1 T, T i STeranyg Tiaa
HATEr AT AqAiT AT Al gt qAT, AATad g g’ VI F geieag aEarasii & sAfafed ey,
Aeatortad aearesit, S|T o 719t 21, % AT ST o TITEFI0 Sl T&T 6 % FTTET Uterd gaar1 Teqd Hf ST
AT VI (38 &, &t 1110) % F91F 4 (2.) T 4 () ¥ o195 TIFT d9d TAqT SAFeI et garr1 & forw == et
F AT TorEd T S AT ATAT TH S

@) o = AR ¥ S S, TS AnE;

@) 5 (g A REwer vd ) afdfem, 1974 (1974 #71 25) i arg (aguer # fawer va feE)
an%ﬁ?m 1981 (1981 #T 21) ¥ FHA-THA TT TAT HMAT = FFAT F ATT-AT L-AqfATE (Fed T Tgea)
e, 2011, ST oft werts= 21, & siasta wrfaeRTe & siasta fafdr arer sgwafar,

@) UHT ATATAH ST AT g, ATEqTas TATHRATSA T AT T AT FT AT FAT 2, FET T=T 7 | T 1T HT
TTERTE ITCT 31T 3T T AT 7 U T T2T 6 F AT Hode i STTusf|

(3) AIAT 3 F ATT @ & o0, FHT-THT 9% TATHMAT -377{r0e (e Ua wgwa) =7, 2011 & TG+ | %
St AT GeAtag Rl TFT ST ST TerEel (A SATSAl AT AT It AT HHew F AT AT ITAST a3 &
AT & HIHS |, ATATAH 6T I (FaeT T Tgead) [Faw, 2011 F Fa-iq 3carash & &7 # ey Scarae aria-
TTERT ST 2 T AFLTFHAT R

(4) STEAT |1 F AW F § qArag STferear & Juor i T & 74, HA7 o Tiew gy aqgHr VI F

Fiad (3) § a0 7T AT FEATASI T FATI FFaT Sruwm

(5) STHAT |11 F AR F 7T AT @ & Haer | o7 g T TH 9%, T 1620, a9 oY Saarg TRadd qared grer
5T wguur A Svet & greq fevafort efw Yeon, afy S g, W A= #2d gu snaed & S & ot siw
AT & T fAeferterd & g A od & sreaefie Tre et £ srafyr ¥ siww araa F forw sty s £ 5 awdft § -
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(i) et 32 & sger gl

(i) Iea= sTafarsat & orver a7 AeT ¥ forw wait s7geay;

(iii) T oo =T v & fRfer mrer e sl eafa;

(iv) ST |11 3 AW & % T F ATA H FATa® 397 § 93 giua dgatdl

(6) TATAROT, A ST FTAAT TRAGT HATAT FIT HATAT Teqaey qT HIHT e TN, Feard Tgur [{=r are
AT FEta T T T a1 v srAta i wia I i ST artEs aaEEr VI 7 e 399 Se6ta et &
I H ST AT BFFAm ST I

(7 TREFEAT AT AT AT FT ATATAF AT G AATAT TREFEHT AT AT AT F AT HT T@-
@ T 3 H FT 377 T/ T 7 0 AfHeral Fr fAreror §q STerser FEr S

(8) e Y ot eraferset &7 sraras fAed af et day Faeeft § 21, % 30 S & A1 399 9599 5T
T fRF0T FE FT T 4 § FT0F Fraeoft qriee Ham

(9) T AT SAHYT &Y o STeat & forw arana o S v) IREwedT e sew srafereat & 1000 ITH AT
1000 T+, o & TgAT #7372t % qaaq Srard g STAAfd ST F 6T AFeqFHar ¥ ge g

(10)  Tcae ST €T e STiaEwTo greT gt R s & S % ar vww 6 7 R w sqaw g9

TEATAST g1 3T Hag & ATAe # [FAaias 39 g7 TATASIT T JIeaT SToq TAEILTAT | Sqiorees /a7 foreeroor i
wireror RrE w1 HAT e FTT JeATIe R S

14. 9T & TREFen AT I Fufrg ¥ Fata it wfFaw.- (1) S T=0 000 F 907 %, STTEEAT 11 F 9 | ST St
VI # fafafEe sfers &1 Fafa = a1 =gF A Afareft sa=T 1 F 9T F ST ST VI § fEfatase saforset &

Tag ® fAata 2 e g7 7 fofe & @ T qeata & 9 TREHend S 7T ATl & qEaread ST
Hoere % fore qaiawor, a9 siv Saary wiads Jared w1 97 F@7 F 9 7657 5 F e TEd H

2) Iu-faem (1) & srefie fanelt srarasy i wif o, wartewr, a9 i sterarg aiveds garers quf e ST F#3 i
I ¥ |75 & At ety § yeartaa Faia & forw safa 3 g § =i U 3910 afeivd w2 g ST a8 Aaeds®
THE |

3) T, A Y ATy TREd gATd IT-ATw (2) F arefiw waw srgmta £ wia w7 F wsw sguer s
TS ST ATTIACE IT+ g &l 31T IH TH % TgU0T [HAS0T TS I i [HATq HT T AAEAT § TAT G181 Tea i<
HHT gre Tt 1, Rt srata i germsdt & squras gRfea w2 % oo srrfoa s )

(4) ratas 75 gRtaa Fam & oA w2 arer 39 § 09 g gt et Fel an] &, ST g9 & 03 A9 Hi
TET AT SO |

(5) Frafas =g g2 Fam & 9191 F 9790 757 6 § g9 Ieqras g |

(6) TfEHenT 3T o= qatrst #1 Fatas y=T 3 § ' g Fatq e s afiwaenT ar s sfarg v
Irferer TR i U @ U AfSrerEt i fAdretor F forg Suetsyr Fram |

15. FAYT FTATAT.- (1) T F AT AT Aa¥ aREweaT AT 1= rqforeai &1 FFata <ii¥ s &g THeT ST
7f3, -

(i) g =4 I F AqE FHT T AT AT ok AT S, AT

(ii) STAT HS 7 oA g a6 a7 e § areq 1 TS 25

(iii) g Haae qEaras § Iwafaa forfaw saet & srqeme A8t 8; av

(iv) THHT TROUTH ATHAF TEREHT FTIACE 37T =T ATACET 6 TH ATTHTT T FASET AT
ety fater & T fagrat & srfaswaor ® R 70 2 (st ve #3dT) ° Raear 2 |

2) REFEHT AT 37 STTFACT & (e SATATT T AT H, ATARAT ATATE F AT | Tg=e ¥ ardrg § Taof fa=t
T srater & Wia ST AW T T AATACE F A HA7q HOM 7 THq1 hareaae qateaq qaae o HHT %
TTTEER0T ZIT GATOAT AT SO eae i =T o ST g7 UH S feree & Aaer £7 397 #, o 78 #1d 39
TS & TGO A= A, ST Uead A g, A At 7 2 FEawi F SE w4
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(3) TTEREHT AT AT FTTUCE % STAL ATATT hT FAT §, ST ATATAS KT TAT FTHT TAS T 2, AT IS T HHT
[ TTFErHeor ZTT feT UF SvaaT 1 sS4 ST Sl g foreeh T Safaa s Iguor == e | =9 A7t % ofaiq
TTFErRTE 21 AT ST oTrerd, HeTor Y fAver e v 47 S dear 2|

qq9 - IV
TREFEAT TIT F+T AFAET F A, w0 S fAver F forg gfawr
16.  IREHeHT AT I AYMAET F e, Werwr A FAyew ¥ g glRr- (1) a7 Twwr, ateanf,
FEAET FT TAAT AT AAATRAT FT HOF AfCah ®F F AT SF T T T T9F & F T § GTEGHT AL T
ATTATET o 9TTE, ST 37 fAaere i giae warfig #3a  forw waet it qg=a w2 & forw e i |
) AT AT HT TATAT AT AT GIAGT FT AT, TH Tae § F37 TG0 [FI=07 A€ FRT G0T-907 ¢

ST f 0 g et Atasts Rgiat & A, ST, HST0 3T =7 ae qiaer RS o7 warfoa w3 i o d@aer
T ST FET A H fRSTe Sl -39S F7 AT 910 H |

3) =T TguvT =T A RAfia & & ATAT A7 AATY Qqved, SSTr ST e giaered ® w6 a5y =
FT ATHET T |

(4) ATAT GIALT FT TATAH IT AraTe Giaem wr srferanft Fi yguor = a1 gy q9g-g97 97 9 0
TU ART-2<7 THETat a7 AT T=Tee TeRara & ST graeT & qard i Taaoig 318 | dqha ToAed a7 T6%
THTI ST THTIT T9ATT T AGEAT & forg /eeame grm|

(5) ATAT AT =T AT AT e F Aferanft grr wgftaq B o aiwean i v srafaee #1 y=7-3
¥ srf¥rer @ ST

(6) ATAT AT FT TATAF AT A GaaT w7 At fbeq ad e deer Faeft & 21, % 30 7 #r 47 399
T ST IO fA=07 1S A7 %7 4 F arfin Fawoft arfee wam

FATTV
TREwena aafirse £ THRET, dAwetinr ik aReag

17.  §HISRT SlX AFAr.- (1) TREFEHT IT 77 ATIATE] FT Tgead Feed arer el ATy sfi ofe, d=mor
AT fAae giaem % y=res gy a8 getea T smon & ofwEwenm siv s saforeet i ST e wgoor
=T A1 3T FHE-aHT T ST ARtE e AEidl F AET g TgEad, $e ST qhiaed & forw SugEa afie
q & ST AG Rt w1 w1 7%7 8 % ame & suwm)

) e UHT ATHRAT FT AT ST ST &7 AT 7 31, F9THTT BT 3T STAqTY F1LHT il T F2A § 7 2|

18.  ufEwend R o=y 9+ FUfASSY &1 aREeH.- (1) TREFTT 7 o= erafaree 7 7REg" =9 F=et &fiv qex
71 srferfere, 1988 & srefie Fektr |aTY gAY aATT MU fAarei T 30 e § a9g-a97 T2 Fea 1 Tguv faz=or a1
BT ST ATer frgiat & Sqare gnm

) ATrARTT TRagaHar F1 Aqroree it TREFTT THd & Fae § T 9 H FHIT AT i arara fy & gom
H T30 ST ATer SUTHT FT 3T FTUIT Y TREHFHT 3T FeT FT(ATE SATLTAT T =T 8 % STAATT (A fegd FHeT |
(3) TiEFeTT T o= araferee # sifaw Aaere % forw oy giaer q& aieg, S smfire o g9 e a5 &
AT TST H IS F, TF TRAgH % ATA § TTOhat g7 a1 A1 6 o7 TgU0T (42307 a1E & "srarf<y Ao’
gre FRaT ST

(4) TREHFETT ST dv T AL F [AAFY AT Hg-THERI Afgd 3T % fouw aRags ¥ A #, Juw g
qEgAFal F AUTreT {9 ST & T3 G 5T Tgur ==y Fret wr giea B s

(5) TREHFEHT AT AT AT F [AAH, TE-TEHERL0T qled ITTNT AT (A= F o g1 o7 ofiw 97 & ey
T % AW | TTETHA & A9 §, JO0awat afvagasdl #1 aferee |0 S & 0F ITHa 941 & Jafead a7
STEuT AT 7 AT 9F g7 39

(6) TiEFeTT ST o7 Ui & qREgd & ArHd §, geierd ufagd &7 ridcd SuvrEat ar yreaswar, st
g FT SHIEAT FIAT g1 3T AT T T =07 91 | TRage & forw sraed i w@ar a1, i g
T I ATAGAT § T & F FqTHT ST AR

(7) afvag & ferw sferare it gt Soorwat a1 sreaeat gra £ ot St e & afiags f sraear £ ST @
2l
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19. Faa T F AT § T g S T REwenT AR o= e F g araEt et (dETee swmae).-
(1) sraferse FT JoorEwRAT Ji= T T IF Fe A WA T2 10 § A= T hr A Tiadn qqre wE S TorEsdt
grer a4t T wfaat aw g R s

T Fe giga e @& ERIEE]
(1 (2)
wfer 1 (299) SUTERAT FIET HHT AT T(AAT T ZEATAL HA & a18 q5T TG0
=T 91 #°r et i ST
gt 2 (fi=) TRt g TREgTHAT & SH TT gEATAT A & q9HATq T I
TET STt 37 o 5wt v aREgaaar g o S ST
wfer 3 (TeTe) FAree T FTA & TeAT  AT-qFdl (ATEqATa AT AT ATE,

AU S AT giaeT s=rerE) T SO T Tt St e
9 4 AT TF TTaahal g1 A 18Ed gearea? 1 S|

gt 4 (Fa<Y) Fferse T THFHTT T T F T9AT TTawal gIar Tagaswar sl
HdY STt

Tt 5 (297) TTeAal 1T T5F TGO (HF=07 a1 &1 9sit S

gt 6 (=) TTeARAT G SITOTRAT i HS ST

g 7 (q37) 7 JOUTRAT o TS T 2 a7 ATt ZTT SUOERAT TS WEEor
IERENIGIEEIR EiRc el

) SRt g 1 (93d) F TS TGO A A1 AT ST Fw ofiT aREwen srafore A1 sy srafires ®
et aea oo & wfiags &3 it qur § St srafirte % Heerd F aie § g8 ToAT & sq TgUT aSt B gied
FAT
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 4th April, 2016

G.S.R. 395(E).—Whereas the draft rules, namely the Hazardous And Other Wastes (Management and
Transboundary Movement) Rules, 2015, were published by the Government of India in the Ministry of Environment,
Forest and Climate Change vide number G.S.R. 582(E), dated the 24" J uly, 2015 in the Gazette of India, Extraordinary
Part II, section 3, sub-section (ii) inviting objections and suggestions from all persons likely to be affected thereby,
before the expiry of the period of sixty days from the date on which copies of the Gazette containing the said notification
were made available to the public;

AND WHEREAS the copies of the said Gazette containing the said notification were made available to the
public on the 24" day of July, 2015;

AND WHEREAS the objections and suggestions received within the specified period from the public in respect
of the said draft rules have been duly considered by the Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sections 6, 8§ and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2008, except as respects things done or omitted to be done before such supersession,
the Central Government hereby makes the following rules, namely:-

CHAPTER 1
PRELIMINARY
1. Short title and commencement. - (1) These rules may be called the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Application. - These rules shall apply to the management of hazardous and other wastes as specified in the
Schedules to these rules but shall not apply to -

(a) waste-water and exhaust gases as covered under the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974) and the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981)
and the rules made thereunder and as amended from time to time;

(b) wastes arising out of the operation from ships beyond five kilometres of the relevant baseline as covered
under the provisions of the Merchant Shipping Act, 1958 (44 of 1958) and the rules made thereunder and as
amended from time to time;
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(©) radio-active wastes as covered under the provisions of the Atomic Energy Act, 1962 (33 of 1962) and the
rules made thereunder and as amended from time to time;

(d) bio-medical wastes covered under the Bio-Medical Wastes (Management and Handling) Rules, 1998 made
under the Act and as amended from time to time; and

(e) wastes covered under the Municipal Solid Wastes (Management and Handling) Rules, 2000 made under the
Act and as amended from time to time.

Definitions. - (1) In these rules, unless the context otherwise requires,-
1. “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

2. “actual user” means an occupier who procures and processes hazardous and other waste for reuse,
recycling, recovery, pre-processing, utilisation including co-processing;

3. “authorisation” means permission for generation, handling, collection, reception, treatment, transport,
storage, reuse, recycling, recovery, pre-processing, utilisation including co-processing and disposal of
hazardous wastes granted under sub-rule (2) of rule 6;

4. “Basel Convention” means the United Nations Environment Programme Convention on the Control of
Transboundary Movement of Hazardous Wastes and their Disposal;

5. “captive treatment, storage and disposal facility” means a facility developed within the premises of an
occupier for treatment, storage and disposal of wastes generated during manufacture, processing, treatment,
package, storage, transportation, use, collection, destruction, conversion, offering for sale, transfer or the
like of hazardous and other wastes;

6. “Central Pollution Control Board” means the Central Pollution Control Board constituted under sub-
section (1) of section 3 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974);

7. “common treatment, storage and disposal facility” means a common facility identified and established
individually or jointly or severally by the State Government, occupier, operator of a facility or any
association of occupiers that shall be used as common facility by multiple occupiers or actual users for
treatment, storage and disposal of the hazardous and other wastes;

8. “co-processing” means the use of waste materials in manufacturing processes for the purpose of energy or
resource recovery or both and resultant reduction in the use of conventional fuels or raw materials or both
through substitution;

9. “critical care medical equipment” means life saving equipment and includes such equipment as specified
by the Ministry of Health and Family Welfare from time to time;

10. “disposal” means any operation which does not lead to reuse, recycling, recovery, utilisation including co-
processing and includes physico-chemical treatment, biological treatment, incineration and disposal in
secured landfill;

11. “export”, with its grammatical variations and cognate expressions, means taking out of India to a place
outside India;

12. “exporter” means any person or occupier under the jurisdiction of the exporting country who exports
hazardous or other wastes, including the country which exports hazardous or other waste;

13. “environmentally sound management of hazardous and other wastes” means taking all steps required to
ensure that the hazardous and other wastes are managed in a manner which shall protect health and the
environment against the adverse effects which may result from such waste;

14. “environmentally sound technologies” means any technology approved by the Central Government from
time to time;

15. “facility” means any establishment wherein the processes incidental to the generation, handling, collection,
reception, treatment, storage, reuse, recycling, recovery, pre-processing, co-processing, utilisation and
disposal of hazardous and, or, other wastes are carried out;
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16. “Form” means a form appended to these rules;

17. “hazardous waste” means any waste which by reason of characteristics such as physical, chemical,
biological, reactive, toxic, flammable, explosive or corrosive, causes danger or is likely to cause danger to
health or environment, whether alone or in contact with other wastes or substances, and shall include -

(i) waste specified under column (3) of Schedule I;

(i) waste having equal to or more than the concentration limits specified for the constituents in class
A and class B of Schedule II or any of the characteristics as specified in class C of Schedule II;
and

(iii) wastes specified in Part A of Schedule III in respect of import or export of such wastes or the
wastes not specified in Part A but exhibit hazardous characteristics specified in Part C of Schedule
IIT;

18. “import”, with its grammatical variations and cognate expressions, means bringing into India from a place
outside India;

19. “importer” mean any person or occupier who imports hazardous or other waste;

20. “manifest” means transporting document prepared and signed by the sender authorised in accordance with
the provisions of these rules;

21. “occupier” in relation to any factory or premises, means a person who has, control over the affairs of the
factory or the premises and includes in relation to any hazardous and other wastes, the person in possession
of the hazardous or other waste;

22. “operator of disposal facility” means a person who owns or operates a facility for collection, reception,
treatment, storage and disposal of hazardous and other wastes;

23. “other wastes” means wastes specified in Part B and Part D of Schedule III for import or export and
includes all such waste generated indigenously within the country;

24. “pre-processing” means the treatment of waste to make it suitable for co-processing or recycling or for any
further processing;

25. “recycling” means reclamation and processing of hazardous or other wastes in an environmentally sound
manner for the originally intended purpose or for other purposes;

26. “reuse” means use of hazardous or other waste for the purpose of its original use or other use;

27. “recovery” means any operation or activity wherein specific materials are recovered,

28. “Schedule” means a Schedule appended to these rules;

29. “State Government” in relation to a Union territory means, the Administrator thereof appointed under
article 239 of the Constitution;

30. “State Pollution Control Board” means the State Pollution Control Board constituted under section 4 of the
Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and includes, in relation to a Union
territory, the Pollution Control Committee;

31. “storage” mean storing any hazardous or other waste for a temporary period, at the end of which such
waste is processed or disposed of;

32. “transboundary movement” means any movement of hazardous or other wastes from an area under the
jurisdiction of one country to or through an area under the jurisdiction of another country or to or through
an area not under the jurisdiction of any country, provided that at least two countries are involved in the
movement;

33. “transport” means off-site movement of hazardous or other wastes by air, rail, road or water;

34. “transporter” means a person engaged in the off-site transportation of hazardous or other waste by air, rail,

road or water;
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35. “treatment” means a method, technique or process, designed to modify the physical, chemical or biological
characteristics or composition of any hazardous or other waste so as to reduce its potential to cause harm;

36. “used oil” means any oil-

@) derived from crude oil or mixtures containing synthetic oil including spent oil, used engine oil,
gear oil, hydraulic oil, turbine oil, compressor oil, industrial gear oil, heat transfer oil, transformer
oil and their tank bottom sludges; and

(ii) suitable for reprocessing, if it meets the specification laid down in Part A of Schedule V but does
not include waste oil;

37. “utilisation” means use of hazardous or other waste as a resource;

38. “waste” means materials that are not products or by-products, for which the generator has no further use
for the purposes of production, transformation or consumption.

Explanation.- for the purposes of this clause,

@) waste includes the materials that may be generated during, the extraction of raw materials, the
processing of raw materials into intermediates and final products, the consumption of final
products, and through other human activities and excludes residuals recycled or reused at the
place of generation; and

(ii) by-product means a material that is not intended to be produced but gets produced in the production
process of intended product and is used as such;

39. “waste oil” means any oil which includes spills of crude oil, emulsions, tank bottom sludge and slop oil
generated from petroleum refineries, installations or ships and can be used as fuel in furnaces for energy
recovery, if it meets the specifications laid down in Part-B of Schedule V either as such or after
reprocessing.

(2) Words and expressions used in these rules and not defined but defined in the Act shall have the meanings
respectively assigned to them in the Act.

CHAPTER II
PROCEDURE FOR MANAGEMENT OF HAZARDOUS AND OTHER WASTES
4. Responsibilities of the occupier for management of hazardous and other wastes.-

(1) For the management of hazardous and other wastes, an occupier shall follow the following steps, namely:-
(a) prevention;
(b) minimization;
(c) reuse,
(d) recycling;
(e) recovery, utilisation including co-processing;
(f) safe disposal.

(2) The occupier shall be responsible for safe and environmentally sound management of hazardous and other wastes.

(3) The hazardous and other wastes generated in the establishment of an occupier shall be sent or sold to an authorised
actual user or shall be disposed of in an authorised disposal facility.

(4) The hazardous and other wastes shall be transported from an occupier’s establishment to an authorised actual user or
to an authorised disposal facility in accordance with the provisions of these rules.

(5) The occupier who intends to get its hazardous and other wastes treated and disposed of by the operator of a treatment,
storage and disposal facility shall give to the operator of that facility, such specific information as may be needed for safe
storage and disposal.

(6) The occupier shall take all the steps while managing hazardous and other wastes to-
(a) contain contaminants and prevent accidents and limit their consequences on human beings and the environment;
and
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(b) provide persons working in the site with appropriate training, equipment and the information necessary to ensure
their safety.

5. Responsibilities of State Government for environmentally sound management of hazardous and other
wastes. — (1) Department of Industry in the State or any other government agency authorised in this regard by the State
Government, to ensure earmarking or allocation of industrial space or shed for recycling, pre-processing and other
utilisation of hazardous or other waste in the existing and upcoming industrial park, estate and industrial clusters;

(2) Department of Labour in the State or any other government agency authorised in this regard by the State Government
shall,-
(a) ensure recognition and registration of workers involved in recycling, pre-processing and other
utilisation activities;
(b) assist formation of groups of such workers to facilitate setting up such facilities;
() undertake industrial skill development activities for the workers involved in recycling, pre-processing
and other utilisation;
(d) undertake annual monitoring and to ensure safety and health of workers involved in recycling, pre-
processing and other utilisation.

(3) Every State Government may prepare integrated plan for effective implementation of these provisions and to submit
annual report to the Ministry of Environment, Forest and Climate Change, in the Central Government.

6. Grant of authorisation for managing hazardous and other wastes.- (1) Every occupier of the facility who is
engaged in handling, generation, collection, storage, packaging, transportation, use, treatment, processing, recycling,
recovery, pre-processing, co-processing, utilisation, offering for sale, transfer or disposal of the hazardous and other
wastes shall be required to make an application in Form 1 to the State Pollution Control Board and obtain an
authorisation from the State Pollution Control Board within a period of sixty days from the date of publication of these
rules. Such application for authorisation shall be accompanied with a copy each of the following documents, namely:-

(a) consent to establish granted by the State Pollution Control Board under the Water (Prevention and Control of
Pollution) Act, 1974 (25 of 1974) and the Air (Prevention and Control of Pollution) Act, 1981 (21 of 1981);

(b) Consent to operate granted by the State Pollution Control Board under the Water (Prevention and Control of
Pollution) Act, 1974 (25 of 1974) and/or Air (Prevention and Control of Pollution) Act, 1981, (21 of 1981);

(c) in case of renewal of authorisation, a self-certified compliance report in respect of effluent, emission standards
and the conditions specified in the authorisation for hazardous and other wastes:

Provided that an application for renewal of authorisation may be made three months before the expiry of such
authorisation:

Provided further that-

(i) any person authorised under the provisions of the Hazardous Waste (Management, Handling and Transboundary
Movement) Rules, 2008, prior to the date of commencement of these rules, shall not be required to make an
application for authorisation till the period of expiry of such authorisation;

(i1) any person engaged in recycling or reprocessing of the hazardous waste specified in Schedule IV and having
registration under the provisions of the Hazardous Waste (Management, Handling and Transboundary
Movement) Rules, 2008, shall not be required to make an application for authorisation till the period of expiry
of such registration.

(2) On receipt of an application complete in all respects for the authorisation, the State Pollution Control Board may,
after such inquiry as it considers necessary, and on being satisfied that the applicant possesses appropriate facilities for
collection, storage, packaging, transportation, treatment, processing, use, destruction, recycling, recovery, pre-processing,
co-processing, utilisation, offering for sale, transfer or disposal of the hazardous and other waste, as the case may be, and
after ensuring technical capabilities and equipment complying with the standard operating procedure or other guidelines
specified by the Central Pollution Control Board from time to time and through site inspection, grant within a period of
one hundred and twenty days, an authorisation in Form 2 to the applicant, which shall be valid for a period of five years
subject to such conditions as may be laid down therein. For commonly recyclable hazardous waste as given in Schedule
IV, the guidelines already prepared by the Central Pollution Control Board shall be followed:

Provided that in the case of an application for renewal of authorisation, the State Pollution Control Board may,
before granting such authorisation, satisfy itself that there has been no violation of the conditions specified in the
authorisation earlier granted by it and same shall be recorded in the inspection report.
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(3) The authorisation granted by the State Pollution Control Board under sub-rule (2) shall be accompanied by a copy of
the field inspection report signed by that Board indicating the adequacy of facilities for collection, storage, packaging,
transportation, treatment, processing, use, destruction, recycling, recovery, pre-processing, co-processing, utilisation,
offering for sale, transfer or disposal of the hazardous and other wastes and compliance to the guidelines or standard
operating procedures specified by the Central Pollution Control Board from time to time.

(4) The State Pollution Control Board may, for the reasons to be recorded in writing and after giving reasonable
opportunity of being heard to the applicant, refuse to grant any authorisation under these rules.

(5) Every occupier authorised under these rules, shall maintain a record of hazardous and other wastes managed by him
in Form 3 and prepare and submit to the State Pollution Control Board, an annual return containing the details specified
in Form 4 on or before the 30" day of June following the financial year to which that return relates.

(6) The State Pollution Control Board shall maintain a register containing particulars of the conditions imposed under
these rules for management of hazardous and other wastes and it shall be open for inspection during office hours to any
interested or affected person.

(7) The authorised actual user of hazardous and other wastes shall maintain records of hazardous and other wastes
purchased in a passbook issued by the State Pollution Control Board along with the authorisation.

(8) Handing over of the hazardous and other wastes to the authorised actual user shall be only after making the entry into
the passbook of the actual user.

7. Power to suspend or cancel an authorisation.- (1) The State Pollution Control Board, may, if in its opinion
the holder of the authorisation has failed to comply with any of the conditions of the authorisation or with any provisions
of the Act or these rules and after giving him a reasonable opportunity of being heard and after recording reasons thereof
in writing cancel or suspend the authorisation issued under rule 6 for such period as it considers necessary in the public
interest.

(2) Upon suspension or cancellation of the authorisation, the State Pollution Control Board may give directions to the
person whose authorisation has been suspended or cancelled for the safe storage and management of the hazardous and
other wastes, and such occupier shall comply with such directions.

8. Storage of hazardous and other wastes.- (1) The occupiers of facilities may store the hazardous and other
wastes for a period not exceeding ninety days and shall maintain a record of sale, transfer, storage, recycling, recovery,
pre-processing, co-processing and utilisation of such wastes and make these records available for inspection:

Provided that the State Pollution Control Board may extend the said period of ninety days in following cases,
namely:-

@) small generators (up to ten tonnes per annum) up to one hundred and eighty days of their
annual capacity;

(ii) actual users and disposal facility operators up to one hundred and eighty days of their annual
capacity,

(iii) occupiers who do not have access to any treatment, storage, disposal facility in the concerned
State; or

@iv) the waste which needs to be specifically stored for development of a process for its recycling,
recovery, pre-processing, co-processing or utilisation;

v) in any other case, on justifiable grounds up to one hundred and eighty days.

9. Utilisation of hazardous and other wastes.- (1) The utilisation of hazardous and other wastes as a resource or

after pre-processing either for co-processing or for any other use, including within the premises of the generator (if it is
not part of process), shall be carried out only after obtaining authorisation from the State Pollution Control Board in
respect of waste on the basis of standard operating procedures or guidelines provided by the Central Pollution Control
Board.

(2) Where standard operating procedures or guidelines are not available for specific utilisation, the approval has to be
sought from Central Pollution Control Board which shall be granting approval on the basis of trial runs and thereafter,
standard operating procedures or guidelines shall be prepared by Central Pollution Control Board:

Provided, if trial run has been conducted for particular waste with respect to particular utilisation and
compliance to the environmental standards has been demonstrated, authorisation may be granted by the State Pollution
Control Board with respect to the same waste and utilisation, without need of separate trial run by Central Pollution
Control Board and such cases of successful trial run, Central Pollution Control Board shall intimate all the State Pollution
Control Board regarding the same.
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(3) No trial runs shall be required for co-processing of waste in cement plants for which guidelines by the Central
Pollution Control Board are already available; however, the actual users shall ensure compliance to the standards notified
under the Environment (Protection) Act,1986 (29 of 1986), for cement plant with respect to co-processing of waste:

Provided that till the time the standards are notified, the procedure as applicable to other kind of utilisation of
hazardous and other waste, as enumerated above shall be followed.

10. Standard Operating Procedure or guidelines for actual users.- The Ministry of Environment, Forest and
Climate Change or the Central Pollution Control Board may issue guidelines or standard operating procedures for
environmentally sound management of hazardous and other wastes from time to time.

CHAPTER III
IMPORT AND EXPORT OF HAZARDOUS AND OTHER WASTES

11. Import and export (transboundary movement) of hazardous and other wastes.- The Ministry of
Environment, Forest and Climate Change shall be the nodal Ministry to deal with the transboundary movement of the
hazardous and other wastes in accordance with the provisions of these rules.

12. Strategy for Import and export of hazardous and other wastes.- (1) No import of the hazardous and other
wastes from any country to India for disposal shall be permitted.

(2) The import of hazardous and other wastes from any country shall be permitted only for recycling, recovery, reuse and
utilisation including co-processing.

(3) The import of hazardous waste in Part A of Schedule III may be allowed to actual users with the prior informed
consent of the exporting country and shall require the permission of the Ministry of Environment, Forest and Climate
Change.

(4) The import of other wastes in Part B of Schedule III may be allowed to actual users with the permission of the
Ministry of Environment, Forest and Climate Change.

(5) The import of other wastes in Part D of Schedule III will be allowed as per procedure given in rule 13 and as per the
note below the said Schedule.

(6) No import of the hazardous and other wastes specified in Schedule VI shall be permitted.

(7) The export of hazardous and other wastes from India listed in Part A and Part B of Schedule III and Schedule VI shall
be with the permission of Ministry of Environment, Forest and Climate Change. In case of applications for export of
hazardous and other waste listed in Part A of Schedule III and Schedule VI, they shall be considered on the basis of prior
informed consent of the importing country.

(8) The import and export of hazardous and other wastes not specified in Schedule III, but exhibiting the hazardous
characteristics outlined in Part C of Schedule III shall require prior written permission of the Ministry of Environment,
Forest and Climate Change before it is imported to or exported from India, as the case may be.

13. Procedure for import of hazardous and other wastes.- (1) Actual users intending to import or transit for
transboundary movement of hazardous and other wastes specified in Part A and Part B of Schedule III shall apply in
Form 5 along with the documents listed therein, to the Ministry of Environment, Forest and Climate Change for the
proposed import together with the prior informed consent of the exporting country in respect of Part A of Schedule III
waste, and shall send a copy of the application, simultaneously, to the concerned State Pollution Control Board for
information and the acknowledgement in this respect from the concerned State Pollution Control Board shall be
submitted to the Ministry of Environment, Forest and Climate Change along with the application.

(2) For the import of other wastes listed in Part D of Schedule III, the importer shall not require the permission of the
Ministry of Environment, Forest and Climate Change. However, the importer shall furnish the required information as
per Form 6 to the Customs authorities, accompanied with the following documents in addition to those listed in Schedule
VIII, wherever applicable. For used electrical and electronic assemblies listed at serial numbers 4 (e) to 4(i) of Schedule
VIII (Basel No. B1110), there is no specific requirement of documentation under these rules:

(a) the import license from Directorate General of Foreign Trade, if applicable;
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(b) the valid consents under the Water (Prevention and Control of Pollution) Act, 1974 (25 of 1974) and the Air
(Prevention and Control of Pollution) Act, 1981 (21 of 1981) and the authorisation under these rules as well as the
authorisation under the E-Waste (Management and Handling) Rules, 2011, as amended from time to time, whichever
applicable;

(c) importer who is a trader, importing waste on behalf of actual users, shall obtain one time authorisation in Form 7
and copy of this authorisation shall be appended to Form 6.

3) For Part B of Schedule III, in case of import of any used electrical and electronic assemblies or spares or part or
component or consumables as listed under Schedule I of the E-Waste (Management and Handling) Rules, 2011, as
amended from time to time, the importer need to obtain extended producer responsibility-authorisation as producer under
the said E-Waste (Management and Handling) Rules, 2011.

(4) Prior to clearing of consignment of wastes listed in Part D of Schedule III, the Custom authorities shall verify the
documents as given in column (3) of Schedule VIII.

(5) On receipt of the complete application with respect to Part A and Part B of Schedule III, the Ministry of Environment,
Forest and Climate Change shall examine the application considering the comments and observations, if any, received
from the State Pollution Control Boards, and may grant the permission for import within a period of sixty days subject to
the condition that the importer has -

(i) the environmentally sound facilities;

(i) adequate arrangements for treatment and disposal of wastes generated;

(ii1) a valid authorisation and consents from the State Pollution Control Board,;

(iv) prior informed consent from the exporting country in case of Part A of Schedule III wastes.

(6) The Ministry of Environment, Forest and Climate Change shall forward a copy of the permission to the concerned
Port and Customs authorities, Central Pollution Control Board and the concerned State Pollution Control Board for
ensuring compliance with respect to their respective functions given in Schedule VII.

(7) The importer of the hazardous and other wastes shall maintain records of the hazardous and other waste imported by
him in Form 3 and the record so maintained shall be made available for inspection.

(8) The importer of the hazardous and other wastes shall file an annual return in Form 4 to the State Pollution Control
Board on or before the 30" day of June following the financial year to which that return relates.

(9) Samples of hazardous and other wastes being imported for testing or research and development purposes up to 1000
gm or 1000 ml shall be exempted from need of taking permission for import under these rules.

(10) The Port and Customs authorities shall ensure that shipment is accompanied with the movement document as given
in Form 6 and the test report of analysis of the waste, consignment, wherever applicable, from a laboratory accredited or
recognised by the exporting country. In case of any doubt, the customs may verify the analysis.

14. Procedure for Export of hazardous and other wastes from India.- (1) Any occupier intending to export
waste specified in Part A of Schedule III, Part B of Schedule III and Schedule VI, shall make an application in Form 5
along with insurance cover to the Ministry of Environment, Forest and Climate Change for the proposed transboundary
movement of the hazardous and other wastes together with the prior informed consent in writing from the importing
country in respect of wastes specified in Part A of Schedule III and Schedule VI.

(2) On receipt of an application under sub-rule (1), the Ministry of Environment, Forest and Climate Change may give
permission for the proposed export within a period of sixty days from the date of submission of complete application and
may impose such conditions as it may consider necessary.

(3) The Ministry of Environment, Forest and Climate Change shall forward a copy of the permission granted under sub-
rule (2) to the State Pollution Control Board of the State where the waste is generated and the Pollution Control Board of
the State where the port of export is located and the concerned Port and Customs authorities for ensuring compliance of
the conditions of the export permission.

(4) The exporter shall ensure that no consignment is shipped before the prior informed consent is received from the
importing country, wherever applicable.

(5) The exporter shall also ensure that the shipment is accompanied with movement document in Form 6.
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(6) The exporter of the hazardous and other wastes shall maintain the records of the hazardous or other waste exported by
him in Form 3 and the record so maintained shall be available for inspection.

15. Illegal traffic.- (1) The export and import of hazardous or other wastes from and into India, respectively shall
be deemed illegal, if,-
(i) itis without permission of the Central Government in accordance with these rules; or
(ii) the permission has been obtained through falsification, mis-representation or fraud; or
(iii) it does not conform to the shipping details provided in the movement documents; or
(iv) it results in deliberate disposal (i.e., dumping) of hazardous or other waste in contravention of the Basel
Convention and of general principles of international or domestic law.

(2) In case of illegal import of the hazardous or other waste, the importer shall re-export the waste in question at his cost
within a period of ninety days from the date of its arrival into India and its implementation will be ensured by the
concerned Port and the Custom authority. In case of disposal of such waste by the Port and Custom authorities, they shall
do so in accordance with these rules with the permission of the Pollution Control Board of the State where the Port exists.

(3) In case of illegal import of hazardous or other waste, where the importer is not traceable then the waste either can be
sold by the Customs authority to any user having authorisation under these rules from the concerned State Pollution
Control Board or can be sent to authorised treatment, storage and disposal facility.

CHAPTER -1V
TREATMENT, STORAGE AND DISPOSAL FACILITY FOR HAZARDOUS AND OTHER WASTES

16. Treatment, storage and disposal facility for hazardous and other wastes.- (1) The State Government,
occupier, operator of a facility or any association of occupiers shall individually or jointly or severally be responsible for
identification of sites for establishing the facility for treatment, storage and disposal of the hazardous and other waste in
the State.

(2) The operator of common facility or occupier of a captive facility, shall design and set up the treatment, storage and
disposal facility as per technical guidelines issued by the Central Pollution Control Board in this regard from time to time
and shall obtain approval from the State Pollution Control Board for design and layout in this regard.

(3) The State Pollution Control Board shall monitor the setting up and operation of the common or captive treatment,
storage and disposal facility, regularly.

(4) The operator of common facility or occupier of a captive facility shall be responsible for safe and environmentally
sound operation of the facility and its closure and post closure phase, as per guidelines or standard operating procedures
issued by the Central Pollution Control Board from time to time.

(5) The operator of common facility or occupier of a captive facility shall maintain records of hazardous and other wastes
handled by him in Form 3.

(6) The operator of common facility or occupier of a captive facility shall file an annual return in Form 4 to the State
Pollution Control Board on or before the 30" day of June following the financial year to which that return relates.

CHAPTER -V
PACKAGING, LABELLING, AND TRANSPORT OF HAZARDOUS AND OTHER WASTES.

17. Packaging and Labelling.- (1) Any occupier handling hazardous or other wastes and operator of the treatment,
storage and disposal facility shall ensure that the hazardous and other wastes are packaged in a manner suitable for safe
handling, storage and transport as per the guidelines issued by the Central Pollution Control Board from time to time.
The labelling shall be done as per Form 8.

(2) The label shall be of non-washable material, weather proof and easily visible.

18. Transportation of hazardous and other wastes.- (1) The transport of the hazardous and other waste shall be in
accordance with the provisions of these rules and the rules made by the Central Government under the Motor Vehicles
Act, 1988 and the guidelines issued by the Central Pollution Control Board from time to time in this regard.

(2) The occupier shall provide the transporter with the relevant information in Form 9, regarding the hazardous nature of
the wastes and measures to be taken in case of an emergency and shall label the hazardous and other wastes containers as
per Form 8.
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(3) In case of transportation of hazardous and other waste for final disposal to a facility existing in a State other than the
State where the waste is generated, the sender shall obtain ‘No Objection Certificate’ from the State Pollution Control
Board of both the States.

(4) In case of transportation of hazardous and other waste for recycling or utilisation including co-processing, the sender
shall intimate both the State Pollution Control Boards before handing over the waste to the transporter.

(5) In case of transit of hazardous and other waste for recycling, utilisation including co-processing or disposal through a
State other than the States of origin and destination, the sender shall give prior intimation to the concerned State Pollution
Control Board of the States of transit before handing over the wastes to the transporter.

(6) In case of transportation of hazardous and other waste, the responsibility of safe transport shall be either of the sender
or the receiver whosoever arranges the transport and has the necessary authorisation for transport from the concerned
State Pollution Control Board. This responsibility should be clearly indicated in the manifest.

(7) The authorisation for transport shall be obtained either by the sender or the receiver on whose behalf the transport is
being arranged.

19. Manifest system (Movement Document) for hazardous and other waste to be used within the country
only.- (1) The sender of the waste shall prepare seven copies of the manifest in Form 10 comprising of colour code
indicated below and all seven copies shall be signed by the sender:

Copy number with colour Purpose
code
1) 2)
Copy 1 (White) To be forwarded by the sender to the State Pollution Control Board after signing all the

seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and the rest
of the five signed copies to be carried by the transporter.

Copy 3 (Pink) To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by
the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.

Copy 5 (Green) To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue) To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case the

sender is in another State.

(2) The sender shall forward copy 1 (white) to the State Pollution Control Board, and in case the hazardous or other
wastes is likely to be transported through any transit State, the sender shall intimate State Pollution Control Boards of
transit States about the movement of the waste.

(3) No transporter shall accept waste from the sender for transport unless it is accompanied by signed copies 3 to 7 of the
manifest.

(4) The transporter shall submit copies 3 to 7 of the manifest duly signed with date to the receiver along with the waste
consignment.

(5) The receiver after acceptance of the waste shall hand over copy 4 (orange) to the transporter and send copy 5 (green)
to his State Pollution Control Board and send copy 6 (blue) to the sender and the copy 3 (pink) shall be retained by the
reciever.

(6) The copy 7 (grey) shall only be sent to the State Pollution Control Board of the sender, if the sender is in another
State.
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CHAPTER VI
MISCELLANEOUS
20. Records and returns.- (1) The occupier handling hazardous or other wastes and operator of disposal facility

shall maintain records of such operations in Form 3.

(2) The occupier handling hazardous and other wastes and operator of disposal facility shall send annual returns to the
State Pollution Control Board in Form 4.

(3) The State Pollution Control Board based on the annual returns received from the occupiers and the operators of the
facilities for disposal of hazardous and other wastes shall prepare an annual inventory of the waste generated; waste
recycled, recovered, utilised including co-processed; waste re-exported and waste disposed and submit to the Central
Pollution Control Board by the 30" day of September every year. The State Pollution Control Board shall also prepare
the inventory of hazardous waste generators, actual users, and common and captive disposal facilities and shall submit
the information to Central Pollution Control Board every two years.

(4) The Central Pollution Control Board shall prepare the consolidated review report on management of hazardous and
other wastes and forward it to the Ministry of Environment, Forest and Climate Change, along with its recommendations
before the 30" day of December once in every year.

21. Responsibility of authorities. - The authority specified in column (2) of Schedule VII shall perform the duties as
specified in column (3) of the said Schedule subject to the provisions of these rules.

22. Accident reporting. - Where an accident occurs at the facility of the occupier handling hazardous or other
wastes and operator of the disposal facility or during transportation, the occupier or the operator or the transporter shall
immediately intimate the State Pollution Control Board through telephone, e-mail about the accident and subsequently
send a report in Form 11.

23. Liability of occupier, importer or exporter and operator of a disposal facility.-

(1) The occupier, importer or exporter and operator of the disposal facility shall be liable for all damages caused to the
environment or third party due to improper handling and management of the hazardous and other waste.

(2) The occupier and the operator of the disposal facility shall be liable to pay financial penalties as levied for any
violation of the provisions under these rules by the State Pollution Control Board with the prior approval of the Central
Pollution Control Board.

24. Appeal.- (1) Any person aggrieved by an order of suspension or cancellation or refusal of authorisation or its
renewal passed by the State Pollution Control Board may, within a period of thirty days from the date on which the order
is communicated to him, prefer an appeal in Form 12 to the Appellate Authority, namely, the Environment Secretary of
the State.

(2) The Appellate Authority may entertain the appeal after expiry of the said period of thirty days, if it is satisfied that the
appellant was prevented by sufficient cause from filing the appeal in time.
(3) Every appeal filed under this rule shall be disposed of within a period of sixty days from the date of its filing.

SCHEDULE I
[See rule 3 (1) (17) ()]
List of processes generating hazardous wastes

S.No. Processes Hazardous Waste*
@ 2 3
1. Petrochemical processes and pyrolytic |l.1 Furnace or reactor residue and debris
operations 1.2 Tarry residues and still bottoms from distillation

1.3 Oily sludge emulsion

1.4 Organic residues

1.5 Residues from alkali wash of fuels
1.6 Spent catalyst and molecular sieves
1.7 Oil from wastewater treatment

2. Crude oil and natural gas production 2.1 Drill cuttings excluding those from water based mud
2.2 Sludge containing oil

2.3 Drilling mud containing oil

3. Cleaning, emptying and maintenance of (3.1 cargo residue, washing water and sludge containing oil
petroleum oil storage tanks including ships 32 cargo residue and sludge containing chemicals

3.3 Sludge and filters contaminated with oil

3.4 Ballast water containing oil from ships
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4. Petroleum refining or re-processing of used ¢.1 Oil sludge or emulsion
oil or recycling of waste oil 4.2 Spent catalyst
4.3 Slop oil
4.4 Organic residue from processes
1.5 Spent clay containing oil
5. Industrial operations using mineral or (5.1 Used or spent oil
synthetic oil as lubricant in hydraulic 5.2 Wastes or residues containing oil
systems or other applications 5.3 Waste cutting oils
6. Secondary production and / or industrial use 6.1 Sludge and filter press cake arising out of production of
of zinc Zinc Sulphate and other Zinc Compounds.
6.2 Zinc fines or dust or ash or skimmings in dispersible form
6.3 Other residues from processing of zinc ash or skimmings
6.4 Flue gas dust and other particulates
7. Primary production of zinc or lead or copper [7.1 Flue gas dust from roasting
and other non-ferrous metals except [7.2 Process residues
aluminium 7.3 Arsenic-bearing sludge
7.4 Non-ferrous metal bearing sludge and residue.
7.5 Sludge from scrubbers
8. Secondary production of copper 8.1 Spent electrolytic solutions
8.2 Sludge and filter cakes
8.3 Flue gas dust and other particulates
9. Secondary production of lead 9.1 Lead bearing residues
9.2 Lead ash or particulate from flue gas
0.3 Acid from used batteries
10. Production and/or industrial use of cadmium [10.1 Residues containing cadmium and arsenic
and arsenic and their compounds
11. Production of primary and secondary [11.1 Sludges from off-gas treatment
aluminum 11.2 Cathode residues including pot lining wastes
11.3 Tar containing wastes
11.4 Flue gas dust and other particulates
11.5 Drosses and waste from treatment of salt sludge
11.6 Used anode butts
11.7 Vanadium sludge from alumina refineries
12. Metal surface treatment, such as etching, |12.1  Acidic and alkaline residues
staining, polishing, galvanizing, cleaning, (12.2 Spent acid and alkali
degreasing, plating, etc. 12.3  Spent bath and sludge containing sulphide, cyanide and
toxic metals
12.4 Sludge from bath containing organic solvents
12.5 Phosphate sludge
12.6 Sludge from staining bath
12.7 Copper etching residues
12.8 Plating metal sludge
13. Production of iron and steel including other [13.1 Spent pickling liquor
ferrous alloys (electric furnace; steel rolling 13.2  Sludge from acid recovery unit
and finishing mills; Coke oven and by [13.3 Benzol acid sludge
products plant) 13.4 Decanter tank tar sludge
13.5 Tar storage tank residue
13.6 Residues from coke oven by product plant.
14. Hardening of steel 14.1 Cyanide-, nitrate-, or nitrite -containing sludge
14.2  Spent hardening salt
15. Production of asbestos or asbestos- [15.1 Asbestos-containing residues
containing materials 15.2 Discarded asbestos
15.3 Dust or particulates from exhaust gas treatment.
16. Production of caustic soda and chlorine 16.1 Mercury bearing sludge generated from mercury cell
process
16.2 Residue or sludges and filter cakes
16.3 Brine sludge
17. Production of mineral acids 17.1 Process acidic residue, filter cake, dust
17.2 Spent catalyst
18. Production of nitrogenous and complex [18.1 Spent catalyst

fertilizers

18.2

Carbon residue
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18.3

Sludge or residue containing arsenic

18.4 Chromium sludge from water cooling tower
19. Production of phenol 19.1 Residue or sludge containing phenol
19.2  Spent catalyst
20. Production and/or industrial use of solvents [20.1 Contaminated aromatic, aliphatic or napthenic solvents
may or may not be fit for reuse.
20.2 Spent solvents
20.3 Distillation residues
20.4 Process Sludge
21. Production and/or industrial use of paints, 21.1 Process wastes, residues and sludges
pigments, lacquers, varnishes and inks 21.2 Spent solvent
22. Production of plastics 22.1 Spent catalysts
22.2  Process residues
23. Production and /or industrial use of glues, 23.1 Wastes or residues (not made with vegetable or animal
organic cements, adhesive and resins materials)
23.2 Spent solvents
24. Production of canvas and textiles 24.1 Chemical residues
25. Industrial production and formulation of 25.1 Chemical residues
wood preservatives 25.2 Residues from wood alkali bath
26. Production or industrial use of synthetic 26.1 Process waste sludge/residues containing acid, toxic
dyes, dye-intermediates and pigments metals, organic compounds
26.2 Dust from air filtration system
26.3 Spent acid
26.4 Spent solvent
26.5 Spent catalyst
27. Production of organic-silicone compound 27.1 Process residues
28. Production/formulation of 28.1 Process Residue and wastes
drugs/pharmaceutical and health care 28.2 Spent catalyst
product 28.3 Spent carbon
28.4 Off specification products
28.5 Date-expired products
28.6 Spent solvents
29. Production, and formulation of pesticides 29.1 Process wastes or residues
including stock-piles 29.2 Sludge containing residual pesticides
29.3 Date-expired and off-specification pesticides
29.4 Spent solvents
29.5 Spent catalysts
29.6 Spent acids
30. Leather tanneries 30.1 Chromium bearing residue and sludge
31. Electronic Industry B1.1 Process residue and wastes
B31.2 Spent etching chemicals and solvents
32. Pulp and Paper Industry B32.1 Spent chemicals
32.2 Corrosive wastes arising from use of strong acid and
bases
32.3 Process sludge containing adsorbable organic
halides(AOx)
33. Handling of hazardous chemicals and 33.1 Empty barrels/containers/liners contaminated with
wastes hazardous chemicals /wastes
33.2 Contaminated cotton rags or other cleaning materials
34. De-contamination of barrels / containers 34.1 Chemical-containing residue arising from
used for handling of  hazardous decontamination.
wastes/chemicals 34.2 Sludge from treatment of waste water arising out of
cleaning / disposal of barrels / containers
35. Purification and treatment of exhaust 35.1 Exhaust Air or Gas cleaning residue
air/gases, water and waste water from the [35.2 Spent ion exchange resin containing toxic metals
processes in this schedule and common [(35.3 Chemical sludge from waste water treatment
industrial effluent treatment plants (CETP’s) 35.4 Oil and grease skimming
85.5 Chromium sludge from cooling water
36. Purification process for organic 36.1 Any process or distillation residue
compounds/solvents 36.2 Spent carbon or filter medium
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37. Hazardous waste treatment processes, e.g. 37.1 Sludge from wet scrubbers
pre-processing, incineration and 37.2 Ash from incinerator and flue gas cleaning residue
concentration 37.3 Concentration or evaporation residues
38. Chemical processing of Ores containing 38.1 Process residues

heavy metals such as  Chromium, (38.2

Manganese, Nickel, Cadmium etc.

Spent acid

* The inclusion of wastes contained in this Schedule does not preclude the use of Schedule II to demonstrate that
the waste is not hazardous. In case of dispute, the matter would be referred to the Technical Review Committee
constituted by Ministry of Environment, Forest and Climate Change.

Note: The high volume low effect wastes such as fly ash, Phosphogypsum, red mud, jarosite, Slags from
pyrometallurgical operations, mine tailings and ore beneficiation rejects are excluded from the category of hazardous
wastes. Separate guidelines on the management of these wastes shall be issued by Central Pollution Control Board.

SCHEDULE 11
[See rule 3 (1) (17) (ii)]
List of waste constituents with concentration limits

Class A: Based on leachable concentration limits [Toxicity Characteristic Leaching
Procedure (TCLP) or Soluble Threshold Limit Concentration (STLC)]

Class Constituents Concentration in
mg/l
(€)) (2) 3
Al Arsenic 5.0
A2 Barium 100.0
A3 Cadmium 1.0
A4 Chromium and/or Chromium (IID) 50
compounds )

A5 Lead 5.0
A6 Manganese 10.0
A7 Mercury 0.2
A8 Selenium 1.0
A9 Silver 5.0
A10 Ammonia 50%*
All Cyanide 20*
Al2 Nitrate (as nitrate-nitrogen) 1000.0
Al3 Sulphide (as H,S) 5.0
Al4 1,1-Dichloroethylene 0.7
AlS5 1,2-Dichloroethane 0.5
Al6 1,4-Dichlorobenzene 7.5
Al7 2,4,5-Trichlorophenol 400.0
Al8 2,4,6-Trichlorophenol 2.0
Al9 2,4-Dinitrotoluene 0.13
A20 Benzene 0.5
A21 Benzo (a) Pyrene 0.001
A22 Bromodicholromethane 6.0
A23 Bromoform 10.0
A24 Carbon tetrachloride 0.5
A25 Chlorobenzene 100.0
A26 Chloroform 6.0
A27 Cresol (ortho+ meta+ para) 200.0
A28 Dibromochloromethane 10.0
A29 Hexachlorobenzene 0.13
A30 Hexachlorobutadiene 0.5
A31 Hexachloroethane 3.0
A32 Methyl ethyl ketone 200.0
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A33 Naphthalene 5.0
A34 Nitrobenzene 2.0
A35 Pentachlorophenol 100.0
A36 Pyridine 5.0
A37 Tetrachloroethylene 0.7
A38 Trichloroethylene 0.5
A39 Vinyl chloride 0.2
A40 2,4,5-TP (Silvex) 1.0
A41 2,4-Dichlorophenoxyacetic acid 10.0
A42 Alachlor 2.0
A43 Alpha HCH 0.001
A44 Atrazine 0.2
A45 Beta HCH 0.004
A46 Butachlor 12.5
A47 Chlordane 0.03
A48 Chlorpyriphos 9.0
A49 Delta HCH 0.004
A50 Endosulfan (alpha+ beta+ sulphate) 0.04
A5l Endrin 0.02
A52 Ethion 0.3
AS53 Heptachlor (& its Epoxide) 0.008
A54 Isoproturon 0.9
AS5S5 Lindane 0.4
A56 Malathion 19
AS57 Methoxychlor 10
A58 Methyl parathion 0.7
A59 Monocrotophos 0.1
A60 Phorate 0.2
A61 Toxaphene 0.5
A62 Antimony 15
A63 Beryllium 0.75
A64 Chromium (VI) 5.0
A65 Cobalt 80.0
A66 Copper 25.0
A67 Molybdenum 350
A68 Nickel 20.0
A69 Thallium 7.0
A70 Vanadium 24.0
A7l Zinc 250
AT2 Fluoride 180.0
A73 Aldrin 0.14
A74 Dichlorodiphenyltrichloroethane (DDT), 0.1
Dichlorodiphenyldichloroethylene (DDE),
Dichlorodiphenyldichloroethane  (DDD)
A75 Dieldrin 0.8
A76 Kepone 2.1
AT7 Mirex 2.1
A78 Polychlorinated biphenyls 5.0
A79 Dioxin (2,3,7,8-TCDD) 0.001
Class B: Based on Total Threshold Limit Concentration (TTLC)
Class Constituent Concentration in
mg/kg
@ (2) 3)
B1 Asbestos 10000
B2 Total Petroleum Hydrocarbons (TPH) 5,000
(C5 - C36)
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Note:

(1)

(@)

(6)

The testing method for list of constituents at A1 to A61 in Class-A, shall be based on Toxicity
Characteristic Leaching Procedure (TCLP) and for extraction of leachable constituents, USEPA Test
Method 1311 shall be used.

The testing method for list of constituents at A62 to A79 in Class- A, shall be based on Soluble
Threshold Limit Concentration (STLC) and Waste Extraction Test (WET) Procedure given in
Appendix II of section 66261 of Title 22 of California Code regulation (CCR) shall be used.

In case of ammonia (A10), cyanide (A1l) and chromium VI (A64), extractions shall be conducted
using distilled water in place of the leaching media specified in the TCLP/STLC procedures.

A summary of above specified leaching/extraction procedures is included in manual for
characterization and analysis of hazardous waste published by Central Pollution Control Board and in
case the method is not covered in the said manual, suitable reference method may be adopted for the
measurement.

In case of asbestos, the specified concentration limits apply only if the substances are in a friable,
powdered or finely divided state.

The hazardous constituents to be analyzed in the waste shall be relevant to the nature of the industry
and the materials used in the process.

Wastes which contain any of the constituents listed below shall be considered as hazardous, provided they exhibit the
characteristics listed in Class-C of this Schedule :

Acid Amides
Acid anhydrides
Amines

Anthracene

Aromatic compounds other than those listed in Class A

Bromates, (hypo-bromites)

Chlorates (hypo-chlorites)

Carbonyls

Ferro-silicate and alloys

0. Halogen- containing compounds which produce acidic vapours on
contact with humid air or water e.g. silicon tetrachloride, aluminum
chloride, titanium tetrachloride

11. Halogen- silanes

12. Halogenated Aliphatic Compounds

13. Hydrazine (s)

14. Hydrides

15. Inorganic Acids

S0P | N B R =

16. Inorganic Peroxides

17. Inorganic Tin Compounds
18. Todates

19. (Iso- and thio-) Cyanates
20. Manganese-silicate

21. Mercaptans
22. Metal Carbonyls
23. Metal hydrogen sulphates

24. Nitrides
25. Nitriles
26. Organic azo and azooxy Compounds

27. Organic Peroxides

28. Organic Oxygen Compounds

29. Organic Sulphur Compounds

30. Organo- Tin Compounds

31. Organo nitro- and nitroso compounds
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32. Oxides and hydroxides except those of hydrogen, carbon, silicon,
iron, aluminum, titanium, manganese, magnesium, calcium

33. Phenanthrene

34, Phenolic Compounds

35. Phosphate compounds except phosphates of aluminum, calcium and
iron

36. Salts of pre-acids

37. Total Sulphur

38. Tungsten Compounds

39. Tellurium and tellurium compounds
40. White and Red Phosphorus

41. 2-Acetylaminofluorene

42. 4-Aminodiphenyl

43, Benzidine and its salts

44, Bis (Chloromethyl) ether
45. Methyl chloromethyl ether
46. 1,2-Dibromo-3-chloropropane

47. 3,3"-Dichlorobenzidine and its salts
48. 4-Dimethylaminoazobenzene

49. 4-Nitrobiphenyl

50. Beta-Propiolactone

CLASS C : Based on hazardous Characteristics

Apart from the concentration limit given above, the substances or wastes shall be classified as hazardous waste if it
exhibits any of the following characteristics due to the presence of any hazardous constituents:

Class C1: Flammable- A waste exhibits the characteristic of flammability or ignitability if a representative sample
of the waste has any of the following properties, namely:-

(i) flammable liquids, or mixture of liquids, or liquids containing solids in solution or suspension (for example,

(i)

(iii)
(iv)

paints, varnishes, lacquers, etc; but not including substances or wastes otherwise classified on account of
their dangerous characteristics), which give off a flammable vapour at temperature less than 60°C. This
flash point shall be measured as per ASTM D 93-79 closed-cup test method or as determined by an
equivalent test method published by Central Pollution Control Board;

it is not a liquid and is capable, under standard temperature and pressure, of causing fire through friction,
absorption of moisture or spontaneous chemical changes and, when ignited, burns vigorously and
persistently creating a hazard;

it is an ignitable compressed gas;

It is an oxidizer and for the purposes of characterisation is a substance such as a chlorate, permanganate,
inorganic peroxide, or a nitrate, that yields oxygen readily to stimulate the combustion of organic matter.

Class C2: Corrosive- A waste exhibits the characteristic of corrosivity if a representative sample of the waste has
either of the following properties, namely:-

(@)
(i)

(iii)
(iv)

it is aqueous and has a pH less than or equal to 2 or greater than or equal to 12.5;

it is a liquid and corrodes steel (SAE 1020) at a rate greater than 6.35 mm per year at a test temperature of
55°C;

it is not aqueous and, when mixed with an equivalent weight of water, produces a solution having a pH less
than or equal to 2 or greater than or equal to 12.5;

it is not a liquid and, when mixed with an equivalent weight of water, produces a liquid that corrodes steel
(SAE1020) at a rate greater than 6.35 mm per year at a test temperature of 55 °C.

Note:

For the purpose of determining the corrosivity, the Bureau of Indian Standard 9040 C method for pH
determination, NACE TM 01 69 : Laboratory Corrosion Testing of Metals and EPA 1110A method for
corrosivity towards steel (SAE1020) to establish the corrosivity characteristics shall be adopted.
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Class C3: Reactive or explosive- A waste exhibits the characteristic of reactivity if a representative sample of the
waste it has any of the following properties, namely:-

(i)  itis normally unstable and readily undergoes violent change without detonating;
(i) it reacts violently with water or forms potentially explosive mixtures with water;

(iii)) when mixed with water, it generates toxic gases, vapours or fumes in a quantity sufficient to present a
danger to human health or the environment;

(iv) it is a cyanide or sulphide bearing waste which, when exposed to pH conditions between 2 and 12.5, can
generate toxic gases, vapours or fumes in a quantity sufficient to present a danger to human health or the
environmental;

(v) it is capable of detonation or explosive reaction if it is subjected to a strong initiating source or if heated
under confinement;

(vi) it is readily capable of detonation or explosive decomposition or reaction at standard temperature and
pressure;

(vii) itis a forbidden explosive.
Class C4: Toxic- A waste exhibits the characteristic of toxicity, if, :-

(i) the concentration of the waste constituents listed in Class A and B (of this schedule) are equal to or more
than the permissible limits prescribed therein;

(ii) it has an acute oral LD50 less than 2,500 milligrams per kilogram;
(iii) it has an acute dermal LD50 less than 4,300 milligrams per kilogram;
(iv) it has an acute inhalation LC50 less than 10,000 parts per million as a gas or vapour;

(v) it has acute aquatic toxicity with 50% mortality within 96 hours for zebra fish (Brachidanio rerio) at a
concentration of 500 milligrams per litre in dilution water and test conditions as specified in BIS test
method 6582 —2001.

(vi) it has been shown through experience or by any standard reference test- method to pose a hazard to human
health or environment because of its carcinogenicity, mutagenecity, endocrine disruptivity, acute toxicity,
chronic toxicity, bio-accumulative properties or persistence in the environment.

Class CS: Substances or Wastes liable to spontaneous combustion - Substances or Wastes which are liable to
spontaneous heating under normal conditions encountered in transport, or to heating up on contact with air, and being
then liable to catch fire.

Class C6: Substances or Wastes which, in contact with water emit flammable gases- Substances or Wastes which,
by interaction with water, are liable to become spontaneously flammable or to give off flammable gases in dangerous
quantities.

Class C7: Oxidizing - Substances or Wastes which, while in themselves not necessarily combustible, may, generally by
yielding oxygen cause, or contribute to, the combustion of other materials.

Class C8: Organic Peroxides - Organic substances or Wastes which contain the bivalent O—O structure, which may
undergo exothermic self-accelerating decomposition.

Class C9: Poisons (acute) - Substances or Wastes liable either to cause death or serious injury or to harm human
health if swallowed or inhaled or by skin contact.

Class C10: Infectious substanees - Substances or Wastes containing viable micro-organisms or their toxins which are
known or suspected to cause disease in animals or humans.

Class C11: Liberation of toxic gases in contact with air or water - Substances or Wastes which, by interaction with
air or water, are liable to give off toxic gases in dangerous quantities.

Class C12: Eco-toxic- Substances or Wastes which if released, present or may present immediate or delayed adverse
impacts to the environment by means of bioaccumulation or toxic effects upon biotic systems or both.

Class C13: Capable, by any means, after disposal, of yielding another material, e.g., leachate, which possesses any of
the characteristics listed above.
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SCHEDULE III
[See rules 3 (1) (17) (iii), 3 (23), 12, 13 and 14]
Part A

List of hazardous wastes applicable for import and export with Prior Informed Consent [Annexure VIII of the
Basel Convention*]

Basel No. Description of Hazardous Wastes
@ 2
Al Metal and Metal bearing wastes
A1010 Metal wastes and waste consisting of alloys of any of the following but excluding such wastes
specifically listed in Part B and Part D
- Antimony
- Cadmium
- Lead
- Tellurium
A1020 Waste having as constituents or contaminants, excluding metal wastes in massive form, any or the
following:
- Antimony, antimony compounds
- Cadmium, cadmium compounds
- Lead, lead compounds
- Tellurium, tellurium compounds
A1040 Waste having metal carbonyls as constituents
A1050 Galvanic sludges
A1070 Leaching residues from zinc processing, dust and sludges such as jarosite, hematite, etc.
A1080 Waste zinc residues not included in Part B, containing lead and cadmium in concentrations sufficient to
exhibit hazard characteristics indicated in Part C
A1090 Ashes from the incineration of insulated copper wire
A1100 Dusts and residues from gas cleaning systems of copper smelters
A1120 Waste sludges, excluding anode slimes, from electrolyte purification systems in copper electrorefining
and electrowinning operations
A1140 Waste cupric chloride and copper cyanide catalysts not in liquid form note the related entry in Schedule
VI
A1150 Precious metal ash from incineration of printed circuit boards not included in Part B
A1160 Waste lead acid batteries, whole or crushed
A1170 Unsorted waste batteries excluding mixtures of only Part B batteries. Waste batteries not specified in
Part B containing constituents mentioned in Schedule II to an extent to render them hazardous
A2 Wastes containing principally inorganic constituents, which may contain metals and organic
materials
A2010 Glass waste from cathode-ray tubes and other activated glasses
A2030 Waste catalysts but excluding such wastes specified in Part B
A3 Wastes containing principally organic constituents, which may contain metals and inorganic
materials
A3010 Waste from the production or processing of petroleum coke and bitumen
A3020 Waste mineral oils unfit for their originally intended use
A3050 Wastes from production, formulation and use of resins, latex, plasticizers, glues or adhesives excluding
such wastes specified in Part B (B4020)
A3120 Fluff-light fraction from shredding
A3130 Waste organic phosphorus compounds
A4 Wastes which may contain either inorganic or organic constituents
A4010 Wastes from the production, preparation and use of pharmaceutical products but excluding such waste
specified in Part B
A4040 Wastes from the manufacture, formulation and use of wood-preserving chemicals (does not include
wood treated with wood preserving chemicals)
A4070 Waste from the production, formulation and use of inks, dyes, pigments, paints, lacquers, varnish
excluding those specified in Part B (B4010)
A4100 Wastes from industrial pollution control devices for cleaning of industrial off-gases but excluding such
wastes specified in Part B
A4120 Wastes that contain, consist of or are contaminated with peroxides.
A4130 Wastes packages and containers containing Schedule II constituents in concentration sufficient to

exhibit Part C of Schedule III hazard characteristics.
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A4140 Waste consisting of or containing off specification or outdated chemicals (unused within the period
recommended by the manufacturer) corresponding to constituents mentioned in Schedule II and
exhibiting Part C of Schedule III hazard characteristics.

A4160 Spent activated carbon not included in Part B, B2060

*This List is based on Annexure VIII of the Basel Convention on Transboundary Movement of Hazardous Wastes and
comprises of wastes characterized as hazardous under Article I, paragraph 1(a) of the Convention. Inclusion of wastes on
this list does not preclude the use of hazard.

Characteristics given in Annexure VIII of the Basel Convention (Part C of this Schedule) to demonstrate that the wastes
are not hazardous. Hazardous wastes in Part-A are restricted and cannot be allowed to be imported without
permission from the Ministry of Environment, Forest and Climate Change and the Directorate General of
Foreign Trade license, if applicable.

Part B
List of other wastes applicable for import and export and not requiring Prior Informed Consent [Annex IX of the
Basel Convention*]

Basel No. Description of wastes

@ 2)

B1 Metal and metal-bearing wastes

B1010 Metal and metal-alloy wastes in metallic, non-dispersible form:

- Thorium scrap
- Rare earths scrap

B1020 Clean, uncontaminated metal scrap, including alloys, in bulk finished form (sheet, plates, beams,
rods, etc.), of:

- Antimony scrap
- Beryllium scrap
- Cadmium scrap

- Lead scrap (excluding lead acid batteries)
- Selenium scrap
- Tellurium scrap

B1030 Refractory metals containing residues

B1031 Molybdenum, tungsten, titanium, tantalum, niobium and rhenium metal and metal alloy wastes in
metallic dispersible form (metal powder), excluding such wastes as specified in Part A under entry
A1050, Galvanic sludges

B1040 Scrap assemblies from electrical power generation not contaminated with lubricating oil, PCB or
PCT to an extent to render them hazardous

B1050 Mixed non-ferrous metal, heavy fraction scrap, containing cadmium, antimony, lead & tellurium
mentioned in Schedule II in concentrations sufficient to exhibit Part C characteristics

B1060 Waste selenium and tellurium in metallic elemental form including powder

B1070 Waste of copper and copper alloys in dispersible form, unless they contain any of the constituents
mentioned in Schedule II to an extent that they exhibit Part C characteristics

B1080 Zinc ash and residues including zinc alloys residues in dispersible form unless they contain any of
the constituents mentioned in Schedule II in concentration such as to exhibit Part C characteristics

B1090 Waste batteries conforming to a standard battery specification, excluding those made with lead,
cadmium or mercury

B1100 Metal bearing wastes arising from melting, smelting and refining of metals:

- Slags from copper processing for further processing or refining containing arsenic, lead or
cadmium

- Slags from precious metals processing for further refining
- Wastes of refractory linings, including crucibles, originating from copper smelting
- Tantalum-bearing tin slags with less than 0.5% tin

B1110 Used Electrical and electronic assemblies other than those listed in Part D of Schedule III

Electronic assemblies consisting only of metals or alloys

Waste electrical and electronic assemblies or scrap (including printed circuit boards) not containing
components such as accumulators and other batteries included in Part A of Schedule III, mercury-
switches, glass from cathode-ray tubes and other activated glass and PCB-capacitors, or not
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contaminated with Schedule II constituents such as cadmium, mercury, lead, polychlorinated
biphenyl) or from which these have been removed, to an extent that they do not possess any of the
characteristics contained in Part C of Schedule IIT (note the related entry in Schedule VI, A1180)

B1120

Spent catalysts excluding liquids used as catalysts, containing any of:

Transition metals, excluding waste catalysts (spent catalysts, liquid used catalysts or other catalysts)
in Part A and Schedule VI:

- Scandium - Titanium

- Vanadium - Chromium

- Manganese - Iron

- Cobalt - Nickel

- Copper - Zinc

- Yttrium - Zirconium

- Niobium - Molybdenum

- Hafnium - Tantalum

- Tungsten - Rhenium
Lanthanides (rare earth metals):

- Lanthanum - Cerium

- Praseodymium - Neodymium
- Samarium - Europium

- Gadolinium - Terbium

- Dysprosium - Holmium

- Erbium - Thulium

- Ytterbium - Lutetium

B1130

Cleaned spent precious metal bearing catalysts

B1140

Precious metal bearing residues in solid form which contain traces of inorganic cyanides

B1150

Precious metals and alloy wastes (gold , silver, the platinum group but not mercury) in a dispersible
form, non-liquid form with appropriate packaging and labelling

B1160

Precious metal ash from the incineration of printed circuit boards (note the related entry in Part A
A1150)

B1170

Precious metal ash from the incineration of photographic film

B1180

Waste photographic film containing silver halides and metallic silver

B1190

Waste photographic paper containing silver halides and metallic silver

B1200

Granulated slag arising from the manufacture of iron and steel

B1210

Slag arising from the manufacture of iron and steel including slags as a source of Titanium dioxide
and Vanadium

B1220

Slag from zinc production, chemically stabilised, having a high iron content (above 20%) and
processed according to industrial specifications mainly for construction

B1230

Mill scale arising from the manufacture of iron and steel

B1240

Copper Oxide mill-scale

B2

Wastes containing principally inorganic constituents, which may contain metals and organic
materials

B2010

Wastes from mining operations in non-dispersible form:

- Natural graphite waste

- Slate wastes

- Mica wastes

- Leucite, nepheline and nepheline syenite waste

- Feldspar waste

- Fluorspar waste

- Silica wastes in solid form excluding those used in foundry operations

B2020

Glass wastes in non-dispersible form:
- Cullet and other waste and scrap of glass except for glass from cathode-ray tubes and other
activated glasses

B2030

Ceramic wastes in non-dispersible form:
- Cermet wastes and scrap (metal ceramic composites)
- Ceramic based fibres

B2040

Other wastes containing principally inorganic constituents:
- Partially refined calcium sulphate produced from flue gas
desulphurization (FGD)
- Waste gypsum wallboard or plasterboard arising from the demolition of buildings
- Slag from copper production, chemically stabilized, having a high iron content (above
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20%) and processed according to industrial specifications mainly for construction and
abrasive applications

- Sulphur in solid form

- Limestone from production of calcium cyanamide (pH<9)

- Sodium, potassium, calcium chlorides

- Carborundum (silicon carbide)

- Broken concrete

- Lithium-tantalum and lithium-niobium containing glass scraps

B2060

Spent activated carbon not containing any of Schedule II constituents to the extent they exhibit Part
C characteristics, for example, carbon resulting from the treatment of potable water and processes of
the food industry and vitamin production (note the related entry in Part A A4160)

B2070

Calcium fluoride sludge

B2080

Waste gypsum arising from chemical industry processes not included in Schedule VI (note the
related entry in A2040)

B2090

Waste anode butts from steel or aluminium production made of petroleum coke or bitumen and
cleaned to normal industry specifications (excluding anode butts from chlor alkali electrolyses and
from metallurgical industry)

B2100

Waste hydrates of aluminium and waste alumina and residues from alumina production, excluding
such materials used for gas cleaning, flocculation or filtration processes

B2130

Bituminous material (asphalt waste) from road construction and maintenance, not containing tar
(note the related entry in Schedule VI, A3200)

B3

Wastes containing principally organic constituents, which may contain metals and inorganic
materials

B3027

Self-adhesive label laminate waste containing raw materials used in label material production

B3030

Textile wastes
The following materials, provided they are not mixed with other wastes and are prepared to a
specification:
- Silk waste (including cocoons unsuitable for reeling, yarn waste and garnetted stock)
* not carded or combed
e other
- Waste of wool or of fine or coarse animal hair, including yarn waste but excluding
garnetted stock
* noils of wool or of fine animal hair
» other waste of wool or of fine animal hair
* waste of coarse animal hair
- Cotton waste (including yarn waste and garnetted stock)
» yarn waste (including thread waste)
» garnetted stock
e other
- Flax tow and waste
- Tow and waste (including yarn waste and garnetted stock) of true hemp (Cannabis sativa
L)
- Tow and waste (including yarn waste and garnetted stock) of jute and other textile bast
fibres (excluding flax, true hemp and ramie)
- Tow and waste (including yarn waste and garnetted stock) of sisal and other textile fibres
of the genus Agave
- Tow, noils and waste (including yarn waste and garneted stock) of coconut
- Tow, noils and waste (including yarn waste and garneted stock) of abaca (Manila hemp or
Musa textilis Nee)
- Tow, noils and waste (including yarn waste and garneted stock) of ramie and other
vegetable textile fibres, not elsewhere specified or included
- Waste (including noils, yarn waste and garnetted stock) of man-made fibres
» of synthetic fibres
» of artificial fibres
- Worn clothing and other worn textile articles
- Used rags, scrap twine, cordage, rope and cables and worn out articles of twine, cordage,
rope or cables of textile materials
* sorted
* other

B3035

Waste textile floor coverings, carpets

B3040

Rubber Wastes
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The following materials, provided they are not mixed with other wastes:
- Waste and scrap of hard rubber (e.g., ebonite)
- Other rubber wastes (excluding such wastes specified elsewhere)

B3050 Untreated cork and wood waste:

- Wood waste and scrap, whether or not agglomerated in logs, briquettes, pellets or similar
forms

- Cork waste: crushed, granulated or ground cork

B3060 Wastes arising from agro-food industries provided it is not infectious:

- Wine lees

- Dried and sterilized vegetable waste, residues and by-products, whether or not in the form
of pellets, of a kind used in animal feeding, not elsewhere specified or included

- Degras: residues resulting from the treatment of fatty substances or animal or vegetable
waxes

- Waste of bones and horn-cores, unworked, defatted, simply prepared (but not cut to shape),
treated with acid or degelatinised

- Fish waste

- Cocoa shells, husks, skins and other cocoa waste

- Other wastes from the agro-food industry excluding by-products which meet national and
international requirements and standards for human or animal consumption

B3070 The following wastes:

- Waste of human hair
- Waste straw
- Deactivated fungus mycelium from penicillin production to be used as animal feed

B3080 Waste parings and scrap of rubber

B3090 Paring and other wastes of leather or of composition leather not suitable for the manufacture of
leather articles, excluding leather sludges, not containing hexavalent chromium compounds and
biocides (note the related entry in Schedule VI, A3100)

B3100 Leather dust, ash, sludges or flours not containing hexavalent chromium compounds or biocides
(note the related entry in Schedule VI, A3090)

B3110 Fellmongery wastes not containing hexavalent chromium compounds or biocides or infectious
substances (note the related entry in Schedule VI, A3110)

B3120 Wastes consisting of food dyes

B3130 Waste polymer ethers and waste non-hazardous monomer ethers incapable of forming peroxides

B3140 Waste pneumatic and other tyres, excluding those which do not lead to resource recovery, recycling,
reclamation but not for direct reuse

B4 Wastes which may contain either inorganic or organic constituents

B4010 Wastes consisting mainly of water-based or latex paints, inks and hardened varnishes not containing
organic solvents, heavy metals or biocides to an extent to render them hazardous (note the related
entry in Part A, A4070)

B4020 Wastes from production, formulation and use of resins, latex, plasticizers, glues or adhesives, not
listed in Part A, free of solvents and other contaminants to an extent that they do not exhibit Part C
characteristics (note the related entry in Part A, A3050)

B4030 Used single-use cameras, with batteries not included in Part A

* This list is based on Annexure IX of the Basel Convention on Transboundary Movement of Hazardous Wastes
and comprises of wastes not characterized as hazardous under Article-I of the Basel Convention. The wastes in
Part- B are restricted and cannot be allowed to be imported without permission from the Ministry of
Environment, Forest and Climate Change and the Directorate General of Foreign Trade license, if applicable.

Note:

(1) Copper dross containing copper greater than 65% and lead and Cadmium equal to or less than 1.25%
and 0.1% respectively; spent cleaned metal catalyst containing copper; and copper reverts, cake and
residues containing lead and cadmium equal to or less than 1.25% and 0.1% respectively are allowed for
import without Director General of Foreign Trade license to units (actual users) authorised by State
Pollution Control Board and with the Ministry of Environment, Forest and Climate Change’s permission.
Copper reverts, cake and residues containing lead and cadmium greater than 1.25% and 0.1%
respectively are under restricted category for which import is permitted only against Director General of
Foreign Trade license for the purpose of processing or reuse by units permitted with the Ministry of
Environment, Forest and Climate Change (actual users).
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(2) Zinc ash or skimmings in dispersible form containing zinc more than 65% and lead and cadmium equal

Code
H1

H3

H4.1

H4.2

H4.3

HS5.1

HS5.2

H6.1

H 6.2

HS

H10

H 12

to or less than 1.25% and 0.1% respectively and spent cleaned metal catalyst containing zinc are allowed
for import without Director General of Foreign Trade license to units authorised by State Pollution
control Board, Ministry of Environment, Forest and Climate Change’s permission (actual users) upto an
annual quantity limit indicated in registration letter. Zinc ash and skimmings containing less than 65%
zinc and lead and cadmium equal to or more than 1.25% and 0.1% respectively and hard zinc spelter and
brass dross containing lead greater than 1.25% are under restricted category for which import is
permitted against Director General of Foreign Trade license and only for purpose of processing or reuse
by units registered with the Ministry of Environment Forest and Climate Change (actual users).

Part C
List of Hazardous Characteristics

Characteristic

Explosive

An explosive substance or waste is a solid or liquid substance or waste (or mixture of substances or
wastes) which is in itself capable by chemical reaction of producing gas at such a temperature and
pressure and at such a speed as to cause damage to the surrounding.

Flammable liquids

The word “flammable” has the same meaning as “inflammable”. Flammable liquids are liquids, or
mixtures of liquids, or liquids containing solids in solution or suspension (for example, paints,
varnishes, lacquers, etc. but not including substances or wastes otherwise classified on account of their
dangerous characteristics) which give off a flammable vapour at temperatures of not more than 60.5°C,
closed-cup test, or not more than 65.6°C, open-cup test. (Since the results of open-cups tests and of
closed-cup tests are not strictly comparable and even individual results by the same test are often
variable, regulations varying from the above figures to make allowance for such differences would be
within the spirit of this definition).

Flammable solids

Solids, or waste solids, other than those classed as explosives, which under conditions encountered in
transport are readily combustible, or may cause or contribute to fire through friction.

Substances or wastes liable to spontaneous combustion

Substances or wastes which are liable to spontaneous heating under normal conditions encountered in
transport, or to heating up on contact with air, and being then liable to catch fire.

Substances or wastes which, in contact with water emit flammable gases

Substances or wastes which, by interaction with water, are liable to become spontaneously flammable
or to give off flammable gases in dangerous quantities.

Oxidizing

Substances or wastes which, while in themselves not necessarily combustible, may, generally by
yielding oxygen cause, or contribute to, the combustion or other materials.

Organic Peroxides

Organic substances or wastes which contain the bivalent-o-o-structure are thermally unstable
substances which may undergo exothermic self-accelerating decomposition.

Poisons (acute)

Substances or wastes liable either to cause death or serious injury or to harm human health if
swallowed or inhaled or by skin contact.

Infectious substances

Substances or wastes containing viable micro-organisms or their toxins which are known or suspected
to cause disease in animals or humans.

Corrosives

Substances or wastes which, by chemical action, will cause severe damage when in contact with living
tissue, or, in the case of leakage, will materially damage, or even destroy, other goods or the means of
transport; they may also cause other hazards.

Liberation of toxic gases in contact with air or water

Substances or wastes which, by interaction with air or water, are liable to give off toxic gases in
dangerous quantities.

Toxic (delayed or chronic)

Substances or wastes which, if they are inhaled or ingested or if they penetrate the skin, may involve
delayed or chronic effects, including carcinogenicity).

Eco-toxic

Substances or wastes which if released, present or may present immediate or delayed adverse impacts
to the environment by means of bioaccumulation or toxic effects upon biotic systems or both.
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H13 Capable, by any means, after disposal, of yielding another material, e.g., leachate, which possesses any
of the characteristics listed above.

Part D
List of other wastes applicable for import and export without permission from Ministry of Environment, Forest
and Climate Change [Annex IX of the Basel Convention*]

Basel No. Description of wastes

@ 2

B1 Metal and metal-bearing wastes

B1010 Metal and metal-alloy wastes in metallic, non-dispersible form :

- Precious metals (gold, silver, platinum but not mercury) * *
- Iron and steel scrap * *
- Nickel scrap * *

- Aluminium scrap* *

- Zinc scrap * *

- Tinscrap * *

- Tungsten scrap * *

- Molybdenum scrap * *
- Tantalum scrap * *

- Cobalt scrap * *

- Bismuth scrap * *

- Titanium scrap * *

- Zirconium scrap * *

- Manganese scrap * *

- Germanium scrap * *

- Vanadium scrap * *

- Hafnium scrap * *

- Indium scrap * *

- Niobium scrap * *

- Rhenium scrap * *

- Gallium scrap * *

- Magnesium scrap * *

- Copper scrap * *

- Chromium scrap * *

B1050 Mixed non-ferrous metal, heavy fraction scrap, containing metals other than specified in Part
B1050 and not containing constituents mentioned in Schedule II in concentrations sufficient to
exhibit Part C characteristics* *

B1100 Metal bearing wastes arising from melting, smelting and refining of metals:
- Hard Zinc spelter * *
- Zinc-containing drosses * *:

~ Galvanizing slab zinc top dross (>90% Zn)

~ Galvanizing slab zinc bottom dross (>92% Zn)

~ Zinc die casting dross (>85% Zn)

~ Hot dip galvanizers slab zinc dross (batch) (>92% Zn)

~ Zinc skimmings
—  Aluminium skimmings (or skims) excluding salt slag
B1110 Electrical and electronic assemblies (including printed circuit boards, electronic components and
wires) destined for direct reuse and not for recycling or final disposal

- Used electrical and electronic assemblies imported for repair and to be re-exported back
after repair within one year of import * * *

- Used electrical and electronic assemblies imported for rental purpose and re-exported back
within one year of import * * *

- Used electrical and electronic assemblies exported for repair and to be re-import after
repair

- Used electrical and electronic assemblies imported for testing, research and development,
project work purposes and to be re-exported back within a period of three years from the
date of import * * *
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- Spares imported for warranty replacements provided equal number of defective or non-
functional parts are exported back within one year of the import * * *

- Used electrical and electronic assemblies imported by Ministry of Defence, Department of
Space and Department of Atomic Energy * * *

- Used electrical and electronic assemblies (not in bulk; quantity less than or equal to three)
imported by the individuals for their personal uses

- Used Laptop, Personal Computers, Mobile, Tablet up to 01 number each imported by
organisations in a year

- Used electrical and electronic assemblies owned by individuals and imported on transfer of
residence

- Used multifunction print and copying machines (MFDs)* * * *

- Used electrical and electronic assemblies imported by airlines for aircraft maintenance and
remaining either on board or under the custodianship of the respective airlines warehouses
located on the airside of the custom bonded areas.

B3 Wastes containing principally organic constituents, which may contain metals and inorganic
materials
B3020 Paper, paperboard and paper product wastes * *

The following materials, provided they are not mixed with hazardous wastes:
Waste and scrap of paper or paperboard of:
- unbleached paper or paperboard or of corrugated paper or paperboard
- other paper or paperboard, made mainly of bleached chemical pulp, not coloured in the
mass
- paper or paperboard made mainly of mechanical pulp (for example newspapers, journals
and similar printed matter)
- other, including but not limited to
(1) laminated paperboard
(2) unsorted scrap

B3140 Aircraft Tyres exported to Original Equipment Manufacturers for re-treading and re-imported after
re-treading by airlines for aircraft maintenance and remaining either on board or under the
custodianship of the respective airlines warehouses located on the airside of the custom bonded
areas

Note:
* This list is based on Annexure IX of the Basel Convention on Transboundary Movement of Hazardous Wastes and
comprises of wastes not characterized as hazardous under Article-I of the Basel Convention.

**  Import permitted in the country to the actual user or to the trader on behalf of the actual users authorised by SPCB
on one time basis and subject to verification of documents specified in Schedule VIII of these rules by the Custom
Authority.

* % % Import permitted in the country only to the actual users from Original Equipment Manufacturers (OEM) and
subject to verification of documents specified in Schedule VIII of these rules by the Custom Authority.

* % % * Import permitted in the country to the actual users or trader on behalf of the actual user in accordance with the
documents required and verified by the Custom Authority as specified under Schedule VIII of these rules. The policy for
free trade for multifunction print and copying machine to be reviewed once the MFDs are domestically manufactured.

All other wastes listed in Part D of Schedule III having no “Stars” are permitted without any documents from
MOoEF&CC subject to compliance of the conditions of the Customs Authority, if any.



[9FT I-ETE 3(i)]

57 85

HRA oh1 ASTIA : STHIYRO 79

SCHEDULE IV
[See rules 6 (1) (ii) and 6 (2)]

List of commonly recyclable hazardous wastes

S.No. Wastes
@ 2
1. Brass Dross
2. Copper Dross
3. Copper Oxide mill scale
4. Copper reverts, cake and residue
5. Waste Copper and copper alloys in dispersible from
6. Slags from copper processing for further processing or refining
7. Insulated Copper Wire Scrap or copper with PVC sheathing including ISRI-code material namely “Druid”
8. Jelly filled Copper cables
9. Spent cleared metal catalyst containing copper
10. Spent catalyst containing nickel, cadmium, Zinc, copper, arsenic, vanadium and cobalt
11. Zinc Dross-Hot dip Galvanizers SLAB
12. Zinc Dross-Bottom Dross
13. Zinc ash/Skimmings arising from galvanizing and die casting operations
14. Zinc ash/Skimming/other zinc bearing wastes arising from smelting and refining
15. Zinc ash and residues including zinc alloy residues in dispersible from
16. Spent cleared metal catalyst containing zinc
17. Used Lead acid battery including grid plates and other lead scrap/ashes/residues not covered under
Batteries (Management and Handling) Rules, 2001.
[Battery scrap, namely: Lead battery plates covered by ISRI, Code word “Rails” Battery lugs covered by
ISRI, Code word “Rakes”. Scrap drained/dry while intact, lead batteries covered by ISRI, Code word
“rains”.
18. Components of waste electrical and electronic assembles comprising accumulators and other batteries
included in Part A of Schedule III, mercury-switches, activated glass cullets from cathode-ray tubes and
other activated glass and PCB-capacitors, or any other component contaminated with Schedule II
constituents (e.g. cadmium, mercury, lead, polychlorinated biphenyl) to an extent that they exhibit hazard
characteristics indicated in part C of Schedule III.
19. Paint and ink Sludge/residues
20. Used oil and waste oil
SCHEDULE V
[See rules 3 (36) and 3 (39)]
PART A
Specifications of Used Qil Suitable for recycling
S.No. Parameter Maximum permissible Limits
€)) (©) (€)
1. Polychlorinated biphenyls (PCBs) < 2ppm *
2. Lead 100 ppm
3. Arsenic 5 ppm
4. Cadmium+Chromium-+Nickel 500 ppm
5. Polyaromatic hydrocarbons (PAH) 6%
Part B
Specification of fuel derived from waste oil
S.No. Parameter Maximum permissible limits
)] (@) 3
1. Sediment 0.25%
2. Lead 100 ppm
3. Arsenic 5 ppm
4. Cadmium+Chromium-+Nickel 500 ppm
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5. Polyaromatic hydrocarbons 6%
(PAH)
6. Total halogents 4000 ppm
1. Polychlorinated biphenyls (PCBs) <2 ppm *
8. Sulfur 4.5%
9. Water Content 1%
*The detection limit is 2 ppm by gas Liquid Chromatography (GLC) using
Electron Capture detector (ECD)
SCHEDULE VI
[See rules 12 (6), 12 (7) and 14(1)]
Hazardous and Other wastes prohibited for import
Basel No. Description of hazardous and other wastes
@ 2
Al Metal and Metal bearing wastes
A1010 Metal wastes and waste consisting of alloys of any of the following but excluding such wastes
specifically listed in Part B and Part D of Schedule 111
- Arsenic
- Beryllium
- Mercury
- Selenium
- Thallium
A1020 Wastes having as constituents or contaminants, excluding metal wastes in massive form, any of the
following:
- Beryllium; beryllium compounds
- Selenium; selenium compounds
A1030 Wastes having as constituents or contaminants any of the following:
- Arsenic; arsenic compounds
- Mercury; mercury compounds
- Thallium; thallium compounds
A1040 Waste having hexavalent chromium compounds as constituents
A1140 Waste cupric chloride and copper cyanide catalysts in liquid form (note the related entry in Part A of
Schedule IIT)
A1060 Wastes liquors from the pickling of metals
Al1110 Spent electrolytic solutions from copper electrorefining and electrowinning operations
A1130 Spent etching solutions containing dissolved copper
A1180 Waste electrical and electronic assembles or scrap (does not include scrap assemblies from electric power
generation) containing components such as accumulators and other batteries included in Part A of
Schedule III, mercury-switches, glass from cathode-ray tubes and other activated glass and PCB-
capacitors, or contaminated with Schedule II constituents (e.g. cadmium, mercury, lead, polychlorinated
biphenyl) to an extent that they exhibit hazard characteristics indicated in Part C of Schedule III (note the
related entry in Part B B1110)
A1190 Waste metal cables coated or insulated with plastics containing or contaminated with coal tar, PCB, lead,
cadmium, other organohalogen compounds or other constituents as mentioned in Schedule II to the extent
that they exhibit hazard characteristics indicated in Part C of Schedule III
A2 Wastes containing principally inorganic constituents, which may contain metals and organic
materials
A2020 Waste inorganic fluorine compounds in the form of liquids or sludges but excluding such wastes
specified in Part B
A2040 Waste gypsum arising from chemical industry processes, if it contains any of the constituents mentioned
in Schedule 2 to the extent that they exhibit hazard characteristics indicated in Part C of Schedule III
(note the related entry in Part B B2080)
A2050 Waste asbestos (dusts and fibres)
A2060 Coal-fired power plant fly-ash containing Schedule II constituents in concentrations sufficient to exhibit

Part C characteristics
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A3

Wastes containing principally organic constituents, which may contain metals and inorganic
materials

A3030 Wastes that contain, consist of or are contaminated with leaded anti-knock compounds sludges.

A3040 Waste thermal (heat transfer) fluids

A3060 Waste nitrocellulose

A3070 Waste phenols, phenol compounds including chlorophenol in the form of liquids or sludges

A3080 Waste ethers not including those specified in Part B

A3090 Waste leather dust, ash, sludges and flours when containing hexavalent chromium compounds or biocides
(note the related entry in Part B B3100)

A3100 Waste paring and other waste of leather or of composition leather not suitable for the manufacture of
leather articles, containing hexavalent chromium compound and biocides (note the related entry in Part B
B3090)

A3110 Fellmongery wastes containing hexavalent chromium compounds or biocides or infectious substances
(note the related entry in Part B B3110)

A3140 Waste non-halogenated organic solvents but excluding such wastes specified in Part B

A3150 Waste halogenated organic solvents

A3160 Waste halogenated or unhalogenated non-aqueous distillation residues arising from organic solvent
recovery operations

A3170 Waste arising from the production of aliphatic halogenated hydrocarbons (such as chloromethane,
dichloro-ethane, vinyl chloride, vinylidene chloride, allyl chloride and epichlorhydrin)

A3180 Wastes, substances and articles containing, consisting of or contaminated with polychlorinated biphenyl
(PCB), polychlorinated terphenyl (PCT), polychlorinated naphthalene (PCN) or polybrominated biphenyl
(PBB) or any other polybrominated analogues of these compounds

A3190 Waste tarry residues (excluding asphalt cements) arising from refining, distillation and any pyrolytic
treatment of organic materials

A3200 Bituminous material (asphalt waste) from road construction and maintenance, containing tar (note the
related entry in Part B, B2130)

A4 Wastes which may contain either inorganic or organic constituents

A4020 Clinical and related wastes; that is wastes arising from medical, nursing, dental, veterinary, or similar
practices, and wastes generated in hospitals or other facilities during the investigation or treatment of
patients, or research projects.

A4030 Waste from the production, formulation and use of biocide and phyto-pharmaceuticals, including waste
pesticides and herbicides which are off-specification, out-dated (unused within the period recommended
by the manufacturer), or unfit for their originally intended use,

A4050 Wastes that contain, consist of, or are contaminated with any of the following:

- Inorganic cyanides, excepting precious-metal-bearing residues in solid form containing traces of
inorganic cyanides.
- Organic cyanides

A4060 Waste oils/water, hydrocarbons/water mixtures, emulsions

A4080 Wastes of an explosive nature (but excluding such wastes specified in Part B)

A4090 Waste acidic or basic solutions, other than those specified at B2120 of this Schedule

A4110 Wastes that contain, consist of or are contaminated with any of the following:

- Any congenor of polychlorinated dibenzo-furan.
- Any congenor of polychlorinated dibenzo-P-dioxin.

A4150 Waste chemical substances arising from research and development or teaching activities which are not
identified and /or are new and whose effects on human health and /or the environment are not known

B1 Metal and Metal bearing wastes

B 1110 Used critical care medical equipment for re-use

B1115 Waste metal cables coated or insulated with plastics, not included in A1190 of this schedule, excluding
those destined for operations which do not lead to resource recovery, recycling, reclamation, direct re-use
or alternative uses or any other disposal operations involving, at any stage, uncontrolled thermal
processes, such as open-burning.

B1250 Waste end-of-life motor vehicles, containing neither liquids nor other hazardous components

B2 Wastes containing principally inorganic constituents, which may contain metals and organic
materials

B2050 Coal-fired power plant fly-ash, note the related entry at A2060 of this Schedule

B2110 Bauxite residue (red mud) (pH moderated to less than 11.5)

B2120 Waste acidic or basic solutions with a pH greater than 2 and less than 11.5, which are not corrosive or
otherwise hazardous (note the related entry at A4090 of this schedule)

B3 Wastes containing principally organic constituents, which may contain metals and inorganic
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materials
B3010 Solid plastic waste
The following plastic or mixed plastic waste, prepared to a specification:
- Scrap plastic of non-halogenated polymers and co-polymers, including but not limited to the
following:
Ethylene, Styrene, Polypropylene, polyethylene terephthalate, Acrylonitrile, Butadiene,
Polyacetals, Polyamides, polybutylene tere-phthalate, Polycarbonates, Polyethers,
polyphenylene sulphides, acrylic polymers, alkanes C10-C13 (plasticiser), polyurethane (not
containing CFC's), Polysiloxanes, polymethyl methacrylate, polyvinyl alcohol, polyvinyl
butyral, Polyvinyl acetate
- Cured waste resins or condensation products including the following:
urea formaldehyde resins, phenol formaldehyde resins, melamine formaldehyde resins, epoxy
resins, alkyd resins, polyamides
- The following fluorinated polymer wastes (excluding post-consumer wastes):
perfluoroethylene/ propylene, perfluoro alkoxy alkane, tetrafluoroethylene/per fluoro vinyl ether
(PFA), tetrafluoroethylene/per fluoro methylvinyl ether (MFA), polyvinylfluoride ,
polyvinylidenefluoride
B3026 The following waste from the pre-treatment of composite packaging for liquids, not containing
constituents mentioned in Schedule II in concentrations sufficient to exhibit Part C characteristics:
- Non-separable plastic fraction
- Non-separable plastic-aluminium fraction
B3065 Waste edible fats and oils of animal or vegetable origin (e.g. frying oil)
B3140 Waste pneumatic tyres for direct reuse
Y 46 Wastes collected from household/municipal waste
Y 47 Residues arising from the incineration of household wastes
SCHEDULE VII
[See rules 13 (6) and 21]
List of authorities and corresponding duties
S. No. Authority Corresponding Duties
@ 2 3
1. Ministry of Environment, Forests and | (i) Identification of hazardous and other wastes
Climate Change under the Environment | (ii) Permission to exporters of hazardous and other wastes
(Protection)Act, 1986 (iii) Permission to importer of hazardous and other wastes
(iv) Permission for transit of hazardous and other wastes
through India.
(v) Promote environmentally sound management of
hazardous and other waste.
(vi) Sponsoring of training and awareness programme on
Hazardous and Other Waste Management related
activities.
2. Central Pollution Control Board | (i) Co-ordination of activities of State Pollution Control
constituted under the Water (Prevention Boards
and Control of Pollution) Act, 1974 (i) Conduct training courses for authorities dealing with

management of hazardous and other wastes

(iii)) Recommend standards and specifications for treatment
and disposal of wastes and leachates, recommend
procedures for characterisation of hazardous wastes.
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@iv)

Inspection of facilities handling hazardous waste as and
when necessary.

(v) Sector specific documentation to identify waste for
inclusion in these rules.

(vi) Prepare and update guidelines to prevent or minimise the
generation and handling of hazardous and other wastes.

(vii) Prepare and update guidelines/ Standard Operating
Procedures (SoPs) for recycling, utilization, pre-
processing, co-processing of hazardous and other wastes.

(viii) To prepare annual review report on management of
hazardous waste.

(ix) Any other function assigned by the Ministry of
Environment, Forest and Climate Change, from time to
time.

State Government/Union Territory | (i) Identification of site (s) for common Hazardous and
Government/Administration Other Waste Treatment Storage and Disposal Facility
(TSDF)

(i) Asses Environment Impact Assessment (EIA) reports and
convey the decision of approval of site or otherwise
Acquire the site or inform operator of facility or
occupier or association of occupiers to acquire the site
(iii) Notification of sites.
(iv) Publish periodically an inventory of all potential or
existing disposal sites in the State or Union Territory
State Pollution Control Boards or Pollution | (i) Inventorisation of hazardous and other wastes
Control Committees constituted under the | (ii) Grant and renewal of authorisation
Water (Prevention and Control of |(iii) Monitoring of compliance of various provisions and
Pollution) Act, 1974 conditions of permission including conditions of
permission for issued by Ministry of Environment, Forest
and Climate Change for exports and imports
(iv) Examining the applications for imports submitted by the
importers and forwarding the same to Ministry of
Environment, Forest and Climate Change
(v) Implementation of programmes to prevent or reduce or
minimise the generation of hazardous and other wastes.
(vi) Action against violations of these rules.
(vii) Any other function under these Rules assigned by
Ministry of Environment, Forest and Climate Change
from time to time.
Directorate General of Foreign Trade | (i) Grant of licence for import of hazardous and other wastes
constituted under the Foreign Trade | (ii) Refusal of licence for hazardous and other wastes
(Development and Regulation) Act, 1992 prohibited for imports and export
Port authority under Indian Ports Act, 1908 | (i) Verify the documents
(15 of 1908) and Customs Authority under | (ii) Inform the Ministry of Environment, Forests and Climate
the Customs Act, 1962 (52 of 1962) Change of any illegal traffic
(iii)) Analyse wastes permitted for imports and exports,
wherever required.
(iv) Train officials on the provisions of these rules and in the
analysis of hazardous and other wastes
(v) Take action against exporter or importer for violations

under the Indian Ports Act, 1908 or Customs Act, 1962
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SCHEDULE VIII
[See rules 13(2) and 13 (4)]

List of documents for verification by Customs for import of other wastes specified in Part D of Schedule ITI

S. Basel Description of other wastes List of Documents
No. | No.
@ 1@ 3 @
1 B1010 Metal and metal-alloy wastes in metallic, | (a) Duly filled up Form 6 - Movement document;
non-dispersible form: (b) The import license from Directorate General of
- Precious metals (gold, silver, platinum) Foreign Trade, wherever applicable;
- Iron and steel scrap (c) Pre-shipment inspection certificate issued by
- Nickel scrap the inspection agency of the exporting country
- Aluminium scrap or the inspection and certification agency
- Zinc scrap approved by Directorate General of Foreign
- Tin scrap Trade;
- Tungsten scrap (d) The valid consents to operate under the Air
- Molybdenum scrap and Water Acts and the authorisation under
- Tantalum scrap these rules, for actual users. For traders, only
- Cobalt scrap valid one time authorisation from concerned
- Bismuth scrap SPCB is required;
- Titanium scrap (¢) The chemical analysis report of the waste
- Zirconium scrap being imported;
- Manganese scrap (f) an acknowledged copy of the annual return
- Germanium scrap filed with concerned State Pollution Control
- Vanadium scrap Board for import in the last financial year.
- Hafnium scrap
- Indium scrap
- Niobium scrap
- Rhenium scrap
- Gallium scrap
- Magnesium scrap
- Copper scrap
- Chromium scrap
2 B1050 Mixed non-ferrous metal, heavy fraction | (a) Duly filled up Form 6 - Movement document;
scrap, containing metals other than specified | (b) The import license from Directorate General of
in Part B1050 and not containing constituents Foreign Trade, wherever applicable;
mentioned in Schedule II in concentrations | (c) Pre-shipment inspection certificate issued by
sufficient to exhibit Part C characteristics* * the inspection agency of the exporting country
or the inspection and certification agency
approved by Directorate General of Foreign
Trade;

(d) The valid consents to operate under the Air
and Water Acts and the authorisation under
these rules, for actual users. For traders, only
valid authorisation from concerned SPCB is
required;

() The chemical analysis report of the waste
being imported;

(f) An acknowledged copy of the annual return
filed with concerned SPCB for import in the
last financial year.

3 B1100 Metal bearing wastes arising from melting, | (a) Duly filled up Form 6 - Movement document;

smelting and refining of metals:
- Hard Zinc spelter
- Zinc-containing drosses:
~ Galvanizing slab zinc
top dross (>90% Zn)
~ Galvanizing slab zinc
bottom dross (>92% Zn)
~Zinc die casting dross
(>85% Zn)
~ Hot dip galvanizers slab zinc dross
(batch) (>92% Zn)

(b) The import license from Directorate General of
Foreign Trade, wherever applicable;

(c) Pre-shipment inspection certificate issued by
the inspection agency of the exporting country
or the inspection and certification agency
approved by Directorate General of Foreign
Trade;

(d) The valid consents to operate under the Air
and Water Acts and the authorisation under
these rules, for actual users. For traders, only
valid authorisation from concerned SPCB is
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~ Zinc skimmings
- Aluminium skimmings
excluding salt slag

(or skims)

(e)
(®

required;

The chemical analysis report of the waste
being imported;

An acknowledged copy of the annual return
filed with concerned SPCB for import in the
last financial year.

()

(b)

(©

(d)

(e)

B1110

Electrical and electronic assemblies (includin

g printed circuit boards, electronic components and
wires) destined for direct reuse and not for recycling or final disposal

Used electrical and electronic assemblies
imported for repair and to be re-exported
after repair within one year of import

(a)
(b)
(©)

(d)

(e)

Duly filled up Form 6 - Movement document;
Undertaking for re-export;

Details of previous import, if there has been
any and confirmation regarding their re-export;
An acknowledged copy of the annual return
filed with concerned SPCB for import in the
last financial year

Certificate from exporting company for
accepting the repaired and unrepairable
electrical and electronic assemblies and the
spares or part or component or consumables
being re-exported.

Used electrical and electronic assemblies
imported for rental purpose and re-exported
back within one year of import

(a)
(b)
(©)

(d)

Duly filled up Form 6 - Movement document;
Undertaking for re-export;

Details of previous import, if there has been
any and confirmation regarding their re-export;
An acknowledged copy of the annual return
filed with concerned SPCB for import in the
last financial year

Used electrical and electronic assemblies
exported for repair and to be re-imported
after repair

(a)
(b)

Duly filled up Form 6 - Movement document;
Proof of export of the defective electrical and
electronic assemblies i.e. shipping or airway
document authenticated by Customs

Used electrical and electronic assemblies
imported for testing, research and
development, project work purposes and to
be re-exported back within a period of three
years from the date of import

(a)
(b)
(©)

(d)

(e)

®

Duly filled up Form 6 - Movement document;
Undertaking for re-export;

Details of previous import, if there has been
any and confirmation regarding their re-export;
Chartered Engineer Certificate or certificate
from accredited agency of exporting country
indicating the functionality, manufacturing
date, residual life and serial number;

an acknowledged copy of the annual return
filed with concerned SPCB for import in the
last financial year;

Certificate from exporting company for
accepting the second hand functional or non-
functional electrical and electronic assemblies
and/or the spares or part or component or
consumables being re-exported at the end of
three years.

Spares imported for warranty replacements
provided equal number of defective / non-
functional parts are exported back within one
year of the import.

(a)
(b)

(©)
(d)

(e)

Duly filled up Form 6 - Movement document;
if refurbished components being imported as
replacement to defective component then
undertaking for export of equivalent numbers
of defective components;

Details of previous import, if there has been
any and confirmation regarding their re-export;
Certificate from exporting company for
accepting the re-export of defective or non-
functional spares or part or component or
consumables being re-exported;

Documents on the declared policy regarding
the use of second hand or refurbished spare
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parts for repair of electrical and electronic
assemblies during warranty period.

® Used electrical and electronic assemblies | ---
imported by  Ministry of Defence,

Department of Space and Department of
Atomic Energy.

(2) Used electrical and electronic assemblies (not | ---
in bulk; quantity less than or equal to three)
imported by the individuals for their personal
uses.

(h) Used Laptop, Personal Computers, Mobile, | ---

Tablet up to 03 number each imported by
organisations in a year.

@) Used electrical and electronic assemblies | As per existing guidelines of Custom Authority
owned by individuals and imported on
transfer of residence.

) Used electrical and electronic assemblies, | ----
spares, imported by airlines for aircraft
maintenance and remaining either on board
or under the custodianship of the respective
airlines warehouses located on the airside of
the custom bonded areas.

G) Used multifunction print and copying | (a) The country of Origin Certificate along with bill
machines (MFDs)* of lading and packaging;

(b) The certificate issued by the inspection agency
as certified by the exporting country or the
inspection and certification agency approved by
Directorate General Foreign Trade (DGFT) for
functionality, having residual life of not less
than five years and serial number;

(c) Extended Producer Responsibility-
Authorisation under e-waste (Management and
Handling) Rules, 2011 as amended from time to
time as Producer;

(d) The MFDs shall be for printing A 3 size and
above;

(e) An acknowledged copy of the annual return
filed with concerned SPCB for import in the last
financial year.

5 B3020 Paper, paperboard and paper product wastes (a) Duly filled up Form 6 — Movement document;
The following materials, provided they are | (b) The import license from Directorate General of
not mixed with hazardous wastes: Foreign Trade, wherever applicable;

Waste and scrap of paper or paperboard of: (c) Pre-shipment inspection certificate issued by
- unbleached paper or paperboard or the inspection agency of the exporting country
of corrugated paper or paperboard or the inspection and certification agency
- other paper or paperboard, made approved by Directorate General of Foreign
mainly of bleached chemical pulp, Trade;
not coloured in the mass (d) The valid consents to operate under the Air
- paper or paperboard made mainly of and Water Acts and the authorisation under
mechanical pulp (for example these rules, for actual users. For traders, only
newspapers, journals and similar valid authorisation from concerned SPCB is
printed matter) required;
- other, including but not limited to (e) The chemical analysis report of the waste
(1) laminated paperboard being imported;
(2) unsorted scrap (f) an acknowledged copy of the annual return

filed with concerned State Pollution Control
Board for import in the last financial year.
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6. B3140

Aircraft Tyres exported to Original
Equipment Manufacturers for re-treading and
re-imported after re-treading by airlines for
aircraft maintenance and remaining either on
board or under the custodianship of the
respective airlines warehouses located on the
airside of the custom bonded areas

As per existing guidelines of Custom Authority

Note: * The policy for free trade for multifunction print and copying machine to be reviewed once the MFDs are
domestically manufactured.

FORM 1
[See rule 6 (1)]

Application required for grant/renewal of authorisation for generation or collection or storage or transport or
reception or recycling or reuse or recovery or pre-processing or co-processing or utilisation or treatment or
disposal of hazardous and other waste

Part A: General (to be filled by all)

1. (a) Name and address of the unit and location of facility :
(b) Name of the occupier of the facility or operator of disposal facility with designation,
Tel, Fax and e-mail:

(c) Authorisation required for (Please tick mark appropriate activity or activities:

(i) Generation
(i1) Collection

(iii) Storage

(iv) Transportation
(v) Reception
(vi) Reuse

(vii) Recycling
(viii) Recovery

(ix) Pre-processing
)
(xi) Utilisation

Co-processing

(xii) Treatment
(xiii) Disposal

(xiv) Incineration

oopopO0OoOOoOoooooaodb

(d) In case of renewal of authorisation previous authorisation numbers and dates and provide copies of annual returns of
last three years including the compliance reports with respect to the conditions of Prior Environmental Clearance,
wherever applicable:

2. (a) Nature and quantity of waste handled per annum (in metric tonne or kilo litre)
(b) Nature and quantity of waste stored at any time (in metric tonne or kilo litre)

3.(a) Year of commissioning and commencement of production:
(b) Whether the industry works:

01 Shift
02 Shifts
Round the clock

(i)
(ii)
(iii)

ooo
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4. Provide copy of the Emergency Response Plan (ERP) which should address procedures for dealing with emergency
situations (viz. Spillage or release or fire) as specified in the guidelines of Central Pollution Control Board. Such ERP
shall comprise the following, but not limited to:
e Containing and controlling incidents so as to minimise the effects and to limit danger to the persons,
environment and property;

¢ Implementing the measures necessary to protect persons and the environment;

e Description of the actions which should be taken to control the conditions at events and to limit their
consequences, including a description of the safety equipment and resources available;

e  Arrangements for training staff in the duties which they are expected to perform;
e  Arrangements for informing concerned authorities and emergency services; and
e Arrangements for providing assistance with off-site mitigatory action.

5. Provide undertaking or declaration to comply with all provisions including the scope of submitting bank guarantee in
the event of spillage, leakage or fire while handling the hazardous and other waste.

Part B: To be filled by hazardous waste generators

1. (a) Products and by-products manufactured (names and product wise quantity per annum):

(b) Process description including process flow sheet indicating inputs and outputs (raw materials, chemicals,
products, by-products, wastes, emissions, waste water etc.) Please attach separate sheets:

(c) Characteristics (waste-wise) and Quantity of waste generation per annum:
(d) Mode of management of (c) above:
i Capacity and mode of secured storage within the plant;
ii. Utilisation within the plant (provide details);
iii. If not utilised within the plant, please provide details of what is done with this waste;
iv. Arrangement for transportation to actual users/ TSDF;

(e) Details of the environmental safeguards and environmental facilities provided for safe handling of all the wastes
at point (c) above;

2. Hazardous and other wastes generated as per these rules from storage of hazardous chemicals as defined under the
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989

Part C: To be filled by Treatment, storage and disposal facility operators

1. Provide details of the facility including:
(i) Location of site with layout map;
(ii) Safe storage of the waste and storage capacity;
(iii) The treatment processes and their capacities;
(iv) Secured landfills;
(v) Incineration, if any;
(vi) Leachate collection and treatment system;
(vii) Fire fighting systems;
(viii) Environmental management plan including monitoring; and

(ix) Arrangement for transportation of waste from generators.
2. Provide details of any other activities undertaken at the Treatment, storage and disposal facility site.

3. Attach a copy of prior Environmental Clearance.
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Part D: To be filled by recyclers or pre-processors or co-processors or users of hazardous or other wastes
1. Nature and quantity of different wastes received per annum from domestic sources or imported or both:

2. Installed capacity as per registration issued by the District Industries Centre or any other authorised Government
agency. Provide copy:

3. Provide details of secured storage of wastes including the storage capacity:

4. Process description including process flow sheet indicating equipment details, inputs and outputs (input wastes,
chemicals, products, by-products, waste generated, emissions, waste water, etc.). Attach separate sheets:

5. Provide details of end users of products or by-products:

6. Provide details of pollution control systems such as Effluent Treatment Plant, scrubbers, etc. including mode of disposal
of waste:

7. Provide details of occupational health and safety measures:

8. Has the facility been set up as per Central Pollution Control Board guidelines? If yes, provide a report on the
compliance with the guidelines:

9. Arrangements for transportation of waste to the facility:

Signature of the Applicant
Designation

FORM 2
[See rule 6(2)]

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD
TO THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF
DISPOSAL FACILITIES

1. Number of authorisation and date of issue
. Reference of application (No. and date)
300 of i is hereby granted an authorisation based on the enclosed signed

inspection report for generation, collection, reception, storage, transport, reuse, recycling, recovery, pre-
processing, co-processing, utilisation, treatment, disposal or any other use of hazardous or other wastes or both
on the premises situated at...............cooveeiiiiin.

Details of Authorisation

SL Category of | Authorised mode of disposal or | Quantity

No. Hazardous Waste as | recycling or utilisation or co- | (ton/annum)
per the Schedules I, II | processing, etc.
and III of these rules

(1) The authorisation shall be valid for a period of .............ccovviiiiiiiiiiiin.n.
(2) The authorisation is subject to the following general and specific conditions (Please specify any
conditions that need to be imposed over and above general conditions, if any):

A. General conditions of authorisation:

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the rules
made there under.
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2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by the State
Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes
except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the
person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and their possible
impacts and also carry out mock drill in this regard at regular interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control Board guidelines
on “Implementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and
Penalty”

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to close down
the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental occurrence
and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-processing or
utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific conditions of
authorisation.

11.  The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

12.  An application for the renewal of an authorisation shall be made as laid down under these Rules.

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest and
Climate Change or Central Pollution Control Board from time to time.

14.  Annual return shall be filed by June 30" for the period ensuring 31* March of the year.

B.  Specific conditions:

Date: Signature of Issuing Authority

Designation and Seal
FORM 3
[See rules 6(5), 13(7), 14(6), 16(5) and 20 (1)]
FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS AND OTHER WASTES

1. Name and address of the facility

2. Date of issuance of authorisation and its reference number

3. Description of hazardous and other wastes handled (Generated or Recelved)

Date Type of waste | Total Method of | Destined to or
with category as | quantity Storage received from

per Schedules I, | (Metric
II and III of these | Tonnes)
rules

* Fill up above table separately for indigenous and imported waste.

4.

Date wise description of management of hazardous and other wastes including products sent and to whom in

case of recyclers or pre-processor or utiliser:

5.

Date of environmental monitoring (as per authorisation or guidelines of Central Pollution Control Board):
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Signature of occupier

FORM 4
[See rules 6(5), 13(8), 16(6) and 20 (2)]

FORM FOR FILING ANNUAL RETURNS
[To be submitted to State Pollution Control Board by 30" day of June of every year for the preceding period April to
March]
1. Name and address of facility:
2. Authorisation No. and Date of issue:
3. Name of the authorised person and full address with telephone, fax number and e-mail:
4. Production during the year (product wise), wherever applicable
Part A. To be filled by hazardous waste generators

1. Total quantity of waste generated category wise

2. Quantity dispatched
(6)) to disposal facility

(ii) to recycler or co-processors or pre-processor

(iii) others
3. Quantity utilised in-house, if any -
4. Quantity in storage at the end of the year —

Part B. To be filled by Treatment, storage and disposal facility operators
1. Total quantity received -
2. Quantity in stock at the beginning of the year -
3. Quantity treated —
4. Quantity disposed in landfills as such and after treatment —
5. Quantity incinerated (if applicable) -
6. Quantity processed other than specified above -
7. Quantity in storage at the end of the year -
Part C. To be filled by recyclers or co-processors or other users
1. Quantity of waste received during the year —
@) domestic sources

(i) imported (if applicable)

2. Quantity in stock at the beginning of the year -

3. Quantity recycled or co-processed or used —
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4. Quantity of products dispatched (wherever applicable) —

5. Quantity of waste generated -

6. Quantity of waste disposed -

7. Quantity re-exported (wherever applicable)-

8. Quantity in storage at the end of the year -

Signature of the Occupier or
Operator of the disposal facility

Date......ccoevnvennn.
Place.......cccevuennnns
FORM 5
[See rules 13 (1) and 14 (1)]
APPLICATION FOR IMPORT OR EXPORT OF HAZARDOUS AND OTHER WASTE FOR REUSE
OR RECYCLING OR RECOVERY OR CO-PROCESSING OR UTILISATION
TO BE FILLED IN BY APPLICANT
S. No. Description Details to be furnished by the importer or
exporter
@ 2) 3
1. Importer or Exporter (name and address) in India
Contact person
Tel, fax and e-mail
Facility location/address
Reason for import or export
2. Importer or exporter (name and address) outside of
India
3.  [Details of waste to be imported or exported
(a) Quantity
(b) Basel No.
(c) Single/multiple movement
(d) Chemical composition of waste (attach  details),
where applicable
(e) Physical characteristics
(f) Special handling requirements, if applicable
4. |For Schedule III A hazardous waste whether Prior
Informed Consent has been obtained
5. [For importer
(a) Process details along with environmental safeguard
measures (attach separate sheet)
(b) Capacity of recycling or co-processing or recovery
or utilization
IEnclose a copy each of valid authorisation and valid
consent to operate from SPCB
6. |Details of import against the Ministry of Environment,
Forest and Climate Change permission in the previous
three years
7.  [Port of entry

9. Undertaking

I hereby solemnly undertake that:
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(i) The information is complete and correct to the best of my knowledge and legally-enforceable written contractual

obligations have been entered into and that my applicable insurance or other financial guarantees are or shall be
in force covering the transboundary movement.

(i) The waste permitted shall be fully insured for transit as well as for any accidental occurrence and its clean-up

operation.

(iii) The record of consumption and fate of the imported waste shall be recorded and report sent to the SPCB every

quarter.

(iv) The hazardous or other waste which gets generated in our premises by the use of imported hazardous or other

(v) Tagree to bear the cost of export and mitigation of damages if any.

wastes in the form of raw material shall be treated and disposed of as per conditions of authorisation.

(vi) I am aware that there are significant penalties for submitting a false certificate/ undertaking/ disobedience of the

rules and lawful orders including the possibility of fine and imprisonment.

(vii) The exported wastes shall be taken back, if it is not acceptable to the importer.

.................

oooooooooooooooo

FORM -6

[See rules 13(2), 13 (10) and 14 (5)]

TRANSBOUNDARY MOVEMENT- MOVEMENT DOCUMENT

Signature of the Applicant
Designation

S.No

Description

Details to be furnished by the
exporter or importer

@)

2

3

1

Exporter (Name and Address)
Contact Person
Tele, Fax and email

Generator(s) of the waste (Name and Address)"
Contact Person
Tele, Fax and email

Site of generation

Importer or Actual user (Name and Address)
Contact person
Tele, Fax and email

Trader (Name and Address)
Contact person
Tele, Fax and email

Details of actual user (Name, Address, Telephone and email)

Corresponding to applicant Ref. No., If any

Bill of lading (attach copy)

Country of import/export

XN

General description of waste

(a) Quantity

(b) Physical characteristics

(c) Chemical composition of waste (attach  details),
where applicable

(d) Basel No.

(e) UN Shipping name

(f) UN Class

(g) UN No

(h) H Number

(i) Y Number

(G) ITC (HS)
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(k) Customs Code (H.S.)
(1) Other (specify)

Type of packages

Number

10.

Special handling requirements including emergency provision in
case of accidents

11.

Movement subject to single/multiple consignment

In case of multiple movement-
(a) Expected dates of each shipment or expected frequency
of the shipments
(b) Estimated total quantity and quantities for each
individual shipment

12.

Transporter of waste (Name and Address)!
Contact Person
Tele, Fax and email

Registration number

Means of transport (road, rail, inland waterway, sea, air)2

Date of Transfer

Signature of Carrier’s representative

13.

Exporter’s declaration for hazardous and other waste:

I certify that the information in Sl. Nos. 1 to 12 above are
complete and correct to my best knowledge. I also certify that
legally-enforceable written contractual obligations have been
entered into and are in force covering the transboundary
movement regulations/rules.

TO BE COMPLETED BY IMPORTER (ACTUAL USER OR

TRADER)

14. Shipment received by importer/ actual user/trader”’ *
Quantity received........c.cccoeevuenne Kg/litres
Date:

Name: Signature:

15. Methods of recovery
R code*

Technology employed (Attached details if necessary)

16. I certify that nothing other than declared goods covered as per
these rules is intended to be imported in the above referred
consignment and will be recycled /utilized.

Signature:
Date:
17. SPECIFIC CONDITIONS ON CONSENTING TO THE (attach details)

MOVEMENT if applicable.

Notes:-(1) Attach list, if more than one; (2) Select appropriate option; (3) Immediately contact competent
authority in case of any emergency; (4) If more than one transporter carriers, attach information as required in SL.

No. 12.

List of abbreviations used in the Movement Document

Recovery Operations (*)

R1
R2
R3

Use as a fuel (other than in direct incineration) or other means to generate energy.
Solvent reclamation/regeneration.
Recycling/reclamation of organic substances which are not used as solvents.
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R4 Recycling/reclamation of metals and metal compounds.

RS Recycling/reclamation of other inorganic materials.

Ré6 Regeneration of acids or bases.

R7 Recovery of components used for pollution abatement.

R8 Recovery of components from catalysts.

R9 Used oil re-refining or other reuses of previously used oil.

R10 Land treatment resulting in benefit to agriculture or ecological improvement
R11 Uses of residual materials obtained from any of the operations numbered R 1 to R 10

Date: Signature:
Place: Designation:
FORM 7
[See rule 13 (2) (c)]
APPLICATION FORM FOR ONE TIME AUTHORISATION OF TRADERS FOR PART- D OF

SCHEDULE III, WASTE
[To be submitted by trader to the State Pollution Control Board]

1. Name and address of trader with
Telephone, Fax Number and e-mail
2. TIN/VAT Number/Import/  Export

Code

3. Description and quantity of other waste
to be imported

4. Details of storage, if any

5. Names and address of authorised

actual user (s)

Signature of the authorised person
Date:
Place:
FORM 8
[See rules 17 (1) and 18 (2)]

LABELLING OF CONTAINERS OF HAZARDOUS AND OTHER WASTE

Handle with care

Waste category and characteristics as per Part C of | Incompatible wastes and substances ......................
Schedules IT and III of these rules ......................

Total quantity ..............coevuennns Date of storage

Physical State of the waste (Solid/Semi-solid/liquid):

Sender’s name and address Receiver’s name and address
Phone............... Phone...............
E-mail................ E-mail................

Tel. and Fax No................ Tel. and Fax No................
Contact person..............coeeeeuene. Contact person.............cooeuenene.

In case of emergency please Contact ...........cccceveiuinnen...

Note:
1. Background colour of label - fluorescent yellow.
2. The word, ‘HAZARDOUS WASTES’ and ‘HANDLE WITH CARE’ to be prominent and written in red, in Hindi,
English and in vernacular language.
3. The word ‘OTHER WASTES’ to be written prominently in orange, in Hindi, English and in vernacular
language.
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4. Label should be of non-washable material and weather proof.

FORM 9
[See rule 18 (2)]
TRANSPORT EMERGENCY (TREM) CARD

[To be carried by the transporter during transportation of hazardous and other wastes, provided by the sender of waste]

1. Characteristics of hazardous and other wastes:
S.No. | Type of waste | Physical Chemical Exposure First Aid
properties/ constituents hazards requirements
2. Procedure to be followed in case of fire
3. Procedure to be followed in case of spillage/accident/explosion
4. For expert services, please contact
(i) Name and Address
(ii) Telephone No.
(Name, contact number and signature of sender)
Date.......cccauueenne.
Place...................
FORM 10
[See rule 19 (1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE
1. | Sender’s name and mailing address
(including Phone No. and e-mail)
2. | Sender’s authorisation No.
3. | Manifest Document No.
4. | Transporter’s name and address:
(including Phone No. and e-mail)
5. | Type of vehicle : (Truck/Tanker/Special Vehicle)
6. | Transporter’s registration No. :
7. | Vehicle registration No.
8. | Receiver’s name and mailing address
(including Phone No. and e-mail)
9. | Receiver’s authorisation No.
10. | Waste description :
11. | Total quantity P m’ or MT
No. of Containers N P Nos.
12. | Physical form : (Solid/Semi-
Solid/Sludge/Oily/Tarry/Slurry/Liquid)
13. | Special handling instructions and additional information
14. | Sender’s Certificate I hereby declare that the contents of the
consignment are fully and accurately described
above by proper shipping name and are
categorised, packed, marked, and labelled, and
are in all respects in proper conditions for
transport by road according to applicable national
government regulations.
Name and stamp: Signature: Month Day Year
HEEEEEEEEEE
15. | Transporter acknowledgement of receipt of Wastes |
Name and stamp: Signature: Month Day Year
HEEEEEEEEEE
16. | Receiver’s certification for receipt of hazardous and other waste
Name and stamp: Signature: Month Day Year
HEEEEEEEEEE
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FORM 11
[See rule 22]

FORMAT FOR REPORTING ACCIDENT
[To be submitted by the facility or sender or receiver or transporter to the State Pollution Control Board]

1 The date and time of the accident
2 Sequence of events leading to accident
3. Details of hazardous and other wastes involved in accident
4 The date for assessing the effects of the accident on health or the
environment
The emergency measures taken

b

6. The steps taken to alleviate the effects of accidents
7. The steps take to prevent the recurrence of such an accident
Date: Signature:
Place: Designation:
FORM 12
[See rule 24 (1)]
APPLICATION FOR FILING APPEAL
AGAINST THE ORDER PASSED BY STATE POLLUTION CONTROL BOARD
1. Name and address of the person making the appeal
2. Number, date of order and address of the authority . (certified copy of
which passed the order, against which appeal is being the order be attached)
made
3. Ground on which the appeal is being made
4. Relief sought for
5. List of enclosures other than the order referred
in point 2 against which the appeal is being filed.
Signature........cceeeeieinnnne
Name and address.............
Date:

[23-16/2009- HSMD]

BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th July, 2016

G.S.R. 670(E).—In exercise of powers confirmed by sections 6, 8 and 25 of the Environment (Protection) Act,
1986 ( 29 of 1986), the Central Government hereby makes the following rules to amend the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016, namely:-

1. (1) These rules may be called Hazardous and Other Wastes (Management and Transboundary Movement)
Amendment Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 (hereinafter
referred to the said rules), in rule 12, after sub-rule (6), the following sub-rule shall be inserted, namely:-

“ 6A. The import of solid plastic waste at column (2), against Basel Number B3010 in Schedule VI, excluding
post consumer wastes, is permitted to units in Special Economic Zones notified by the Central Government.”.

3. In the said rules, in Schedule III, in the Note, for the portion beginning with the words “ **** Import permitted
in the country” and ending with the words “domestically manufactured”, the following shall be substituted, namely:-

“ k%% Import permitted in the country to the actual users or trader in accordance with the documents required and
verified by the Custom Authority as specified under Schedule VIII of these rules. The policy for free trade for
multifunction print and copying machine to be reviewed once the MFDs are domestically manufactured.” .

4. In the said rules, in Schedule VI, after the entries in column (2) against Basel Number B3010, the following
Note shall be inserted, namely:-

“Note.- Import is permitted to the units in special economic zones notified by the Central Government.”.
[F. No. 23-16/2009-HSMD]
BISHWANATH SINHA, Jt. Secy.

Note. The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide
number GSR 395(E), dated the 4t April, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ST
[FT. &. 23-16/2009-T=T=THY]
Fregayr e, 9@ at=4a

1135 GI/2017 (€))]
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feroqofY.- qe A 9 & TS, ST -1, |ve-3, 37 @ (i) # A1.#r..395 (1), ar 04 7,
2016 ZTT T 3 a7 o 3fw Feqe=mq ar.#1.67. 670 (31) 8@ 6 TS, 2016 FTT Hemfaa
o T o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th February, 2017

G.S.R. 177(E).—In exercise of powers confirmed by sections 6, 8 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby amends the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016, namely:—

1. (1) These rules may be called Hazardous and Other Wastes (Management and Transboundary Movement)
Amendment Rules, 2017.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016,—

(a) inrule 12, in sub-rule (6A), after the words “Special Economic Zones”, the words, “and Export Oriented Units”,
shall be inserted;

(b) in Schedule 111, in Part B, after B3 and the entries relating thereto the following shall be inserted, namely:—

“B3010 Solid plastic waste

Polymethyl methacrylate”.

(c) in Schedule VI, against Basel Number B3010 and its corresponding entries in column (2),-
(i) the words “polymethyl methacrylate” shall be omitted;

(ii) in the Note, after the words “special economic zones”, the words “and export oriented units” shall be
inserted.

[F. No. 23-16/2009-HSMD]
BISHWANATH SINHA, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i),
vide number GSR 395 (E), dated the 4™ April, 2016 and subsequently amended vide GSR 670 (E) dated the 6"
July, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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| 392] 73 faoett, HUEaR, S 12, 2018/ 22, 1940
No. 392] NEW DELHI, TUESDAY, JUNE 12, 2018/JYAISTHA 22,1940

T, AR Sreary 9REdT W ey
FfergEaT
S faett, 11 577, 2018

qr.H.[. 544(H).—F=1T TEHRY, TATEL (H2E0) Afa=ad, 1986 (1986 #1 29) #Hr
T 6, 8 3T 25 FIT Yacd ARRAT HT FAN Fd gU, TREFHT 3 T A (TFe 37
ST g=ed) 9w, 2016 # enes e & o Awtatead faw aardt 2, st

1. (1) = F=et &1 99 afEwenm T $iY ov T quforee (Yage ST {HHTIR g99ad) qenge 79,
2018 2l

(2) & TISTIA | Ik THRTIF 6T TG T Tqed gl
2. UfiH®eHT 3 37 AUfrse (Faa+ e HrHTIe g=9a) fFa9, 2016 ¥ -

(1) | F ART F HT SAqHHAT 3 H, T (2) a9 qeAT @ 1110 H & q, TA=Ai & qe=rq
faeaforfaa wiatsat siaeurfoa &t STusf, srriq-

CEE] srqfarse &1 s
ke
(1) (2)
g - FIEYTE AT o giaeT § 50 FUE T & [aer § STUAASAT Aqaiiad Aqaend

1110 AT AT THRTEET AT AIREAIT SHATAS UTH ST IfSAT (THEHIS), Taaii=h
AL AT T (STASGT), | ThEdl, [Haid 3@ THEdl (SY) aAr
FTITCAHATATSIT T (STETT) T TEeA0T, ST Eee o7 faepme, aiarsar s g7t
% T ATATiad Tad Soifdesd AT SoFelivH Tof **

3310 GI/2018 (€9)
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- TAFSIAE TN T TA(Feha AT TAFeiias Hal & &Ar & o &7 7 57 5
FUT T TAfre AT aTer W H4 e wefradr+)”

(I1) 9 H9eaT 4 § 99 &1 @ 1110 & 9789 § Jqg=T 8 , AN o §, 7 T ¥ TqH gaiaq
gfafeat & qe=ra Mwforfaa sfafeat sagariaa it SToh, st

#wHE, | a9 ger 77 Aqfreet 1 quiv TETES it At
(1) (2) 3) (4)
=(i) 1110 FqEET S o qiaem § 50 F0E | (F) q99F 90 g TET 6
w0 F AT T SUIATAT | ToAT TedTaT,
AT AT T AFT el 47 | (F) T S0ard H7 A7, IS e
TIFEITT SRS qTh ST SfeaT | &
(THErdYerE)  someltaEw gready | () At qa i A sfsemr

(i)

SHATASIT 9T (SU=AT) § 12,
ffata S/ zwEAl (E9E)  qer
FEATEHTATST U (S g
T, AT ST e, Trrsrr
FH YAeEN & T s s
ToAfoFeahet 3T TRt ot

¥ ATeS AT THTO-T7 A7
Jqmo-T fSEH ST,
faffmtor fr 9, sEfore
Fafer T Fwaih Ut T
AT T

(=) T fFeq a9 & A F fow
GEIEERAER R EC LR E e R
WIS AT faaoft T qrady i
T Ifd |

(3.) ST 3 o gaer &
50 g ®. IT IAA ATTF &
fafRrem =1 U yHTOT-T

TAFCIAF SR FRT TATHEHA 3T
TFElE 7al & fafawtr % o w9 F
FH 5 quT T A Srater aTer TYFT HAT
S weledr

(F) TA¥FH 9O g I=T 6
T TEqTaT;

(@) IF AT FT ST, AR FIE
1R
(B RIEEECEIR I I CEa)
T Fee TAHIT THTO-T 47
JTO-9s [SEH FTETeEeEdT,
fafamior g, safore safer
S wHT Saafeta AT = ar |
(=) 71 faca a9 ® swama & fom
AT T Tgu A= e |
Hre AT faawoft £ aradt 1
TF Il

[®T.5. 23/38/2018-T=UHUHE]

foaer A foig, 997 9=
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feoqeft . g = srAL. 395 (3), A 4 A, 2016 FRT 9IRA & IS, STETETI,
AN-11, @< 3, 39 @< (i) ¥ T19a o6 T |1, 670(31), I 6 TS, 2016 3T
ar.#. . 177(31) aiE 28 wXaiy, 2017 g7 aeqe=Ta gentad o |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi,the 11th June, 2018

G.S.R. 544(E).—In exercise of powers conferred by sections 6, 8 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, namely: -

1. (1) These rules may be called the Hazardous and Other Wastes (Management and Transboundary Movement)
Amendment Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, -

(I) in Schedule III in Part D in the Table, against Basel No. B1110 in column (2), after the entries, the
following entries shall be inserted, namely —

“ | Basel No. Description of waste
@ (2)
B1110 “

- Used electrical and electronic assemblies imported for testing, research and development,
project work purposes by the Department of Scientific and Industrial Research (DSIR)
approved research and development units or units in Software Technology Parks of India
(STPI), Electronic Hardware Technology Park (EHTP), Export Oriented Units (EOU) and
Biotechnology Parks (BTP) with investment of Rs. 50 Crore in a Research and Development
(R&D) facility***

- Used plant and machinery having a residual life of at least 5 years for manufacturing of

electrical and electronic items by the electronic industry***”

(IT) in Schedule VIII, Part D, against Basel No. B1110 in serial number 4, after item (d) and the entries

relating thereto the following entries shall be inserted namely:

“ | S. No. Basel No. Description of other wastes List of Documents
@ () 3) C))
d(i) B1110 Used electrical and electronic |(a) Duly filled up Form 6 — Movement
assemblies imported for testing, document;

research and development, project |(b) Details of previous import, if any.

work purposes by the Department |(c) Chartered Engineer Certificate or

of Scientific and Industrial certificate from accredited agency
Research (DSIR) approved of exporting country indicating the
research and development units or functionality, manufacturing date,
units in Software Technology Parks residual life and serial number;

of India (STPI), Electronic (d) An acknowledged copy of the




THE GAZETTE OF INDIA : EXTRAORDINARY

111

[PART II—SEC. 3(i)]

Hardware Technology Park
(EHTP), Export Oriented Units
(EOU) and Biotechnology Parks
(BTP) with investment of Rs. 50
Crore in a Research and

Development (R&D) facility.

annual return filed with concerned
State Pollution Control Board for

import in the last financial year.

(e) A certificate of investment of Rs. 50

crores or above in Research and

Development (R&D) facility

d(ii)

Used plant and machinery having a
residual life of at least 5 years for
manufacturing of electrical and
electronic items by the electronic

industry.

(a) Duly filled up Form 6 — Movement
document;

(b) Details of previous import, if any.
(c) Chartered Engineer Certificate or
certificate from accredited agency of
exporting country indicating the
functionality, = manufacturing date,
residual life and serial number;

(d) An acknowledged copy of the
annual return filed with concerned
State Pollution Control Board for

import in the last financial year”.

[F. No. 23/38/2018-HSMD]
RITESH KUMAR SINGH, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide
number GSR 395 (E), dated the 04 April, 2016 and subsequently amended vide GSR 670(E), dated the eh July,
2016 and GSR 177(E), dated the 28t February, 2017.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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€. 158] ¢ faoett, AR, WrE 5, 2019/FRA 14, 1940
No. 158] NEW DELHI, TUESDAY, MARCH 5, 2019/PHALGUNA 14, 1940

YAERoT, g 3R STerary IRade dArey

=T
7% f2==ft, 1 9, 2019

HLHTRY. 178(31).—FETT TIHT, TAT (FTA0) ATETaw, 1986 (1986 F7 29) F &7 6, 8 3T
25 ZTT e AfRRAT T T w3 gU, 3w gt ® w5 % sa-fgw (3) % uve (%) F aefiw Aifew &
AYAT FT FHTT Fd §T 5 (8 § TEHeAT 3T 977 IS (F i AR §99) 777, 2016 §
ST Hetrer e o fore et e samd 8, s -

1 (1) = Rt =1 g@fere am afEweny o7 g smfarse (yaem i HiumaR d=9ae) gerem [,
2019 2|

(2) T TeTIS & I YT it TG &l Tged gl
2, IREFEHT 3T =7 rafrse (yarere i FATae =) 9w, 2016 7 -
(i) e 3 ¥, @ve 39 ¥ vear, Fafofea g sacwrmtug e s, sraiq -

"40 “Irufirss TuTEE" | TAT Afte At § S e Rl & areates w3 a1 FAeew giEeT
THT 6T AT F TREFHT AT AT Aqf2ree TH=a Far gn"

1411 GI/2019 D
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(ii) 7w 6 ¥, Su-fAm (1) % e, Mmferied swaefua e soem, s -

"(1%) AT AT e T sgur FEEer i ar wguer e atuata & s (sgwer Farr s
frg=n) srferfaa, 1974 (1974 =7 25) 7 T (srgwer fam sie fg=n) sfafae, 1981 (1981

FT 21) % SiaeTq TITIAT B TgAfT 4T T9e e agafd yr #3999 81, F e =
it % siaeta s srfSramea e T srtrerr Y B,

Tig AR ERT Soae IREFeRT ST o7 qaferee FY areqfasd wgrEdren, A SUTEHi AT
e gierar % =t 1w Tguer Fae A & frenfAdent F samre fegr smome
(iii) ey 12 %, So-fAgw “6%” =1 =g o s,
(iv) T L H, AT E H, -
() wfafe

g3010 | 31 AT AT
qiferfaremse AuTHTEeT

FT 1T T STmm

(@) 9 =, “@3030” F ", “fes wufire (G F o o $aard, g s
AT AT =F Aigd) Ukl TAT FISSH & ST L AT TAT HISSH

o 7 ATHTE TE HT g
o I, ¥ o P @ i -

“Fereh raferse (GefT 3 Tore Srgergere ToaTd, am farse i qrfed w0 aied)”
o & AT AE TR FT gY

e I

e srafire % Rt & wafawr, 39 e seary ofiads d=meg F saaata i v &
e I g1”

(v) ST 1 &, ST 7 &, w149 (2) § 99 /. @1110 F 9o, Yafeai % geana o § Fefeted
wfafeat sra-efag i ST, siq -

“gfz W # fafAfie s PRl fees it soeeies St i g9 Jieqer a1 g
T ST £ A A Fata i aE & a1 61E F WaT 9o ST fRfAwtar (FrEuw) g a1 S
T s " g1

(vi) I VIH, 3§, 93010 ¥ T, W (2) F,-

@  feogur- “feequr - fdE S ATl TREA S R g g sty At
AT THTSAT T AT Y SR g7 FT A a7 ST

@) oA oTes ¥ Te9Tq, “aie T HATwTEe” 5% . wTia T S
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(vii)  I=T 1 F, 9T T F I9-ofidF F spfiv ofrdw & et war smamm, st -
“TT o TREHEAT 3T T STTACE F qAashornaret a7 Ta-THehauEharen a1 qg-THenCorahd st
T STOTArSeE EUTEHT T TAFATSA GIRT 9T ST

(1.4, 23/4/2009-TaTHTH]
e gur g, 9gaa ot

foroqur g A T 3 TS, S|, 9 01, €@ 3, SU-gT (i) #, ar#n.M. 395(3) ariw 04 od,

2016 g YIa fFr U ¥ @i aogeama AvanfR. 670(s) At 6 TS, 2016; AT.ALE.
177(37) aTaE 28 WEEY, 2017; 3T AR, 544(x) T 11 S, 2018 gmr Henfea g
T A

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 1st March, 2019

G.S.R. 178(E).—In exercise of powers conferred by sections 6, 8 and 25 of the Environment (Protection) Act,

1986 (29 of 1986), the Central Government, after having dispensed with the requirement of notice under clause (a) of
sub-rule (3) of rule 5 of the said rule in public interest, hereby makes the following rules further to amend the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016, namely: -

1.

(1) These rules may be called the Hazardous and Other Wastes (Management and Transboundary Movement)
Amendment, Rules, 2019.
(2) They shall come into force on the date of their publication in the Official Gazette.

In the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016: -
(i) in rule 3, after clause 39, the following clause shall be inserted, namely: -

“40. “waste collector” means a person who collects hazardous and other wastes on behalf of actual user or
operator of disposal facility from the occupier;”;

(ii) in rule 6, after sub-rule (1), the following shall be inserted, namely: -

“(1A) An occupier shall not be required obtain an authorisation under this rule, from the State Pollution Control
Board, in case the consent to establish or consent to operate, is not required from the State Pollution Control
Board or Pollution Control Committee under the Water (Prevention and Control of Pollution) Act, 1974 (25 of
1974) and Air (Prevention and Control of Pollution) Act, 1981 (21 of 1981);

Provided that the hazardous and other wastes generated by the occupier shall be given to the actual user, waste
collector or operator of the disposal facility, in accordance with the Central Pollution Control Board

guidelines.”;

(iii) in rule 12, sub-rule “6A” shall be omitted;
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Note:

(iv) in Schedule II1, in Part B, -

(a) the entry

B3010 Solid plastic waste
Polymethyl methacrylate

shall be omitted;

(b) against the Basel No. “B3030”, for the words and brackets “Silk waste (including cocoons
unsuitable for reeling, yarn waste and garneted stock)

® Not carded or combed

e  Other”, the following shall be substituted, namely: -

“Silk waste (including cocoons unsuitable for reeling, yarn waste and garneted stock) **
® Not carded or combed
e  Other
** Export of silk waste is exempted from requiring permission from the Ministry of Environment,
Forest and Climate Change.”;

(v) in Schedule II1, in Part D, against Basel No. B1110, in column (2), after the entries, at the end the following
entries shall be inserted, namely: -

“Electrical and electronic assemblies and components manufactured in and exported from India if found
defective or non-functional can be imported back by Original Equipment Manufacturers (OEMs) within twelve
months from the date of export.”

(vi) in Schedule VI, against Basel No. B3010, in column (2), -

(a) the Note “Note. -Import is permitted to the units in Special Economic Zones and Export Oriented Units
notified by the Central Government.” shall be omitted;

(b) after the word “Polysiloxanes”, the words “Polymethyl methacrylate” shall be inserted.
(vii) in Form 1, in the heading under sub-heading Part D the following shall be substituted, namely: -

“Part D: To be filled by recyclers or pre-processors or co-processors or waste collectors or users of hazardous
and other wastes”

[F. No. 23/4/2009-HSM]
RITESH KUMAR SINGH, Jt. Secy.

The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i),
vide number G.S.R. 395 (E), dated the 4™ April 2016 and subsequently amended vide G.S.R. 670(E) dated the
6" July, 2016; G.S.R. 177(E) dated the 280 February, 2017; and G.S.R. 544(E) dated the 11% June 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. Digitally signed by
MANOJ KUMAR maANOJ KUMAR VERMA
VERMA Date: 2019.03.07

11:26:53 +05'30'
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|, 521] 7% aoeet, SIRATR, FGET 16, 2020/3TTRAT 24, 1942
No. 521] NEW DELHI, FRIDAY, OCTOBER 16, 2020/ASVINA 24, 1942

T, 9 AR TAQTY qRadT HATAq

I LT
e faeelt, 9 srFgET, 2020

qr.aL[. 641(31).—TET FEH i IREFHT SY 7T AT (YEY i AT HHA)
e, 2020, 9T F TSI, AHTLTIO, 907 2, @ 3, IUGe (i), Ira 03 wa<r, 2020 § aAi&<or, o+

T Ay afaad G 6 A= gedis arEL . 77(3), aa 31 S=ast, 2020 T 39 a9
STl T STAERIT % o0, S 389 TA7iaa g it F97aET off, 39 ae &, Sreer 3Fq afewg==r &7
Fqfate FT qTer TSI T IIAaT S9aT 7 Iusd F:T of T off, 975 o v stafdr v gariea F 928
ATUeT ST AT ATHAT FLd g0 THRIIAT (6T 7T o ;

ST, I ATGAAT FT FATATE FA ATl TSI Al TTdAT 03 FAT, 2020 FT STAAT FHI ITASH
FIT &1 TS AT ;

3iY, Sy It it araq Sear & GAfafdse safa & o area srerdi o gamEt S
LRI g7 = o a2

qd:, AT, Fa T TR, TATAL (FLeq07) fAfa=ra, 1986 (1986 T 29) =t &IT<T 6, LTI 8 3/ &
25 T Y& AFAAl FT FAN Fd g0 THFHT AT 7T FATqee (Y 3fT A9 g=9aq) =,
2016 T 3T HLATEA FLA o (o0 et == a=rdr §, o2 -

4962 G1/2020 1)



389 117

2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

1. wifereg amw, A iR ww--(1) = et a7 "t amr aREdens siv av sEforse (waer s
T F=ed) e, 2020 2 |

(2) T TISTIS § THTAA =0l ATLE Hl T gl |

2. IREFeHT T v aforee (Ve 3T T "=ae) Faw, 2016 F Faw 5 % sufqaw (2) F we
(F), @ () ST G () F AT 9T FHL: Reforiad g o S, Sq9iq-

“(F) TREHEHT AT(ACET o ICATEH, FATAA, THATHLU, ATed, G, TAgH, WSRO, T ST,
TAAHT, A ITTd, TA-THE0T, qg-TEeheol qigd SUTRT X Aaew # enfaer afwsi #F
HTFAT AT TTEEIaheor gAFe=a Fear,

(1) IREFHT AT F IATEH, TATAA, UHAHLT, Yo, ove, Tagd, WS, T390,
TAHHT, [T, TA-THEHT0T, H-TEHERI0 Higd SUTRT ¥ Hae § onfier afosi & e
e wterer AT FTdFATT AL FAT;

(F) ATHF AT FAT AT TREAFEHT ATIACE F IATeA, ATAA, THATRLU, ITieq e,
qfagd, WEl, (SN, [HH0T, TA.ITd, TE-THen0l, Tg-THendul gigd ST 3T
e # errfRer srfeent it qrear sl wareey gAfesa Far

[T, €. 23/67/2018-T90HUTH]
AT HA, ST qiea

feoqur i~ ot e e % T, STETT, 9 L @ 3, 3uEE (i) §  ArFLA. g 395(3), aE
4 YA, 2016 FTT THIAT T T o i qeqe=Tq 91411, deai® 670(3), I 6 JTs,
2016; ar.#1.f7. Hegi® 177(37), a@ 28 wadt, 2017, A1.H.. gerrs 544(37), aE
11 97, 2018 TAT AT.FH1.[A. "@eai® 178(3r), arira 01 91+, 2019 FTeT "errterq fFu 117 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 9th October, 2020

G.S.R. 641(E).—Whereas the draft rules, namely the Hazardous and Other Wastes (Management and
Transboundary Movement) Amendment Rules, 2020, were published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R. 77(E), dated the 31 January, 2020 in the
Gagzette of India, Extraordinary Part II, Section 3, Sub-section (ii), dated the 3" February, 2020 inviting objections and
suggestions from all persons likely to be affected thereby, before the expiry of the period of sixty days from the date
on which copies of the Gazette containing the said notification were made available to the public;

AND WHEREAS the copies of the said Gazette containing the said notification were made available to the
public on the 3 day of February, 2020;

AND WHEREAS the objections and suggestions received within the specified period from the public in
respect of the said draft rules have been duly considered by the Central Government;
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NOW, THEREFORE, in exercise of the powers conferred by sections 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, namely:-

1. (1) These rules may be called the Hazardous and Other Wastes (Management and Transboundary
Movement) Amendment Rules, 2020.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, in rule 5, in
sub-rule (2), for clauses (a), (c) and (d), the following clauses shall respectively be substituted, namely:-

“(a) ensure recognition and registration of workers involved in generation, handling, collection, reception,
treatment, transport, storage, reuse, recycling, recovery, pre-processing, utilisation including
co-processing and disposal of hazardous wastes;

(¢) undertake industrial skill development activities for the workers involved in generation, handling,
collection, reception, treatment, transport, storage, reuse, recycling, recovery, pre-processing,
utilisation including co-processing and disposal of hazardous wastes;

(d) undertake annual monitoring and to ensure safety and health of workers involved in generation,
handling, collection, reception, treatment, transport, storage, reuse, recycling, recovery, pre-processing,
utilisation including co-processing and disposal of hazardous wastes.”.

[F. No. 23/67/2018 - HSM]]
GEETA MENON, Jt. Secy.

Note. - The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i),
vide number G.S.R. 395(E), dated the 4™ April, 2016 and subsequently amended vide number G.S.R. 670(E),
dated the 6" July, 2016; number G.S.R. 177(E), dated the 28t February, 2017; number G.S.R. 544(E), dated
the 11" June, 2018; and number G.S.R. 178 (E), dated the 1*' March, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



391 119

I 4. ST.u.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of Iundia

Ir.50.-21.0e.-37.-16112021-231156
CG-DL-E-16112021-231156

ETITIOT
EXTRAORDINARY
AT | |—E7e 3—37-g7% (i)
PART I1—Section 3—Sub-section (i)

TR & TSI
PUBLISHED BY AUTHORITY

. 649] 7% ReelY, FrwaTe, v 15, 2021/F1 % 24, 1943
No. 649] NEW DELHI, MONDAY, NOVEMBER 15, 2021/KARTIKA 24, 1943

TN, I A TAGTY qadd HATqq
CIPECET
7% feeedt, 12 TawaT, 2021

TT.#1.fR. 798(37).—F=1= TLHTL, TITALOT (HTeT) AT, 1986 (1986 T 29) #FT &T=T 6, &T<T
8 3T T 25 FIRT T& Rl &1 TN Fd g0, TREHeHT 3T 77 AT (I A HATIT Hae)
A9, 2016 FT ¥ FoTed w2 & forw Meferfad Fem aardt 8, orIiq -

1. (1) =9 ==ET 7 "iera T TREFAT 3T T AT (T 3T HATIR H=) FET gerga Ha,
202121

(2) & TSI § THTAT %0l ATLE T TG i |

2. UHFHT T =T AAAL (& 3 HHOR F=a9) 7w, 2016 (5 =99 9% 7479 3% =9
Fgl 4T §) #, F=w 3 &% 39-A=w (1) 7, -

(i) @< (3) ¥, “IREFHT TS ereal  TATH U¥ “TREFSHT T 37T ATTAT” 9167 T SATU;
(i) @< 23 % T 9, FEfeiaa @< w@r S, o790 -

‘23, ‘I AATAL” | AT 372 AT F T & 0 SIqg=T % AW @ 37 907 7 § FfAfdy s
ATHIT & ST S T Ve Taaslt ®9 & IcqTiad AT A ¢ ST 67T 69T 92 AT =d oy 10" |

3. 3 Ml F Faw 9 ®, —
(i) 39 77w (1) & = o= Refted ST-= & ST, o -

6581 G1/2021 Q)
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“(1) IITEH & TRET Higd (I Tg THHAT FT 9RT A5l §) T G978 ® ¥7 § TEweHT
ST T ITAWT AT AT Tg-STEHERLT IT oY 77 IR & 70 qF-56h20T, Faer Said Tguor
TR 97 g7 9HF-99T 9T AT AREE Hgidl a1 IERarelt & e Ta9Tad 6 e
T AT & HET H ST TGUU [FAIAT A€ H WIIAFE ATTATH FIA F T @r AT
STTURTT | 7
(if) T F Tger 39 77w (2) F T w¥ Mt sufaas war ST, sraiq -
“(2) STeT IREHeHT AT F ATAT ITART & o0 AT T TEAAT I 7 gi agl

FAT IO T A F AqHIGT T ATST T SFATGIAT ST TN 6 AT IT FAHEH TS
FAT 3T THE TATA ha 1T TGN AT ATE FIRT AIHAH TATAT ATHATE TIT 7T S0

4. == A= § F=e 13 & 37 79w (2) #, @ (1) # w0 1 Feteted g9 w@r S, sei;-

‘I UHT AATAF ST Teh SATARN &, ATEAAE TATFAT i AT & TITACT HT AT ST TG HF00
TS FIT TTTErd STITEATA o ITANT o oI SIama #3ar 8, Y&d 7 § Uk Jril JTiere & forw
AT FT AT T8 756 § T GTT ATHRTT AT T 3T UH Irferse it v gfq %7 6
F T HATT ¥ SATOIAT |7 |

5. 3 AT % 2| 19 #, 37 99 (6) F TeaTq Mefoed 37 Mo sfa: e Bhar STusT, er&id -
“(7) =8 99 % ST 7T SAATAee 9T AN T2t g ST A= 1 Il F I 7 § qH a5 6 1|
6. S fA=wi T ST =T 1,
(F) ANEH, -
(i) T g 2 % Fefi 99 &, 92020 37 Iq9 gatad qfafe #1 «a fF Sro;
(i)  #wE " 3F AT F9 7. 3020 377 38 "t w2y F warq Aeferfag @@ s,

AT -
“g3011 I wAT R afere
m oz FumwTEee
BT
(@) 9 HH, --
(i) 9 (1) 7, 98 @1 T 399 "&tad Tateal & 7 Aeferag Taear a5
STTUST, 3797 -
T2 AT, AFEAH Hqoeh ard ATAT &Tq
S oTq 37 T acd ol 9Fd &
T2020 e-faerfia =9 § #i= Jufg ;| Fia Tl

AT qT ATIAT FAET T AT AT 7T
UfFedfes = & AATAT FA ThT

(i) @9 (2) ®, 9% @3 & T, a9 7. @3020 F AT TIH Ge |, 9T5a( 3T Tehal & €I T
f\ ferfea T& ST, o791 -

YU, IS ¥ UUT IaTE ATfAT **#

(i) Teoqoft &, “Tor H sravd it AqAETA” Hhal T ool | AT g AT 3T “TATIA 6 e
& 9TEaT H 3 g ATol @€ & &9 UX Mefaieg @< T STuar, 790 -
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QT H AT AT ATATT ATEA A TR AT TF I AT T TF-TgU0T [{F=07 1€ 51T v
ATEATaT TATHT o STTNT o (o0 SATITEY F HHTeEw IIIEF0r gy =4 [t 61 o=t VI #§ [
FEATASTT o FATAT & TN & |

*f Z9T H AT T ATATT ATEATa® TITHT AT U JTT ST I 5T T =07 a7 g7 ITfeha
FTETA® TATTHT T ST F AT Tl HHTLEH TTAFIT FRT =4 HFAT7 &F = VI A Ffee s=qmast
& AT * A2 g 1”1

7. 3% Aot & ST ¥, -

(i) =7 (1) & 7e @3 % 31l “@3010” 9Teg 3T 3Rt % #2799 “@ 30117 9Ts% 3T 3 TGT ST ;
(ii) = (2) ® “arfersiEehe, TR e’ oreat 1 &9 T ST ;

8. 3 fAwt i s e=T VI A, -

(i) = (2) F 3wt & @1010, @1050 % @1100 ¥ d&a w4, 1,2 7 9 &. 3 % 7T 9% (2.) F
T 9¥ FATAT FAeferiad v ST, sraiq

“(3.) ZEEE[E A w0 AT HIE AT SR AT H TATd THIeT S § A arel ATAAST &
31 s e 51 v srafere Y e A et {7

(ii) .9 6 ¥ 3" FATT TEAT2AT F TETq Meforiad da.emd hu ST, o79iq -

“7 “g2020 | i=-fFafia v ® & (F) THIF =T H AT GAT TET 6 — HAAT TEATa,
AT © T LA AT (@) farzer IR AETMEeaTeT F AT A, et

WSWH.QQSﬁ'{EF?ﬁ%’ qﬁ_w_&p[,
i_qﬁaﬁ_{.e’?. - @) Rata w2 arer gor it ALreror srfdpsror =t fAager
éi”é.ﬂ"—gq,,m SR WEIHSATd g7 SAqATed [er ue
oA THIUE TR0 g0 S qa-forade [Adteor
STHTITIT,

() FATEITEAE TATHTS o o7 AT (0T [HaTeor 3
=) srfarfR=wr, 1981 (1981 #T 14) X 5«
(rguor fRaEmer qur ) staf=EE, 1974
(1974 =7 6) % s Fd FxA & U i =
et & e wifee & forw "gafa o
FTITRAT % o e gatera arsa g =T
e | AT wteraT srufera 2 |

(%) wmaTa o ST T2 safere &t TEmEEE fgr
GERINECICH

(=) = o= 3 & sramg & oo "@«faa s
Tgur A= A A e A TS Arfus feEft
T qrata i Tt 17|

9O.FF REHT FI=T 4 #, -

(i) “(STATEATY) ST Fal TAST BT “FIEHT ST A=aT F HT g AT . H. 4 F TG AHATEq st eqmaa
ERIEIIERI S




394 122

4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

“4F, AT . % fOF T “TREFHT AITAT F IcThdl” Teal & AT UL “TREFSHT TN F IcTarahd |
IqT ATIATAFAT T8 T ST |

(ii) AT . o ofT¥eh ® “IREFHT AU F ITTARAT Mol o T I “TREHHT TITAY F IeqaTahd | AT
AATTFAT T8 TG S0 |

103w F R 74, --
(i) FF HEAT 3 3T IO "ataq Fiateat & v o Auferfag war s, o79iq -

“3. TSI At BT RATEET Hie a1 BT 9w Jaqed #ie  q19 JU g Fal ar] 21 AT
AT 3R ST T A9 forg T sf SET Frferdy FT AiEgAOr;

(ii) . . 5 3T IHH HaTAq TATSAT o e 9, Foterted #. 9. i qrateam W& ST, e -

“(5%) WTferga areqtas® YA (TATHTET) F () AT ST qaT © (39§, @3020 FT AT F oy @y
(T, TUT AT 3T U IATE ATTAD);

(5%) ATET ATEATAH TATTHT T ATH ST TAT (7T ATTALT 0T AT (1T AN |
11. 3% AT § 9=9 7 % Te7q Meferied Io 9 3@t Sus, e -
“TET 7F
[ 13(2)() =4

T SFTATHRAT T, ST ATLAT 3 5 ART T | Ifeafad srafarses &7 ramg w2 @ €, T Igu0r [Ha=er i
BT THATT TTAHK T HLA & g T80

1. ITfRTT |-

2. G- TREHeHT ST ST AT (Y ST HAT 9% F=a) 79, 2016 FF FIGg=T F AR 7 %
ATET AATACE o ATATT o (0 SATATRAT 6 IR % 0 sraa a=7 (Aferee seed §ed) aiE........

3. [ETaTt &7 A S wan], fSreht I HITOT rafeafadr §, 1 ATgHT 3 F AN A H
SAfate S AT F AT, AT ST ST FIA 6 (10 [AFTLET TR T 6T STrar 2

.9 TR 3T AT ATTAST (T AT FTEatae AT AT AT (39/TH)
T O F=ad) [9w, 2016 7 | STTRTEHATS i AT 3T

FTEAT o AT T o A T foreqq war*
TS FT TTH AT 6 HE&AT

(SATLFHATTATE ATATFT dfka=i ST
*- JeUT ST ST % forw faeqa g S il SI1 dal |

4. TTEFHT 3T 7T FITITS (Teer ¥ H9T I g=erd) =, 2016 F Haw 13 & 3uf=aw (2) F @
(3T) F ST o ATHATT ITTAFTT T2 AT 7T 2 |

5. 7g grfaeh Mwfafed areamr s At aat & sreqeia grm:-
. FTETIT <7
(i) SITfErRd =far, TATaoT (F2eqor) St =aw, 1986 (1986 T 29) ¥ I Tl I=TT T HIHi *

ST FT ITAT T |
(ii) TZ STTErRTT, 5T ST 9107 7€ g YTrerghd fohe T sferadt o stqrg 9 fAreror & forw Iaetsy
AT ST |
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(iiii) SITFErpa A Te, SH ITTERTE o ATEAH | SAATT A9 & THwT ST ATATIAT IS T AT,
TETIOT 3T SATATE Al FT |

(iv) SITFErFa 2T TTsT SEUOT =T F7€ i WS et § TRady AT $STI0 GiaeT & a4t % gaer
H gierd w4 |

(v) TH T9feree &, ST =T AATAT ATTACE F HSTIOT 3T AT F IO AT grdT g, STATL 3T
Aem y=toa ARt % sram BT s

(Vi) SITETA, STATT % T F dgd H ST THAT §, T Tl AT, WS 3T AT 6 THHAT %
ZTCT T BT FHT 4, |

(vii) TTRRATT T=FTEwoT, a9 S A TRadd §Aed AT SR Jguer e 91 g q99-a6T 1
ST ARTaST fRgial % AT SAqITad & forT IS 5T o1t |

(viii) aTfe feeoft w&=7 4 F srqam T ad % 31 919 aF ¥ srafer F forw 30 S I wreer it STt |

(ix) ITFErFa ZATATEY THT ST AT STAATT AT FX 6 (o7 Ieqeart T ST ST ferd i S |

G, I AT & HST SR FUTAA Y q1aq [ o

(ST ST T aTreeRrT g fafafase i sm)

aria: STERAT AT % gedre
TEATH 3T 7T

[T, /. 23/49/2021-UFTHTH]
LT I TRTETE, HFT qfaa

feoqur : g F=e ST o TSI, FHTET, AT 2, @ 3, SUEE (i) # AFLE. |, 395(3r), are 4 o1,
2016 =T SITAq 0 0 o oY AL A, . 670(3), 9@ 6 aTs, 2016; AT.FLH. . 177(3), arE
28 FTadY, 2017; ATALE. . 544(z1), A 11 97, 2018; ATALR. &, 178(x7), a9 1 ATH, 2019;
araELE. "/ 641(3), aE 9 wEqEy, 2020 ST ATFLE. " 47(3), I 27 SEair, 2021 T
qe=TeadT Horrea 3 7 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th November, 2021

G.S.R. 798(E).—In exercise of powers conferred by sections 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government, herebymakes the following rules further to
amend the Hazardous and Other Wastes (Management and Trans boundary Movement) Rules, 2016,
namely: -

1. (1) These rules may be calledthe Hazardous and Other Wastes (Management and Transboundary
Movement) Second Amendment Rules, 2021.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016
(hereinafter referred to as the said rules), in rule 3, in sub- rule (1),-

(1) in clause(3), for the words “hazardous wastes”, the words “hazardous and other wastes”
shall be substituted;

(i) for clause(23), the following clause shall be substituted, namely: -
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‘23. “other wastes" means wastes specified in Part B and Part D of SCHEDULE Il1 for the
purpose of import and export and include such indigenously produced wastes as may be
notified from time to time;”’.

3. In the said rules, inrule 9, -
(i) for sub-rule (1), the following sub-rule shall be substituted, namely:-

““(1) The utilisation of hazardous wasteas a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator (if it is not
part of process), shall be carried out only after obtaining authorisation from the State
Pollution Control Board in respect of wastes on the basis of standard operating procedures
or guidelines issued by the Central Pollution Control Board from time to time.”’;

(i) for sub-rule (2), before the proviso, the following sub-rule shall be substituted, namely: -

““(2) Where standard operating procedures are not available for specific utilisation of
hazardous waste, the approval has to be sought from the Central Pollution Control Board
which shall be granting approval on the basis of trial runs and thereafter, standard
operating procedures shall be prepared by the Central Pollution Control Board:”’.

4. In the said rules, in rule 13, in sub-rule (2), for clause (c), the following clause shall be substituted,

namely: -

“‘(c) importer who is a trader, importing waste on behalf of actual users or for use of the
actual users authorised by State Pollution Control Board, shall apply in Form 7 for one-
time authorisation and obtain one-time authorisation in Form 7A and copy of such
authorisation shall be appended to Form 6.,

5. In the said rules, in rule 19, after sub-rule (6), the following sub-rule shall be inserted, namely: -

“(7) The provisions of this rule shall not be applicable to other wastes as listed in Part D of
SCHEDULE IIL.”.

6. In the said rules, in SCHEDULE I,
(@) In part B, -
(i) under item B2, the Basel Number B2020 and the entries relating thereto shall be omitted;

(i) under item B3, for Basel Number B3010 and the entries relating thereto the following shall
be substituted, namely: -

““B3011 | Solid plastic waste
- Polymethyl methacrylate
- Polyethylene terephthalate’’

(b) inPartD, -
0) in column (1) after item B1 and the entries relating thereto the following shall be inserted,
namely: -
B2 Wastes containing principally inorganic constituents, which may contain

metals and organic materials

““B2020 | Glass wastes in non-dispersible form:

- Cullet and other waste and scrap of glass except for glass from cathode-ray tubes
and other activated glasses’’

(i) In column (2), under item B3, against Basel No. B3020, in the first line, for the words and
symbols, the following shall be substituted, namely: -

““Paper, paperboard, and paper product wastes *** ;

(iii)  in the Note, for the clause beginning with the symbols and words "~ Import permitted in
the country” and ending with the words “Custom Authority”, the following clauses shall be
substituted, namely: -
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9.

“** Import permitted in the country to the actual user or to the trader for use of the actual
users authorised by State Pollution Control Board on one-time basis and subject to
verification of documents specified in Schedule VIII of these rules by the Custom
Authority.

*** |mport permitted in the country to the actual user or to the trader on behalf of the actual
user authorised by State Pollution Control Board on one-time basis and subject to
verification of documents specified in Schedule VIII of these rules by the Custom
Authority.”.

In the said rules, in SCHEDULE VI, -

(i) in column (1) under item (B3) for the letter and figures, “B 3010”, the letter and figures
““B 3011” shall be substituted;

(i) in column (2) the words *‘polyethylene terephthalate’” shall be omitted;
In the said rules, in SCHEDULE VIII,-

0] in Column (2) against serial numbers 1, 2 and 3 relating to Basel Nos. B1010, B1050 and
B1100 for item (e), the following shall respectively be substituted, namely: -

“‘(e) The Chemical analysis report of the wastes being imported other than wastes covered
under the Institute of Scrap Recycling Industries (ISRI) code or equivalent code prevalent
in international trade;”’.

(i) after S. No. 6 and the entries relating thereto the following shall be inserted, namely: -

7. *“B2020 | Glass wastes in non- (@) Duly filled up Form 6 - Movement
dispersible form: document;

- Cullet and other waste | (b) The import license from Directorate
and scrap of glass except | General of Foreign Trade, wherever
for glass from cathode- | applicable;

ray tubes and other | ) pre-shipment inspection certificate
activated glasses™ issued by the inspection agency of the
exporting country or the inspection and
certification ~ agency  approved by
Directorate General of Foreign Trade;

(d) The consent to operate under the Air
(Prevention and Control of Pollution) Act,
1981 (21 of 1981) and the Water
(Prevention and Control Pollution) Act,
1974 (25 of 1974) and the authorisation
under these rules, for actual users. For
traders, only valid authorisation from
concerned State Pollution Control Board is
required;

(e) The chemical analysis report of the
waste being imported:;

(f) an acknowledged copy of the annual
return filed with concerned State Pollution
Control Board for import in the last
financial year.”’.

In the said rules, in Form 4,—

(i) after serial number 4 ending with the brackets and words ‘‘(product wise), wherever
applicable, the following shall be inserted, namely: -

““4a. Import of wastes during the year (waste-wise), wherever applicable’’;
(ii)in Part A, in the heading, for the words “hazardous waste generators”, the words
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“hazardous waste generators or importers” shall be substituted.
10. In the said rules, in Form 7,—

(i) for serial number 3, and the entries relating thereto the following shall be substituted,
namely: -

‘3. Description along with Institute of Scrap Recycling Industries (ISRI) or any other
equivalent code where applicable or composition of the waste being imported and the
quantity’’;

(i) for serial number 5 and the entries relating thereto, the following serial numbers and entries
shall be substituted, namely: -

““(5a). Name and address of authorised actual user (s): [Applicable for import of Basel No.
B3020 (Paper, paperboard and paper product wastes);

(5b). Name and address of prospective actual user [Applicable for import of other wastes]’’.
11. In the said rules, after Form 7, the following Form shall be inserted, namely: -

“FORM 7A
[See rule 13 (2) (c)]

FORM FOR GRANT OF ONE-TIME AUTHORISATION BY STATE POLLUTION CONTROL
BOARD TO THE TRADERS WHO ARE IMPORTING THE WASTE MENTIONED IN PART D
OF SCHEDULE I11

1. Number of Authorisation; ----

2. Reference: Application form for authorisation of traders for import of waste as per Part D
of SCHEDULE I, of Hazardous and Other Waste (Management and Transboundary
Movement) Rules, 2016 (Unique application number) dated ---------------

3.[Trader Name and Address], having storage locations at [........ ], is hereby granted an
authorisation for import, storage and trading of other wastes contained in Part D of
SCHEDULE 111 as follows:

Sr.No. | Name and Basel No. of Other Waste as per the | List and detailed | Quantity
SCHEDULE I1lI, Part D of Hazardous and Other | address of actual
Waste  (Management and  Transboundary | or  prospective
Movement) Rules, 2016 users *

(ton/annum)

(Add additional rows as necessary)
* - Detailed list may be attached for each other waste.

4. This authorisation is granted as per the provisions of clause (c) of sub-rule (2) of rule 13, of
Hazardous and Other Waste (Management and Transboundary Movement) Rules, 2016.

5. This authorisation is subject to the following general and specific conditions:-
A. General conditions:

(i) The authorised person shall comply with the provisions of the Environment (Protection)
Act, 1986 (29 of 1986), and the rules made thereunder.

(if) This authorisation shall be produced for inspection at the request of an officer authorised by
the State Pollution Control Board.

(iii) The person authorised shall not import, store and trade in the imported other wastes other
than those wastes permitted through this authorisation.
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(iv) Authorised person shall intimate the State Pollution Control Board regarding change in the
storage location or closure of storage facility.

(v) The waste which gets generated during storage and trading of imported other wastes shall
be treated and disposed of as per prevailing regulations.

(vi) The importer shall bear the cost of import and mitigation of damages if any caused during
the process of import, storage and trading.

(vii) Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or the Central Pollution Control Board, as the
case may be, from time to time.

(viii) Annual return as per FORM 4 shall be filed by June 30" for the period ensuring 31% March
of the year.

(ix) The Authorised Trader shall be responsible to obtain other statutory permissions as may be
required.

B. Specific conditions with respect to storage and handling of Other Waste:
(As may be specified by the Issuing Authority)

Date: Signature of Issuing Authority

Designation and Seal”’

[F. No. 23/49/2021 - HSM]
NARESH PAL GANGWAR, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part I, Section 3,
Sub-section (i), vide number G.S.R. 395(E), dated the 4™ April, 2016 and subsequently amended vide
number G.S.R. 670(E), dated the 6" July, 2016; number G.S.R. 177(E), dated the 28t February, 2017;
number G.S.R. 544(E), dated the 11™ June, 2018; number G.S.R. 178(E), dated the 1% March, 2019;
number G.S.R. 641(E), dated the 9" October, 2020 and number G.S.R. 47(E), dated the 27" January, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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AT | |—E7e 3—37-97% (i)
PART I1—Section 3—Sub-section (i)

TR & T
PUBLISHED BY AUTHORITY
. 520] 7% foett, FEeutaaTy, [ETs 21, 2022/3NTE 30, 1944
No. 520] NEW DELHI, THURSDAY, JULY 21, 2022/ASHADHA 30, 1944

TN, I A TAGTY TREdT HATAd

CIPECET
TE freeft, 21 TS, 2022

Tr. &1, 593(s).—smfare araw F forw e IcaTed IcaeariEa "@eefy ey fAfhew #r
SqTATE FTeA ATAT TTET SATEEHAT, AT & TSI, FHTATIO AN, UL 3, IT-TUL (i) F AT TLHT F
T, A9 3T TAATY TRAAT HATAT 6l AT H&ATF F.37. 5497 (%), arirg 31 fagaz, 2021
FTT THRTTA 1 T2 off, R 37 a9t =3 & Rrer S#a Afeg=ar #i siqfase w2 areft o= i
T STHAT T IqAsd FT &7 T2 of, |1 & #7 srafey i Ju7y F 9gor e $7 qA@e aetEa &
T

AT 3T ATIGAAT FT SAATAE FLA ATAT TSI T AT a7 *1 31 FEaw, 2021 T IqA=H
FIT ST TS off;

AT IFT TTET ATSEHAT T qTad FTAAT | ST AT o AIq IToq 00 T reqdy i At 9%
Fra T TLRTE ZIT T8 &9 F fo=me T @ g;

dd: AT, FealT TR, TATAL (F2e0r) e, 1986 F Haw 5 F 37 F=9w (3) & 91 ateq
qATaor (F¥eror) srferfea, 1986 (1986 &1 29) T &TXT 6, &TT 8 3T & 25 FIT Tacd fFAT FT T
T gU, TREHHT AT =T TS (e 3T HHTIE §9) Fa7, 2016 # 3fiT HereT e & o
Referfea e et  srafq

4883 GI1/2022 1)
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()

(=)

(%)

(®)

Tfereg A 3T WY - (1) =9 et &1 wferg 9 aiEweds i o sufase (Y ST
HHTITE "=e) Ferred, ==, 2022 2

(2) T TSIH § 3Ih TR KT LG F T givl
TREFTHT U =T T (Yo e HATe T=er) o, 2016 (R o =0 7991 5o
e =T 7 8) ®, AW 9 #, 37 9w (3) F weATq, Meteied 39 oW s ar
STTURTT ST
“(4) STFATE TAT FT ITANT T TG ATLAT X § Sfqfae Il & ATHE g’
3o =T H, ST VI F e, e s sia:eamtod i STof, o9iq -
ST IX
[feerer 9(4) <]
FafIrse 2 & for fAawarfia Scares St (S4em)
TRWTETE - 38 AT & T & forg -
FIETC I 70 ML % IcqTe IT (A=AT7 I7 o= o 18 hamshaT™, S0 a7 raferee ST, 90

A % A7 e T T AT &7 ST, ae] w7 9 T A § 39T & o sterarea
fAfAeTarsti g1 70 1= 7 AT AT TATACT AT o6 T Ao H 0T STTHAT 2

FIREAT & & [TAFT 6 TAF icd IAE Hl TFk TH(e H AT FA 6 [0 Aa9eTqH
STATeE ST T ZTHEAT ATHIT 2|

‘IS T F T I & AqHA TS & T HATAT F7 % g a9 Faw IS -t
g T sruforee emaw &7 =9 &1 | watea AT STo & Ue sferee e & g At el Staser
TATAT | TATES 3T TITALT T TEAT BT Tohl

faeaTRa SIS STEIR@ | 2@ & SRS & 39 AqgAT & ST 6 ATHE ATAE TTAT
& ATV LT Fl FATHT T AT ScaLaraed AT 2l

‘IATER T IS g8 7 =a1<h AT Fewrr st & S,
() =¥ T 9T AT (I AT AAATT FIAT 8 < a=ar g; 1

(i) s fAfAwTaret a1 srqfasaret g AAHT 90 21T 9= T3 & A0 & T 7 T2
9T S9qT g; AT

(i) ST AU TR R S=qr g AT

(iv) 7Tzl |fgd fthe B T IT 7 ST &t g; a1

(v) =TT U T A0 ATgel | IUANT o o AU arIwl T A vt AterHEe
fafaar; =T

(vi) STITreE T T ATATT FLAT &;

TTFHREOT | AT qaioree w7 fAwfofad sior somel § waiEeiT 3 F aqea afa &
qaafdd T & ToaT a1 FE S R Tguer [{EAr g€ g nfafEse 9 s=eT
SRS AT AR fAgia § Fnfeatad gedrd w@eT At g, o9iq

F) I U TEE

@) FAFU EE
T) A0l TEE § HAEd fHeAe (Hsmuae)
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)

%)

T IToq HTA 5, ST AU 1A % [AHAT07 o o7 Fiee 77 o &9 H ITAN Fed TRT g

TR /=T, ST Faer o9 & &9 § STTRT a1 et g 7 & 90 29w % {fRwir =+
1T =4 7T F =7 H|

(F) G | T TR0 ol TOhAT § Hela Tohell s 1<k AT T & SIHd gl

(1)

(&)

(=)

(i)
(i)
(iii)

(2)
(3)

(4)

"I AL AL T TH STAEAT 6 927 6 o TS o AT TAAhT [ ST AT q1IrCT
T T AT AT 2

AT ST AT & et wguor e a1 s searest sifesa 8 ST oo sie
TTRATSAT T [ATH STUEAT il GEATET HLA 6 (0 g

wRtasts Rigia & Fer gguor == a1 g e aeares afa § S smfors zmet
F AT 3R & g & ° yaed, SeH oty e £ g9ars, vweiEw, aEed i
HSTIOT AT T FehI 0T AT &, i =IATH SATET I GEATIRT HL o [o10 6T 797 2

"TEA T T 9 F e e F TGN AT A€ T AT AT T AAATSA TOITeAT 2

R & uF =t SXATcHT UEcT T @O 21 T 2147 & SO 8 3T 915 aia
TIT & AT T TRAT ST 2

'AIIAT T F S ST FAT Figa AT 237 SF o Bt a9 § T80 Ay Smar g i)
TSTERT IUNT ST ST Y o forw /gt 3T ST 2

AT BT - TH AT % U= fAeAferferd sehmeat o @Ry g1, soiq

ATTAL TTAT FT [AAHH; AT
A

R - (1) w7 2 ¥ s st i1 Tider e TSy F#3AT gRm

FTE TS TISTELTRL0T o oA T2 AT HATT TRl HAT |

ST-IT (1) o el TREEa ZahTs el STSTee o ScaTaa/TA=hH & a1 FIETT Tl
FAT|

iz, FE ITEEFT THe, =0 ATGAT & A= ITSTAd AT T 7 I F oo srafera
TR A7 feaweft a1 RAE a1 g1 areq &3 & o e SEaEnt ar SEan
ST fRgamar & = fBy iR % g &, FiT s fe=r € g vy g
& TISTELIRT T IH GAATS 1 AFEY T&F FIA 6 TAT A9 a9 il 7afed & forg gfaaga
T ST w8 i TEe srfafed, 997 10 % ST UH 9THal § a3ty Afayfd yamw
T T ST T B

72 1 TS A7 3 F eI uF A fdw yad A afwea g A fufa § 8, v ag w5
TR o o0 Qo1 & & Toree FRa|

FA T A A€, TRT 13 F S Aieq AwT A=y atia F SqHed § 999-a9d
¥ S fafafdse o s ot Tl i sreeat u% 9T T qeETl
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4, ReaTRa SaEs SaEiEE Fae T ff 9gadar — (1) T+t Saamest W FemEr Gearta
eI IcaALaTiacd aTeddry givt, STatd:
(F) €N F AR a1 smaEe ® o
%.4. Ty 9 § AYTAT AT T Th 0T A&
GERIVIEEIES)
(1) (2) 3)
(i) FT 2022-23 F¥ TH=T arear (a9 5w | a9 2020-21 # AT a1 sl /v e i
T ATIHAT T 8) AT FT 35%
(ii) F 2023-24 Ft THT Fremar ¥ 2021-22 & fafafda = swntaa 77 =@ i
HTAT FT 70%
(iii) TT 2024-25 FT THTMT 12T T¥ 2022-23 ¥ fafafda a7 s a9 e v
HT=AT &1 100%
(iv) FY 2024-25 (I AT2) F I9ATH, U (ATe-2) H AR = smamfaa qu e i /mw @+
100% faeaTia ScaTaeh Scavartcd daeft areaar gl
(v) A 1 39, 2022 & 99ATq ©ATHq sHhrear & o, Fearia Scaes Saardd qadr
AT I qY (ATS) F TIATT F BT X a9 (A12-2) # BT a7 sfaq 7w ey &t
HTAT % 100% BRI
(@) T TER AATAS & ™

)

(i) T (AT) H AITATE TMAT & AATAH 6 (0 eI IeaTash Scavariad qagdt areqar au
(AT-1) § SArATIAT 213 T 100% ZRM

(i) OTETTEE T/ % STTE % TSI & FITACE 21T AT AT Tz 2l
e

A

(i) sroferse e 9% Rl &t srqata J&Te @it STt i gy & R = swmmors & y=re
& forw aee 92 T gt grm

(i) TE=T T\ 9 weqa A O, AETRa e Icavarad gaeT areddT i A9 T
Y TEATHT /AT % forw uek av & forw syegfaa R stroa;
TR ATEAAT TS Iohd [A=Hh0hdl & HIEAH 8 Fad 3 (M9 & 9¢9T1d & fAarad af
ST

T F AT Icara Icaiariaed Hadl T8 2@ F Z-FE & F0 Haid Tguor f{a=y

FTE GIT SATATHIT FILF o ST T FH AT ST

(i) ITATEH A AEATT IcaTash Scaiaridcd Haefl aTedqar il Had LSeeihd [aamai o
AT JHTOT- T AFATST @EE F ATLTH & T HAT A TGwmer fFawoft wrea w3
T TT TH ATATST TEIT FT

(i) TmTRr favelt 39 [T % J9Ted S0 & 912 Ica<ad] HIg & i qoh B (ohaT SITudT|

(iii) STATERT ST TR [A=hhl GIT T&d AT Al SAAATST qIed 9T I ST il ST

(iv) ST I & AT § ICATEH o [SedTid ScaTash Scadardcd gael aredar il Iid & (ou
g o 97 A= T strom
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(v) =H 97 H FTEse THIT 95 =9 Gae § Fead TR G ATTEEd STTSaRont gy aaia<or
G THAT F Fefie g

(5) T WU A AT, TH SAAGAT F STSLT g AL H HIAF TATAT THRAT TATE FHT

5. RgaTRT SUTes Sa@EiRE M-I FT e - (1) T Tgu0 == aE, Ao
TAAFOTRAT o T § T 6 A1e9H F fAeqra e Scavarded gaeft THTor-u7 giord Hem
3 faeaTiia Scames Icavaraa Jaedl THI-95 &1 oid T & o0 9 J67 At {eEman
ATOfT Y FROET AT STOIAT, A7

IR |
wH, | IR T e ST | A Trfiefeh g | sicw S | TR soames SR
SR | sraeTia W rEfed | THTT-9 & I & T 9T
AT | GUREdT EIBLIn) HTAT
(@p) | FTH(CF) | (WP) (QEPR = QP x CF x WP)
(1) (2) (3) (4) (5) (6)
1. | T 3N TET 1.30
2. | O 9TSd FTE wAE A0 1.25
i< % g F o
Fod AT & ®7 H
ITANT A T
3. |®F T@EX HIEHREES 1.10
fagae (Frsmrowe)
4, | FF @ET 1.00
5. | T @Ee T 9w
(Faq fgq ®F ®T H
IUANT FLA AT AT A7
e % fAfwir ¥
Fod WA F €9 | q51)
() Faae gefetem 0.80
TEfa & AT T
(i) &% et 0.50
EEAGRREEAEIRIDI

(2) MeEer-Fee - ST-ix7 (1) # s areft % s # @ -
(i) TEFaTa IeaTah Icaarided THTOT 957 T Fold FHd o o[ 9T JIEAT il [Aefetad
T o STHTE HTOAT T STTUI, 3T :
QEPR = QP x CF x WP

(i) T T RFA ATE FRT TA—F FA IR T HOadd weaw CF Taema =ham
ST
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(iii) ST I, AT it STASLAT 3T 3777 FIEET AT 479 | T@d gu oy
at= afffa g a8F-897 92 At WP &t Qi tehd @l S

(iv) ST sraforee et  forw srfarame WP &+t =it o forw 1 w2 e srafarse e
F ATITRT g TS MU Aeqria Scumes Scavarided THI0T T 1 ST SHIeT

FTEATT o SATHTT FHTITTOIT TR0 ST T FoAfa § SITrSe 21T THIT-9 o AT T
Tafera TaTr-I= F WP g fararfora e s f3am sroam)

(F) TEFaTa IeaTa® Scasartaed THTO-99 T fafemmear, i aw & o9 & a7 a9 & forg grft
IEGEECEIIECRERIRRIRIT

(@) AT THT-9, IFT AT F TLATT T gl HATAT 31 SATUIAT T T 36 G377 % 37 927
(2) F FIqETE Tge & fAatfoa 7w R gn

(F) vw fFeaiia Sores IcaErdd TH-I & O g99 &7 99, ST IR A A,
TAHHUTRAT I I A Teh (ATASE FHIS F Tad U 1975 HEAT &F S0

(@) feeaTia IeaTes Ieawari¥ed THT-a7 100, 200, 500 3T 1000 Hifesw = & a7 4T 13 *
T T fawT Mat= FAfa & AqaET & S Fad Igu == a1 gy Ae=d it
ST e AW F B

REaTRa STE® STARTRE TH-931 FT 4998 - (1) FE JOTEF  fAwarid IcTEw

IR THIO-I31 & aad| a9 (A9 FqTe) df J9A1 fAeqra Scirasd Scavardd gast

JTEAAT % AT &F TAadT AUl & AT A S TGHT a9 & Zq1aed 6 10 Traerd e &t Far aw
gIE gdT Bl
(2) e Ioumed Icavariicd HadT aTeaar A IcATEE! g1y fAATR! e U AuTa S

& F AT STTaH Icavaliacd THTTS G a2 FEAT g

(8) S B ScaTEs, fAEaTa Scare® Icavartad Haefl THI-95 F GiiE Fdl g, 99 af I8
TEF I % ATET T THIATSIT BT STUAT TAT TAGAT I I 7 FHTATSTT § T AT
2T STORMT 3f¥ 29 TRTe FHTATNIG YT THIon-99 &a: et s w2 g1 S

(4)  IIF SHTEH/TIRERAT & U AT Scaed Saverded a9t s iy
IUTSHAT, AUEAT 3T 37T AT TaeT T ITA FXTH AT

(5)  UH Tt Heagr & srtwferfaa AT SITueT sfiT Scaresdl AT EEwuharel gieT [uTat
T forTT &1 A2 q9T AT Ted 9% T AT ST

SATEH & ICAEAA - (1) IATEH FaA UEEFT IAHRUEATSA § [QeqTd ScqTash ScaLariaea
e AT i @ F TR Saes SaEae fi | F A st gem

(2) SIS TH AT * (0 Icawardt SR o Faia sguor =7 & gy fafAfEe st § 39+
qTed I AT S ARt fFaefoEt =, faurer, ew ag Fawft g6feq g, % a2 & 98 & &q
T AT SHH Tgl TS HL AT AT TSTEEIFd hTS Hl [AHTGT a0 BIed HAT Rl
qAARIHAT o SAEIAE-(1) T TAAHHATA I STIAT FT ¢ FUfrse @A i dT)
frT T s STt fiF W, a9 T AeTRa Saes STt g9t THI-as § qEId o
3 Y o177 g GAAT Y I I AT AT I T HLAT gl

(2) T qA=FTHar, AfHfds T=7 #§ 39+ 9ea 1w aiuE 67 e Gateet &, T,
e ag faoft |6faa €, o 912 & 7| & oid aF AT 39 T8l BIEe HT|
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9.

10.

e, aifts et it 9, Reaia Somes SqaETRa THI-99 YT #3 8K
AR T TQT A 6 T ATATET qied- (1) FxrT Tguor [H=r a1, Torediahaor $iv aro-
Ty fawmer fEeftE w1, fRearfa o et deeft THIO-a= 7 g s aartrd
Tl TAT [AARIEHATHAT FIET T GAAT TEIT FIA o [T T AAATST TUTAT TATOT FT 5
U Iree s Fam

(2) T e, AATATE T % 0 FBFEaTa IcaTae Scaialacd & HAad & (o0 38 ATTAT &
SYSHT F T H Uahed (6§ AHST UG 6 €T § I HT 3 T8 HEATIEd gaaT 3uee g,
ERIGE

(i) 3eITEF o foTU- STET-3TRT T o A0 AL HT SATATT AT IATEA, ATTAC/AT ST st 9T,
et SeaTee SeavaTed THT-a it @iiw F g9y § fAurgr fFeeft, yow a9 F oo
faeaTia ScuTes ScaveTEed aTeadT F gHIIIS, 99T 99 # fEEqrid Scaresd
AT HaeT aTedT S q@adt aut @l AT aregarl

(i) qEEFmITERAT & - qAEihd AT ST ST IS HdT FAAT ST /AT T FLed & [0
qiaem Ta7 giora e 70 sfw o= U ST Scares Scavara deeft THT-uw| g
AT BT ST 3 sraforse 2@ & Sama & 7T # BEard ScaTes Scaiaradd &
7T T 28 WP g7 farariora &<k &9 f-haT STl

(i) =H I § AT IcTawl AT AAA AU FAEaTd ScaTad Ica ariacd dael aredar,
TAAHOTRAT o ITE [AEaTd ScATasH Icavariacd Haedl THTO-= il qTAT 3T ITATEH| 6
I ATTAT T THATT-91 | G ST AT ITTee g

(iv) T 13 ¥ srefier i oy fratsm afafy ¥ e & 30 e ¥ STt F Frateaad a1
TIH AT o o1 sTaferd &re o graem

(3) U &1 fawfEa o s 9, fAwarfa Scres ScaveTiae F wteady ¥ gataa a-dt

FTHFHATT AT TS T FF S

(4) FErF SO A A1E, TH ATGAT 6 STAT 6 AT AT IcaTaH JcaLanaed & oy
Tsft FETT Tt AT FFE ot w e fAfHtase wam

(5) F%IT TU FAIAT TS, TIEA o HIETH F IcqTE A [AaFRTwaisn & a1 13 F refie afoa
o Aat=e affT & sqareT & @ Tgu HEA arE g SEr a9g-a9y o7 AfHfEs
ST U} STEERT0T AT TEE 0T e ToTiRa e

gataiia afaqfd- (1) 6 Jguer = a1 =9 SqEet § Suata areddns & O T
AT TTq AT IeaTah ScavaTaed Haefy THTT & ITFNT o GTH § IcaTaehi 9¢ qaia<onT
grfagfd sfefa 3 i duga we % forw antest® Rrgia afafrm fom s anfeeds
g =8 SgET F dqa g 79T 877 13 F e wfsa v fMat=e afaf g st g

AT FATEIT T Tge ol TEHTL FIT FAAHTRA [T ST

(2) Torq FEEaTia IcaTa® Icacaridcd gadl THITS ST FLd 3T TAd AR IqAse FLl
T AU TSN | TATEOT Afdqid ST S %l STusT|

(3) TN Afaqid, SREEFa ScaTaai, TTamuwdaist e UHT T ss & ff STem
AT SITOATT ST =9 ST & STl & Soatad H qgraar IT o0 Fdl gl

A(F) TATATOT AT T TS H TALAT | STATT ATEAATSA | ITATERT Hl qFT Al ]
A foFelt fAor o o for srqef faeaTia Scames IcavaTiad daft aTeaar it oETer a9 aF Y
TH TR T 3 99 qF JUAIT (AT S[Tum
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11.

12.

13.

(@) =fe FAearfia scres ScavaTtac daeft areaar f FHf #1 1 7 F arg g7 B JmEr g, av
STRIT T ATaqid #T 85% ScATEHl &l add & &A1 S, Afs Geara soamEs
ScAYETAE Gt areaar ®F FHT F AL a9 6 918 gL AT a1 g ql, STard TAaeiT
Afaqrd #1 60% ITATEHI T ATIH FT AT AT 7 Af Beara Scares Saavaraa dqaet
AT I FHT FT ATEL a9 & G1F gL AT AT g, qT Il aFaeong afaqia &1 30%
ITATEHT &l ATIH FT [3AT ST, TAATT ISCATEHRT Al HI TATELOT Afdqd AT dgi ol
ST

(5) AT ATHHTLT o TROTHEAET ATEA T [0 AT % 5% & AT TTAHRHATA GIT
e ScuTes® IcavaTtacd Haelt TR FwT g9 AfgEw g F IRuTHTaET Toredigd #wiT
TTEE 0T BT STTUAT SiY qaTaoft et i &7 STTaraor g1 STua S avfoHT F09F Jgi g

(6) (F) TITAONT ATAY( el U= Afeat Fara Jguor [g=ror a7 grer 7o & Ao om@r
(THHT THTIe) | T@T SATUIT 37T U0 H ITATNG AT ST 3T T 7 60 70 UF Sraferee
T, 5 o gEtaeeiy Aty Sgeia @ Sl g — Seer Staw =56 997 2 147 § AT
G, & e 37 UH e, REHT S 9% 0970 dai gl 2 fi-0a=ahid, & [9e 3T
THA § TR AT T2 A=t 7 SuanT o ST, st S#q vy ety afaf saq=ss 13
& orefir ieq g forw . o= 3 ST ST o ST

(@) fawa et afata grr [ % Suanr & forw de-adent it e £ St siv 3+
FAIT FLHTT G ATHMST AT STTUAT, ST 38 Fael § el |l ST FT g6 T 2l

FiST - o Y off safRe, s fAeaTfa soaes SR et yworee e e F o
TH AIEAT & ITAHT & eI TUTErd SR il ToAq Iuee FIAT &, TRl |1 aleh & Toa a1
Fet=a fearia Icares Icavaried Jadl THITS FT ITART FIAT 2§ AT &g a9dT &, arediah
AT AT & 5% & Afereh FAearia Icares Icavaracd deefl AT giorg F2dT g, S
TAFT QT 70 39T F7 Ieead F2dT g AT AT 3T AT TLUEAT FAATEl § TgIRT Hid § [ahet
AT &, I TATEL0T G2eA0r Afefaad, 1986 it &er 15 & o7 SATHASIa AT ST JahaT g 3T
g ATHATST IULFT 97 10 F 719 I T aoiT eAfaqqfa & sAfaera grml

FATIT 3T A@T GLET - FE T qguor [FF=or 91 a7 77 ot amfafdse s F qreaw &
TALTeoT T sratars S@T T % HTeAH | IcATEh! AT [TAHUEaral & Tqarad &l It a9
ST 9% FATHOT FIT AT FAFqTd ScaTasd Scaariacd Saefl qe, aTeadrst si¥ IJcaaraal &l
T T A AT I e =l 9T AT 10 F ITAET F ATHL FLATS 0l S0

Fqferse TR & forg SR 9wt & Siaad & o By Rat=a afwf - (1) agfre
T #F forw fAearia Scaesd Icaaridcd gadt Sae T & 9u FwAieadq ff HHt & o
T, HATT T [AFAT TS AT IAH ATCHAT TeqeT A sregerar § ooy Fat== afafa grfr
ST aregey & Afaad Mfaad qaeq qHIate g, I

F)  TATALO, A AT AAGTY TRATT HATAT T TF TTA T2

g) T i Aa e AT gade fFanr @1 vw gfatafn

T)  SEHETET ST HhFad THHU % U Jiaiie

)  RETTHAE THIRUE (A7 [T @, 75 @7, FF a7 AIehEe bedd, 99T

FTAA 4 ST ST TTALATHH e HthaF=) & [A=HTar 7 U qiaEte |

7)oy M= afmfq & srerer grn aumEEAiG T Iguer [EEer € At yguor e
Tfafa =1 vw gfafAta
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) FHEIT TG HIAT AE % HATSd TANT 6 THE - GEET TASTF|

(2) e fFat=sa Hifvg FwEtaas 1 SRR & 9o #9 $iT 999-99T 9 389 d
foaTat 1 =& "ey ® yreq R T et g7 Ao w0

(3) faww Mat=w afffa FT IvF F AqHIET  W=IRE I ST AT FILRT F 1 &9 §
@ g TAAH & qLIHT o6 A&, Hged AT ATHAAT HT (AT AR ST HLATET FIAT|

(4) T A= affT =6 ST & Sl & are HAaaq & o0 S a8 3=q a9qs UF
Teft 3uTT FEM

[T, §. 09/6/2021-T=9UHUAET]
TLIT ITT TRTETE, AL A=

feoqur © g R\ 9T & TSI, SETER, 90 11, @€ 3, 3U-us (i) # ArFL. 395(3) IR 4 o,
2016 ZTT JITAT T 70 9, ST qeqe=Ta Afeg==T @edi® a1.%1.4. 670(37), ariE 6 JTs,
2016, |TFLM. 177(=), ar@ 28 A, 2017, ALHLE. 544(x1), A 11 I, 2018,
. 178(3), i@ 1 A1, 2019, ATFLE. 641(s1), I 9 Fqas, 2020, dT.%1.M4.
47(37), AT 27 S9E<T, 2021 S ar.FLA. 798(3), A 12 794, 2021 gRT "ertad &y
T )

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 21st July, 2022

G.S.R. 593(E).—Whereas the draft notification containing the draft Regulations on Extended
Producer Responsibility for Waste Tyre were published, by the Government of India in the Ministry of
Environment, Forest and Climate Change, vide notification number S.O. 5497 (E), dated the
31st December, 2021 in the Gazette of India, Extraordinary Part Il, Section 3, Sub-section (ii) inviting
objections and suggestions from all persons likely to be affected thereby, before the expiry of the period of
sixty days from the date on which copies of the official Gazette containing the said notification were made
available to the public;

AND WHEREAS, the copies of the Official Gazette containing the said notification were made
available to the public on the 31st day of December, 2021;

AND WHEREAS, the objections and suggestions received from the public in respect of the said
draft notification within the said period have been duly considered by the Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sections 6, 8 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following rules further to amend the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, namely: -

1. Short title and commencement. - (1) These rules may be called the Hazardous and Other Wastes
(Management and Transboundary Movement) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016
(hereinafter referred to as the said rules), in rule 9, after sub-rule (3), the following sub-rule shall
be inserted, namely: -

“‘(4) The utilisation and management of waste tyre shall be in accordance to the provisions
contained in Schedule IX.”’.

3. In the said rules, after Schedule V1II, the following Schedule shall be inserted, namely: -



409 137

10 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]
‘SCHEDULE IX
[See rule 9 (4)]
Extended Producer Responsibility (EPR) for Waste Tyre
1. Definitions. — For the purposes of this Schedule, -

(a)

(b)

(©)

(d)

(€)

(f)

9
(h)

(i)
)

(k)

“‘business’ means any activity of production or manufacturing or sale of new tyre,
import of new or waste tyre, import of vehicle fitted with new tyre, import of new tyre by
automobile manufacturer for use in vehicle sold domestically and recycling of waste
tyre;

““‘conversion factor’> means units of waste tyre needed to produce one unit of each end
product of recycling;

“‘environmentally sound management of waste tyre’’ means taking all steps required to
ensure that waste tyre is managed in a manner so as to protect health and environment
against any adverse effects which may result from such waste tyre;

“‘extended producer responsibility’” means responsibility of producer of tyre to
ensure environmentally sound management of waste tyre in accordance with the provisions
of this Schedule;

““producer’’ means any person or entity who, -
(i) manufactures and sells new tyre domestically; or

(ii) sells domestically under its own brand, new tyre manufactured by other manufacturers
or suppliers; or

(iii) sells imported new tyre; or
(iv) imports vehicles fitted with new tyres; or

(v) automobile manufacturers importing new tyre for use in new vehicles sold domestically;
or

(vi) imports waste tyre;

“‘recycling’” means any process or action of converting waste tyre into following end
products, in an environmentally sound manner and having facilities as elaborated in the
standard operating procedure or guidelines as specified by the Central Pollution Control
Board, namely; -

(i) reclaimed rubber;
(i) crumb rubber;
(iii) crumb rubber modified bitumen (CRMB);

(iv) recovered carbon black, which is usable as raw material for manufacture of new tyre;
and

(v) pyrolysis oil or Char, which is used only as a fuel and not as raw material for
manufacture of new tyre;

“‘recycler’” means any person or entity engaged in the process of recycling;

“‘recycling target’” means quantity of waste tyre to be recycled as per the provisions of
paragraph 6 of this Schedule;

“‘standard operating procedure’> means the document specified by the Central
Pollution Control Board elaborating minimum requirement of equipment and processes;

“‘guidelines’> means the document specified by the Central Pollution Control Board
elaborating minimum requirement for achieving environmentally sound management of
waste tyres including handling, collection, transportation and storage and recycling of
waste tyre;

““portal”” means the online system developed by the Central Pollution Control Board under
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paragraph 9;
(I) “‘retreading’’ means process of renewal of tread and side wall rubber of a worn out tyre

(m)

having a good structural quality; and

“‘waste tyre’” means any tyre, including tubes and flaps that is no longer mounted on a
vehicle and is no longer used for its intended purpose.

2. Application. - The provisions of this Schedule shall be applicable to the following entities,
namely: -

(i) producer;

(i) recycler of waste tyre; and

(ii1) retreader.

3. Registration. - (1) The entities referred in paragraph 2 shall register on the portal.

(2) No entity shall carry out any business without registration.

(3) The entities registered under sub-paragraph (1) shall not deal with any unregistered producer
or recycler.

(4) In case, any registered entity furnishes false information or willfully conceals information for
getting registration or return or report or information required to be provided or furnished
under this Schedule or in case of any irregularity, the registration of such entity may be
revoked by the Central Pollution Control Board for a period up to three years after giving an
opportunity of being heard and in addition, environmental compensation charges may also be
levied in such cases as per paragraph 10.

(5) In case any entity is covered in more than one category under paragraph 3, then the said entity
shall register under those categories separately.

(6) The Central Pollution Control Board may charge such registration fees from the applicants as
may be specified from time to time with the approval of the steering committee constituted
under paragraph 13.

4, Modalities of extended producer responsibility regime. - (1) All producers shall have the
following extended producer responsibility obligations, namely: -

(@) For manufacturers or importers of new tyres: -

SI. No. |Year Waste Tyre Recycling Target in Weight (Kilogram or
Tons)

1 @ ©)

(i) EPR obligation of the year|35% of the quantity of new manufactured or tyres
2022-2023 (the year in which |imported in year 2020-2021
this Schedule comes into force

(i) EPR obligation of the year|70% of the quantity of new manufactured or tyres
2023-2024 imported in year 2021-2022

(iii) EPR obligation of the year|100% of the quantity of new manufactured or tyres
2024- 2025 imported in year 2022-2023.

(iv) After the year 2024-2025 (year Y), the extended producer responsibility obligation shall be
100% of the quantity of new tyres manufactured or imported in the year (Y-2).

(v) Units established after the 1st April, 2022, the extended producer responsibility obligation
shall start after two years (Y) and shall be 100% of the new tyres manufactured or
imported in the year (Y-2).
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(b) For waste tyre importer: -

(i)  The extended producer responsibility obligation for waste tyre importer in year (Y) shall be
100% of the tyre imported in year (Y-1)

(if) The import of waste tyre for the purpose of producing pyrolysis oil or char is prohibited.
(2) Retreading: -
(i) The waste tyre shall be allowed for retreading and a retreader shall have to get registered on
the portal for issuance of retreading certificates.

(i) On production of retreading certificates, the extended producer responsibility obligation
shall be deferred by one year for the corresponding quantity of waste tyre:

Provided that the obligation shall be extinguished only after end of life disposal through a
registered recycler.

3 The extended producer responsibility target of producer shall be reduced by a factor laid down
by the Central Pollution Control Board on account of wear and tear of tyres.

(G)) (i) The producer shall fulfill their extended producer responsibility obligation through online
purchase of extended producer responsibility certificate from registered recyclers only and
submit it online on the portal by filing quarterly return.

(i) The quarterly return shall be filed by the end of the month succeeding the end of the
quarter.

(iii) The details provided by producers and registered recyclers shall be cross-checked on the
portal.

(iv) In case of difference, the lower figure shall be considered towards fulfilment of extended
producer responsibility obligation of producer.

(v) The certificates referred to in this paragraph shall be subject to environmental audit by the
agencies authorised by the Central Government in this regard.

(5) The Central Pollution Control Board shall specify the standard operating procedure strictly in
accordance with the provisions of this Schedule.

5. Extended producer responsibility certificate generation. - (1) The Central Pollution Control
Board shall generate extended producer responsibility certificate through the portal in favor of a
registered recycler and the eligible quantity for generating extended producer responsibility
certificates shall be calculated as per the following table, namely: -

TABLE
SI. |End Product of |Quantity of|Conversion Weightage Quantity eligible for
No. |recycling End factor allocated to the | generation of
Produc | determined by end product | extended  producer
t CPCB (Cp (Wp) responsibility
certificate (Qgepr = Qp
(Qp) X Ce X Wp)
@ 1@ (©) (4) (%) (6)
1. Reclaimed Rubber 1.30
2. Recovered Carbon 1.25
Black usable as raw
material for
manufacture of new
tyre.
3. Crumb rubber 1.10
Modified Bitumen
(CRMB)
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Crumb rubber 1.00

Pyrolysis oil and char
(usable as fuel only
and not as raw

material for
manufacture of new
tyre)

(i) extracted from

continuous  pyrolysis 0.80
method

(i) extracted from 0.50
batch pyrolysis

method

(2) Term of Reference. - For the purpose of the Table referred to in sub-paragraph (1), -

(i)

the quantity eligible for generation of extended producer responsibility certificate shall be
calculated as per the following formula, namely: -

Qepr = Qp X Cg X Wp;

(i) conversion factor Cg for each end product shall be determined by the Central Pollution

Control Board;

(iii) the weightage Wp shall be reviewed by the Steering Committee from time to time in view of

the technological advancements, availability of material and other factors;

(iv) the weightage Wr for imported waste tyres shall be 1 for all categories and the value of

waste tyre certificate shall be reduced by dividing it by Wp of respective certificates when the
extended producer responsibility certificates purchased by waste tyre importer are adjusted
against their EPR obligation.

3 (a) The validity of the extended producer responsibility certificate shall be two years from

the end of the financial year in which it was generated.

(b) The expired certificate automatically extinguished after the period unless extinguished
earlier as per sub-paragraph (2) of paragraph 7.

(@) () Each extended producer responsibility certificate shall have a unique number containing

year of generation, code of end product, recycler code and a unique code.

(b) The extended producer responsibility certificates shall be in the denominations of 100,
200, 500 and 1000 Metric Tonnes or as may be decided by the Central Pollution Control Board
with the approval of the Steering Committee constituted under paragraph 13.

Transaction of extended producer responsibility certificates. - (1) A producer can purchase
extended producer responsibility certificates limited to its extended producer responsibility
liability of current year (Year Y) plus any leftover liability of preceding years plus 10% of the
current year liability.

(2) The extended producer responsibility obligation shall have to be fulfilled by the producers
by proportionately purchasing extended producer responsibility certificate on quarterly basis.

(3) As soon as the producer purchases extended producer responsibility certificate, it shall be
automatically adjusted against its liability, priority in adjustment shall be given to earlier liability
and the extended producer responsibility certificate so adjusted shall be automatically extinguished
and cancelled.

(4) The availability, requirement and other details of the extended producer responsibility
certificate for every producer or recycler shall be made available on the portal.

(5) All such transactions shall be recorded and submitted by the producers or recyclers on the
portal at the time of filing quarterly returns.
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10.

Responsibilities of the producer. - (1) The producer shall be responsible for fulfillment of
extended producer responsibility by purchasing extended producer responsibility certificates from
registered recyclers only.

(2) The producer shall be responsible to file annual and quarterly returns in the forms as specified
by the Central Pollution Control Board on the portal on or before the end of the month succeeding
the quarter to which the return relates and each registered entity shall have to file the quarterly
return.

Responsibilities of the recycler. - (1) All the recycler shall submit on monthly basis the
information regarding quantity of waste tyres used and end product produced, extended
producer responsibility certificate sold and such other relevant information on the portal.

(2) All the recycler shall file annual and quarterly returns in the Form as specified on the
portal on or before the end of the month succeeding the quarter to which the return relates.

Portal for registration, filing of annual returns, extended producer responsibility certificate
and tracing of materials. - (1) The Central Pollution Control Board shall develop the portal to
establish an online system for the registration and filing of quarterly returns, generation and
adjustment of extended producer responsibility certificate and submission of monthly information
by recyclers.

(2) The portal shall act as the single point data repository with respect to the provisions of this
Schedule for implementation of extended producer responsibility for waste tyre and contain the
following information, namely: -

(i) For producer. - import or production of new tyres of different years, quantity of waste or
new tyres, quarterly return in respect of extended producer responsibility certificate
purchase, adjustment of extended producer responsibility obligation for each year, the
current year extended producer responsibility obligation and brought forward obligation of
preceding years.

(if) For recyclers. - facility for submitting information and quantity of recycled material and end
product, extended producer responsibility Certificate generated and sold and ensure that
value of extended producer responsibility is reduced by diving it by W5 in case of waste
tyre importer.

(iii) The portal shall provide information with respects to current unfulfilled extended producer
responsibility obligations of different producers, the quantity of extended producer
responsibility certificate with recyclers and surplus extended producer responsibility
certificate with producers.

(iv) Any other facility which is required to streamline the implementation of the provisions of this
Schedule with the approval of the Steering Committee constituted under paragraph 13.

(3) Till the time the portal is developed, all activities related to implementation of extended
producer responsibility shall be done inoff-line manner.

(4) The Central Pollution Control Board shall specify the formats of all the relevant forms
or returns for the extended producer responsibility in accordance with the provisions of this
Schedule.

(5) The Central Pollution Control Board may charge such processing or registration fee from the
producer and recyclers through portal as may be specified from time to time by the Central
Pollution Control Board with the approval of the Steering Committee constituted under paragraph
13.

Environmental Compensation. — (1) The Central Pollution Control Board shall lay down
guidelines for imposition and collection of environmental compensation on the producers in case
of non-fulfilment of obligations set out in this Schedule and use of false extended producer
responsibility certificate and the said guidelines shall be in accordance with the provisions of this
Schedule and shall require to be approved by the Steering Committee constituted under paragraph
13 and Central Government before implementation.
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11.

12.

13.

(2) The environmental compensation shall also be levied on the recyclers for issue of false
extended producer responsibility certificate and providing false information.

(3) The environmental compensation shall also be levied on unregistered producers, recyclers
and any entity which aids or abets the violation of the provisions of this Schedule.

(4) (a) The payment of environmental compensation shall not absolve the producers from the
obligation set out in this Schedule and the unfulfilled extended producer responsibility obligation
for a particular year shall be carried forward to the next year and so on and up to three years.

(b) In case, the shortfall of extended producer responsibility obligation is addressed after first
year, 85% of the environmental compensation levied shall be returned to the producers, and in
case, the shortfall of extended producer responsibility obligation is addressed after second year,
60% of the environmental compensation levied shall be returned to the producers, and in case, the
shortfall of extended producer responsibility obligation is addressed after third year, 30% of the
environmental compensation levied shall be returned to the producers, thereafter no environmental
compensation shall be returned to the producer.

(5) Any false information resulting in over generation of extended producer responsibility
certificates by recycler above 5% of the actual recycled waste shall result in revocation of
registration and imposition of environmental compensation which shall not be returnable.

(6) (a) The funds collected under environmental compensation shall be kept in a separate escrow
account by the Central Pollution Control Board and shall be utilised in collection and recycling or
end of life disposal of uncollected and non-recycled or non-end of life disposal of waste tyres on
which the environmental compensation is levied and on such other heads as decided by the said
Steering Committee constituted under paragraph 13.

(b) modalities for utilisation of the funds shall be recommended by the Steering Committee and
approved by the Central Government, which may also issue instructions in this regard.

Prosecution. - Any person, who provides incorrect information for obtaining extended producer
responsibility certificates, uses or causes to be used false or forged extended producer
responsibility certificates in any manner, over generates extended producer responsibility
certificates above 5% of the actual waste recycled, willfully violates the directions given under the
provisions of this Schedule or fails to co-operate in the verification and audit proceedings, may be
prosecuted under section 15 of the Act and this prosecution shall be in addition to the
environmental compensation levied under paragraph 10.

Verification and Audit. - The Central Pollution Control Board by itself or through a designated
agency shall verify compliance of producers or recyclers through inspection and periodic audit, as
deemed appropriate and the actions against violations and for non-fulfiliment of extended
producer responsibility target, obligations and responsibilities shall be in accordance with the
provisions of paragraph 10.

Steering Committee for implementation of extended producer responsibility regime for
waste tyre. - (1) There shall be a Steering Committee under the Chairmanship of the Chairman,
Central Pollution Control Board or his nominee to oversee the overall implementation of the
extended producer responsibility regime for waste tyre and shall comprise of the following other
members in addition to the Chairman, namely:

(@) one representative of the Ministry of Environment, Forest and Climate Change;
(b) one representative of the Department of Promotion of Industry and Internal Trade;
(c) one representatives of the Automobile Tyre Manufacturers Associations;

(d) one representatives of the Recycler Associations (viz. manufacturer of reclaimed rubber,
crumb rubber, crumb rubber modified bitumen, recovered carbon black and tyre
pyrolysis oilmanufacturers);

(e) one representatives of the State Pollution Control Board or Pollution Control committee as co-
opted by the Chairman of the Steering Committee;

() Head of the Concerned Division of the Central Pollution Control Board — Member- Convener.
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(2) The Steering Committee shall monitor and supervise implementation of the provisions of this
Schedule and shall decide the disputes arisen from time to time on the representations received in
this regard.

(3) The Steering Committee shall review and revise the targets, weightage and permissibility of
modes of recycling in view of the technological advancements and other factors with the approval
of the Central Government.

(4) The Steering Committee shall take all such measures as it deems necessary for proper
implementation of the provisions of this Schedule.’.

[F. No. 09/6/2021-HSMD]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (i), vide number G.S.R. 395(E), dated the 4th April, 2016 and subsequently amended vide
notification numbers G.S.R. 670(E), dated the 6th July, 2016, G.S.R. 177(E), dated the
28th February, 2017, G.S.R. 544(E), dated the 11th June, 2018, G.S.R. 178(E), dated the
1st March, 2019, G.S.R. 641(E), dated the 9th October, 2020, G.S.R. 47(E), dated the
27th January, 2021 and G.S.R. 798(E), dated 12th November, 2021.
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and Published by the Controller of Publications, Delhi-110054.
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AT F ATTAY (TFLF S AT F9) [F=m, 2016 FT ¥ G9e F:3 & forw [efertea [
FATAT &, AT -
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(5)  STel &g TorEcrEa s var faEeer ar R o st S 27 e & arefi o
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(i) T5 2024-2025 ¥ freaifra seres | A9 2022-2023 § 9= A7 419 U A0 AH
ST (qg AT DrEd Ag ey | AAA AT IARAT T HT 5%
T BT 2)
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(iv) FY  2027-2028 F1 fAEaTa IeATEE | AT 2025-2026 § 9 AT AT RO 0 a9
SRR ST AT AFHAT A T 20%
(v) FY  2028-2029 FT fawaTiia IeaTEE | AW 2026-2027 § a9 AT AATT RO U A9
SRR ST AT AFHAT T T 40%
(vi) T¥  2029-2030 w1 fawariRa IcamEw | AW 2027-2028 § &9 AT AT (U AT A9
Bl ST AT ATFFAT T T 40%
(vii) FY 2030-2031 (AF) F TATA % TUG ML : FehH0 qeq &l Fedqrag Icaeas
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AT T TST9H ; STETETIOT 5

IR a9 (AU-2) H 99 AT AT T U T AFA IT I heTH a1 50% ST

(viii) 1 99 2024 F TATT TATAT SHSAT 6 (0 fEEard Icaeas Jcaandd, A ay,
St Sars et & 7 off, 3 of T & 37 Aot i gE a7 g% g i s Rt

T % AT g

)

"9

ERSIGE IS IRICEIE A 1oy
(i) T @) T TLFH I AATTRI 6 o7 BEaTd Iearee Iavarad qadl areaar av (3-1) §

AT S a7 100 Terd Rl

(i)  Fae T 9MTeT 39T o o0 Y& a9 o ST i AAT 8 |

IcuTeeh! & faeaTia Soares SaeaTica | FRt UF F1e % gTer FY i ST et o R 9 sttt
& TATAT T HTE o R 5T TGuT A0 qE % g a6 T 2n

(i) ITATEH Fad TOEEIFd T: FHTHAT § FEEqrd Icarash ITLaraed JHIIAl 6l AqaArs

GEE & AT F FAUAT fSeqried IcaTae Scavaraed I e,
(ii) STaTEHT ST TSEENFAT T: FHRAT FIT TS hU T0 @&l 6 qed 9% 1 S @l

STUAfY; 3%

(iii) 3T BT % AHS § IATEH § (Gearid IcaTash Saiarndd qael areqdar #f i & oy

oA = o o= T s

(iv) THETOT 97 T TGO HIA0 A€ AT 39 a9 H 396 1T ATAFd hell 3T TS aar T

AT AGTILEAT % e g

28. faEaTRa ScTes SAETRE TH09 T o, -

(1) 3T IZUOT [HA0T A AN FT TAERRAT 6 Te7 H I & Aq1ed | Fearia scaes

AT AT Fiord e, fSraeht Srorr = <F 7€ Joft 3 STame & SIrosi-
qreoft
F.5. | T =0T HT TaH Ieare AT IeaT T srafed sTfemm
(Wp)

1. | O ot 99 e A7 FEHAT dd FTOICIEA 1.0

FAT
2. |qTEE & U SquEe YgE a9 & fou 9g- 0.25

THERL/ITAN/EST AN,  SAEFad AT
Staerd Fsa yguer A= a1 grT gt
ST

(2) 39-fa=w (1) 9 [fde qreft F g7 + oo, -

(i) FAeaTia STuTas ITALETc THIS & ol o (o0 9T HTAT T AT HFfeied 3 & ST i

ELIE R

Qerr = Qp X Cr X W,;
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Qepr [AFATRT ITIF IALETIAE THIT T % §4 % [0 977 737 8, Qp Fa# 3717 1 777 &
HIT Cr ETTTII FI3F (TF JI72 HAIGEYE & IUIRT # [T SaeTF 379 #1 q747) & ST W 139
HaH FeITT & [T SFTEHIT &
TR TR UF Y- F#0Far sad: 100 7 ga: sifad (R-Re1Es) o #F1 3cq1a7 #3aT &, HiT
YT FRF 1.5 8, @1 37 T & I A FF0FAT & 007 977 T9131% (EPR) THTTTT [FHTTET
gITT:

Qepr = 700 x 1.5 x 1 (T8777) = 150.0 27

(if) FETT T AT A G [T FARTHRATA T TFT ATATRIRAT ST IeaTiad I ofaa a9
A=t ¥ IO F ST I TAF ATAH IcTE AT e Cr Rearifa form sosm;

(iiii) TARAT0T SRTI, ATARAT T ITAEAT FT 3T (T FILHT & AT | 7@ T Had TgU ==

TS T AT We i a9a-a9 a7 gefyerr it s,

(3) et IeaTes® SAYETcd YA &t Joqr 39 i a¥ i 9918 & a7 a9 gl
5w ag giora gam o7 &l J91f| Y9197 95 aq: 9918 g1 SITOAT =0T 3 =FHAt &
AT TEHT AT Tl THTH 7 21 S0

(4) s faeaTiva IeuTash ST THIIS T 94T UF AT FHiE g Srad g+
FT a9, ATAT ITITE FT FTS, [TARRAT T HIE T AT Fre 3T gam grm &iv 78
100, 200, 500, 1000 =T 10,000 fFeRTT F RATHAAE § gRm a1 39 Bfa=e= &

BN ST o 9w 42 % o7efie afoq §=ma afai & SqaEd 8 Sud Jguor [FF=r a1
gt et & = gn

29. faeaTia IS STLRTRAE THTI-931 FT 4G -

(1) T IATEF AIAT A a9 (AT F) i e Scures Scawartacg 24T & ar-ar e
FY AT AT ITAT AT TG99 &l <Fqr & 10 Fiaerd Hir HAT 9% FEara Sores
IeALETE JHTIIS G TahdT 2l

(2) STATEHI T TIFT I ATITTH T AEATT IcATEH IcATaTacd aTedar ol [qHTel AT
7 e SeaTae Scavartacd THTIT &l Ited AT § @E FT T 7T 1 2R

(3) ST BT IATE 3T TIAT dA o ATATAH AT IcaTaF Icqvaliaed THIIT iadT g, T8

TAd: g STl IFAT 6 Ta%g AT gl SO, 9 aFaT &l ITATHEaT & SATut & 36
TR FHTATSG 3T T fBearfia ScaTes Icaeartded YA #98 g97ed T T gl
ST

(4) THF STHEF AT TIFT 9 F AA@F AT Teaaoredr + oy G somad v
STHTOTTS T IUTSEIAT, AT 3T 37T AT TaeT U ITeTee FXTU ST

(5) ITATEHI AT TIFT I & ATATART AT [AAFKOTRATAT FIT 6 ATLAT 6 AT TAT A3 F7
TS TET STUAT 377 3] 9ee 9¥ F&qa [T ST

(6) FET YU AT A FIRT FlT OLEE & ALHET & AT 6w 10 fFemfagent F A
FAT IO FRI=07 IS GT Halag T TS ATHFRIOT F ATe9H & FEearied Scaras Saarnad
garora= it fasht 71 whe ¥ for uw 97 uw ¥ srfeew 1= v erfua G s assm)
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30. D=, arfis el v F#@, R S IawRa = s iR arnft &1 aar
M & forg aida-
(1) ¥ yguer e a8 TR & arr-ary faarer o arfis Red i ®mrea w7,
TR ScaTae ScavaTtacd T i foreft e = =fer gy Soarfea o Seaw aa
FT IAT T % 70 UF TS TR AT FT ST UF U F H gEAred wai
Srad freft faceir ad & ForedT SeaTees 3T ST | 10 T S feiehet™ AT 7 areqias
A T fa A e
(2) I T YET a1 F Hargq e Iches Suardd & YEhd Sl wAEaadT o
Tt et fag I2T WS F T § 1T FHT
(3) I AT Uled TREFHT AT 7T AATAY (TaeH Ta HIHTIE FoeA) G Farres
fAaTaeft, 2023 & @1 g T A ¥ g ATE F a7 FErT gguer e a1 % g
=T T [T ST S e Icaras ITeared | qated ql e sz
afa & &1 fFg s
(4) = ATAT % T TYFT IS F TRAGA & (70 ATALAT TOITeAT, I THISAT & [T AR,
M o1k forw 3 fAgmaett & srefie stfarsmror T ST sraferd 2

31. STUTIHI T IULGTNAA. - I A TA AT AT ATA o ITATEH (MFATA T o [oIT ITALETAT il -
(F) T T TITELTROT|
@) = 27 F I9-MEH(2) F Aqar FEaTia Staes Sciarddd & A&l &l I HLAT|
@) AIAT FTETSS AT FATTOAT AT ToET F ATEAT | ST () T G Fawor 9 uar, -85 T,
TIA-THT SATHRIT 9L AT FoAATSH oY T&TH FHEAT (STaH TTRAT T FALTSIHH TATAT ST FaF

@ ol ad | gataa arfts fed 3o ot ad i garte & 7arq 30 7 #1471 399 T2
T q¥ 3T TTET H HIed ATl

() =T, yewrerl, Ay, el qr §9 o R o= Arerw § Serswar gied w7
32. YIFT A o AATAH T STALRTAE — TLFT I % ATATAF A TEd  [oIT IeavardT gil-

(F) TTed IT T

(@) 91 & qreAw & AT 27 F I0-[AH (2) F AqER FEarid Sored Icardd & Agdl w1
FLATI

@M T e ad | "@atea arts Red 39 BT av it 91t F 7E1q 30 7 F AT ST T
T 9T IqAH TTET | TS FHIATI

33. HUE ATNEHAT FT SAGIAE. - THT T ATHHATA I -
(@) I U TSTEE T FAT 5
@) = I F AHR SRR F TFT A H GUE Fileh TSeeohd TAAH0Hdl AT IcATEh
FT AT FHAT TF Ted I ATAHT ATATS FHIAT
@M T fowTer & "atea Rew il SHe TET & Jgid & 3id § I ITE g qled 92 [Hgia
ITET | TS HTAT 5l

(@ T O g & geted arrhs Red 39 fawda av i qur & 747 30 S F AT SHE
TE T I I ATET § Wl FEAT B
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34, GTIhURAl * SACATRE — WFT I o T [AAHIHATA Fl -
() T IT TISTELHTOT HIAT &;
(@) I gHtara w7Ar g & giaemd q9r g =k IR 24 HEt F aqEr §;
(31) 7g qHATET FEAT 8 T T a1 F AT, Iiagd oY A Fhieor o S| ATEr Hr

HIE BT T TE,

(F) I8 EATHT FIAT g o TT: FoRw0 &l THRAT % G Icde SAATAE FHT I HAATEAT 6
IET B e B smar g;

() ot fommet & wafaa Red i 39 77 % AT & ofd § A7 S99 Uge qred u¥ fafga
ITET § WA HLAT 2

@) ol et ad & geafea artes fed 39 A= av f q9rfd % 912 30 9 7 37 399
Tgl Iee q¥ fAfgd T § a1 AT €

35. I ITEH & SALETAA. - AT IcqTaH-
(F) I ATHFAT 1 FlagT & 1T sra= TRAL § T a0 & GI0 ¥ TR 2 ddg &I
TATIOT F4TT; 3T
(@) T2 AT FE0 T 376 GIRT ST TIFT dA Hl had Go(iehd [TARHaral a7 IcaTaahl
T €U ATHEHAT I gl AT SATT;

36. FHIT IGUU FIAT AT F IAEIAA, -(1) F1T o0 =0 91 F Feferiea e
-

(F) A HT HATAA ¥ T@LETT TAT FEEqTd IcaTae ITLRTAA & STqATAT Al PRI,
(@) TSI IGUIT A AT & ATT THAT,
(M) THF-THT UL TH FLATT F TN Uder U oo, faeaiiia Scaresd S9ara

THTOTIS & oI, e & Fagd, Ned g 97 YIEd a9 & 698, WS, Iagd, I
TR T 3T AIAl F GO FAEaAT F U o q2t % q9g # o RemfAay ua
HTHF TATAT TIRATT FATT FLAT ST ST FAT ;

(F) T ALATT F FATAAT F [T T 9T A@eTqF =T A7 e a7 fFemfader = wAr
CIESCIE I TO I

(F) TEEATRT IcTaF ITRTEE & ATATAT T Tl AT & (0 qgf=aeh = FAT 3T 39
TS forT a1 €T 9o AT 1T TR AT TRt o7 rfsraweor (sTfeereon) it 7eg o
HHAT €

(F) TIFT IA Gt I2T FT @, GheAd < TH Ied I ATATS HLAT,

(F) TH ALATT F oo & [8g FATS FLAT;

() =T YU AT qE ST ST ALEHR K AL T FRE AfgwAt qfgq swar
famtor 3 e & forw srfereqor shrdsre srfSra &,

) TETEHAT FTAFE AT HLAT;

o) Tt BRI FT HaiFd (Siored TrTe! o STET;

Z) AT RO ST AT 3T S FET TLRE A FOAT; 3

I FIs T ST 6 TUT-THT IL Fo 1T TCHRTL o gTET 7 ALATT F el |91 10

)
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37. ST GLE AT € TSI-83A1 AT A9 qTieratett a7 S Rt a1 asa yguor [ a8 &
IJAEAE - (1) T 3T T TF-8 F ST AT AT T AL AGT T TT-80 g
= g H AT Afead e v ALRTLr SATHHIT, ST ST /AT 27 -

(F) TA: ATE 3T [A: TR | AREATIT ATHET ol TgaT ST T (3207 AT HeT,;
(@) TEFT T A TohIe0T | Fregferd Aot & o sienfis ftere fFswme St &1
GHTAT FT;
() TEFRT O & I ThIH0T § HIEATTd ATHET i AT T ey GHAred wid & o0
AT AT 3
(2) TTEATIOrRTd T TATR T st SrfAreRTe & | R 9 % "@ug % o 9y et § w@wg
T T 3 o forT STaTaeht S AT IaTas o7 TUE ATHHAT hl TZIAAT TaTH F| TH

TR SO 0 T TIFT dA I ATHT TTAFHE DI ATATH AT ST 6T & AT a7 ST
qHaT gl

(3) TS YU A= &1 AT /o TsF-&0=1 At qguor ==y qiafat, -
()  FEE IEU [0 A€ & GHET | TH AEATT HT I(od HATeaaT A2 d Hedi;
(i) =g ATTHAT T TUL Fg TATMAT FHd § GG TaTT AT,
(i)  FEE YgEO A A grr [Aem B osgar, et Somes Saarta i
AT i sroTerT 4T,
(iv) STITERT AT FUGHAT STTHHLO AT THTHROTRATAN T A= AL &I i,
(v) T AT % eI o Ot gy AR A1 e 1 7 fAoaras 3

38. WY WIE S (AVMMLTH) F IUGQMAA - AT ATH o3 THEFHT T F+F AT(AY

(FaER ST HATIE F=e) Bd dare Faw, 2023 F aiw it a7 9 A+ WY
SR O F ICATEHI 6 (T 9 ATT % =T | TEIHTA (6T AT Fohel AT T2 AT A 3G

ATTITF AITF STET FIIT

39. wHiguimafaqfd. - (1)7fR == sraamw & MaiRa st & o 98 B smar g ar e
EeaTa ScaTas IALETAE THIMTS T FAGEIE AT STTRT AT SITAT § AT STATEHT 9¥ AT TH AT 6
el IUae A1 T = A fohu o fRertaaernt T Seerae R Se 9 Y ST 9% a9 taetty
AT ATALTAT e 3T IERT AT FA o6 [T Fea 1T TGO [HF707 A1 FRem-TAaer a7 F:am

(2) ey fArafa somes sEERa TmoE S w7 i ey S 39 F o

AAHOTRATSA | AT IO AT W agett S|
(3) e freT sfSedisa IeuTaeh, THwuTERdTa oY et of 7 Ueft Hear & aeelt STt S e

FEATT F oot H TZTAAT FLd & T forT I Fed &l

(4) (i) T=ET AfAqia #1 g =9 ey | ey FBeaia Soes saEaa o
ITATEH T {<h dal B e et faferg a & forg srqor feeaTia Saomes Saearaed &1
T A o ToIT IETAT SITUAT i< THY T 58 19 a9 aoF 3T ST SITus;

(i) =fE TF TG F TET BEATT IcATEw SALaTdcd areddr l FHHT 1 T AT 1T 2,
T FAGAT T TATALOT eAfaqid 7 TATET TfTerd Scarash T arae w31 ST,

(iii) =TT FAFATRT ITATEH IcaaTiacd aTedar il HHT &l &l aUT & TETq T 6T ST &,
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T AT TE TAEUT AAId T 915 ITA9q Ica1Ew w1 araq F2 &ar o, Jfw
reaTiia ScTe® Scaiardd areaar wf wHT H " a0l & TEATq Q2T a1 Srar g, ar

FEAT TS T Afaqfd F7 S8 Tfaad ITImaw w1 aT09 HT AT ST, TH6 TET
AT T hIs AT T ATt aTae Jgl & ST

(5)  THT AT =T, e qRuHEasT FEmuEdl g1l aredqia® &9 § qAHhd dIieee i
AT | 91 TTqerd & fee Aeard Icared Scavarded THI-9511 & oI gIdl 8, & &

FATAET TR T BT FATUAT S T At qfd &R1re SITusfy, Sy araeft TR /gt

I 3T TH I &l I 9T T8 AqgAT H JIF I AT I ATAFH Iooda Fid 6
TS T Afaqfd ST T AR & TATAT Toreaianor ot Tt €9 § 77 #7
o= sTovm)

(6) (i) TATEOr &ATAq(d o STefIT TaeT it TS HTer &7 eI TEIOT [HHAT 1S G Teh ST A6
ZE % @TT H @ SATUATI UHS 6l T Her A7 STAR qAa0iT Afaqid age T7 -
THEAT TFT I 6 HUR AT A Fehl 0 T sifaw e i J-qa=itwa sream
sfad e 78 fFo 10 s 9 % sifaw e &g 9o afaf gro fow T fAetr &
FqETe e &ftt ax o ST

(ii) eI ALHRTE 6 ATHIGH o AT GATAT FHTT T TS F ITART e ofwt o ey &
[EIRERRER ISR

40. ARSI, -2 Y ==t s e Scare® STEaTEed THI 9F ITH A F U TH e T F
e srafera AT STt & F2ar 2, et o a0 | g A7 et AT Icqed Searad
THTOTIST T STTNT FAT § AT UH ITTRT AT FHIOT a9d7 &, ATHGAHE =0 AT 6 el AT Iqae Fir
IS FLAT & T TATIA S @ TAT FAATel § TgIRT Fed § forher Tgar g, 39 9% 29 sAferfaaa fir
ST 15 3 st srfsrrtora o Sroam =g sfses =9 sream & w39 & otefie aget T wataweiy
erfagfd & sfafiea gl

41, 9T UE A@T 94T — (1)F T T 3707 a7 w7 7247 et arHiete Afawaor & q7eqq o
FAreqor T rate ST 9T, STt 3tea FHAT AT €, F qIEAH | ICATE, TIFT a6 AT,

T ITATGHI, THA ATHHLUI ST [AHHORATAT T TH TEATT & STATAT HT FATIT FHT orEH =6
T o T 39 F TN & IoAdAl o (A= HILATS ol ST Tehl

(2) FEF TGO HIAT AT FRT AATIA ST AGTILAT & [ HaTad ToTeeldhd shle 98 TATRT T
ST

42. g1 gffa. - (1) =0 sream & qefie A scures ScavatRea F Frateag & srefteqor a7 F
T srerer, T qgUOT RIA0T AE AT AT H UF HATAT AH{G grit, Pred Aefaea o= a5
ST, TAT:-

) TFTER, a9 T SAary IEadd AT H U T,
i) TSR T ST A HATT AT OF A

jii)  ScuTaRt * rferRaw a7 wiatafar,;

iv) ST HraTse AT 6 % feshae a1 e
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(6)

(V)  qEHIEAT ST AT &l T e,

(vi) =T 9guT e a1 A7 ygur e wfata w5 uw giafHfer sarfE @ atmtw F
T FILT FgATTord (AT ST,

(vii)  FET TEUOT A AE AT AEET A=, T

(viii) F Tguer AT A1 F HATAT TATRT T LA — &7 FATSF

TATAT AT STFLTFAT o ATHTE T 7 TGET T TgITord HT Tl g

TATAT AT TH TLATT o T FA a3, =T 32 stefteqor & fore Scawardt grf

Tg TH HaY § IToq AATIEAT I8 THI-THT 9T 359 ATl TFaTal  daer ¥ Afqay off #3310

T FoRHT TH Fcaqol q2l &l TI1ae, a9 Y Sadry TRadd Joad Gai9d Hail S o7 e

o Fated gil

Tg HATAT FHIT THAET I 3T =T FLh e | T@d T TAaAHI & LAqal 6 a7,

TSI T STTHAAT 0T HHIEAT ST FLTLT FI(T 3T Fes 1T LRI T AT RAT (T

HATAT ATHTT TH AT o IYGLT & I FATaAT 6 10 ITh G SMF9TF THA SO ATl
aft 3T FEA

43. 39 R & = ST HT AN~ 7w F 717 FeriRa oo 10 srqam aiEwed ofi srafore |
AT AT 36 AT 6 Tl A a7l T a6 START AT T 9T A A gHrl°

[T, |. 23/75/2021-THUHTAE]

TLIT ITeF TTETE, 397 A=

feoqor : 9o = T AT F TSI, ST, 9 |, @2 3, 39 @T (i) § qALA. §edr 395(s)

04 315, 2016 FT THTTT FRAT AT 9T 3T THF THTq 1%, F&ar 670(37) arE 06 JTs,
2016; AT.F.H. "= 177(3) I 28 weast, 2017; 9L#LW. §&ar 544(3) ariE 11 54,
2018; a1.#1.19. "=ar 178(37) arira 01 AT+, 2019; AT, F&ar 641(37) II@ 09 FTFET,
2020; 91.%1.17. FE=AT 47(37) ariE 27 SAasr, 2021; 9.FLH. a7 798(3) e 12 FawE,
2021; |1 %M. "= 593(:) a@ 21 e, 2022, dTHLE. = 900(3) i 23
e, 2022 &7 ar.#1.5. gear 500(3T) arE 12 AT, 2023 F FIT Gerrterd & 3w am
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th September, 2023

G.S.R. 677(E).—Whereas the draft notification containing the draft extended producer responsibility for Used
Oil were published by the Government of India in the Ministry of Environment, Forest and Climate Change, vide
notification number G.S.R. 338(E), dated the 2™ May, 2023 in the Gazette of India, Extraordinary Part 11, Section 3,
Sub-section (i) inviting objections and suggestions from all persons likely to be affected thereby, before the expiry of
the period of sixty days from the date on which copies of the Gazette containing the said notification were made
available to the public;

AND WHEREAS, the copies of the Gazette containing the said notification were made available to the
public on the 2" day of May, 2023;

AND WHEREAS, the objections and suggestions received from the public in respect of the said draft
notification within the said period have been duly considered by the Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sections 6, 8 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the
Central Government hereby makes the following rules further to amend the Hazardous and Other Wastes
(Management and Transhoundary Movement) Rules, 2016, namely: -

1. (1) These rules may be called the Hazardous and Other Wastes (Management and Transboundary Movement)
Second Amendment Rules, 2023.

(2) They shall come into force from the 1% day of April, 2024.

2. In the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 (hereinafter
referred to as the said rules), after Chapter VI, the following Chapter shall be inserted, namely: -

‘Chapter VII
Extended Producer Responsibility for Used Oil
25. Définitions. — For the purposes of this Chapter, -
(a) “base o0il” means any oil used for production of finished lubrication oil;

(b) ““bulk generator” includes any entity like automobile industry or railways or defence establishments or a
transport company or industrial units or power transmission company or hotels or restaurants and other such
entity which is generating more than 100 metric tonnes of used oil per annum;

(c) “business” means any activity of production or manufacturing or sale of base oil or lubrication oil, import of
base oil, recycling used oil;

(d) “collection point” means the facility where the authorised collection agent would collect and store used oil
as per the standard operating procedure or guidelines issued by the Central Pollution Control Board for the
purposes of this Chapter;

(e) “collection agent” means any person or entity who collects used oil and supplies it to the recycler;

(f) “energy recovery” means any process of utilizing used oil as a fuel, which is not suitable for recycling in
accordance with these rules;

(g) “environmentally sound management of used o0il” means taking all steps required to ensure that used oil
is managed in a manner so as to protect health and environment against any adverse effects which may result
during collection, transportation and recycling of used oil;

(h) “extended producer responsibility” means responsibility of producer of base oil or lubrication oil or
importer of used oil under this chapter for meeting recycling targets only through registered recyclers to
ensure environmentally sound management of used oil;

i) “guidelines” means any document prepared and issued by the Central Pollution Control Board elaboratin
g y prep y g
minimum requirements for achieving environmentally sound management of used oil including its handling,
collection, transportation, storage and recycling;

(i) “portal” means the online system developed by the Central Pollution Control Board for management and
implementation of compliance of this Chapter;

(k) “producer” means any person or entity, irrespective of the selling technique used such as dealer, retailer, e-
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26.

217.

O]

retailer, who, -
(i) manufactures and offers to sell base oil or lubrication oil domestically under its own brand; or

(i) offers to sell lubrication oil domestically under its own brand, using the base oil manufactured by
other manufacturers or suppliers; or

(iii)offers to sell imported base oil or lubrication oil domestically;

(I)  “recycling” means any process of re-refining of used oil to produce base oil or lubrication oil or any
process of energy recovery from used oil in an environmentally sound manner with facilities as elaborated
in the standard operating procedure or guidelines issued by the Central Pollution Control Board for the
purposes of this Chapter;

(m) “re-refining” means any process of removing undesirable impurities from used oil and making base oil or
lubrication oil as end product in accordance with the standard operating procedure or guidelines issued by
the Central Pollution Control Board;

(n) “recycler” means any person or entity engaged in the process of recycling of used oil;
(0) “recycling target” means the quantity of used oil to be recycled as per the provisions of rule (2) of rule 27;

(p) “standard operating procedure” means the document issued by the Central Pollution Control Board
elaborating minimum requirement of equipment and processes;

(q) “used oil’> shall have the meaning assigned to it in clause (36) of rule 3 the said rules; and
(r) “wused oil importers" means any person or entity who imports used oil.

Registration. - (1) The following entities shall get them registered by the Central Pollution Control Board on
the portal, namely:-

(a) producers;
(b) collection agents ;
(c) recyclers;
(d) used oil importers.

(2) In case any entity falls in more than one categories under sub- rule (1), then the said entity shall register
themselves under each of those categories separately.

(3) No entity referred in sub-rule (1) shall carry out business without registration.
(4) The entities registered under sub-rule (1) shall not deal with any entity not registered under sub- rule (1).

(5) Where any registered entity furnishes false information or willfully conceals information for registration or
return or report or information required to be provided or furnished under this Chapter or in case of any
irregularity, the registration of such entity may be revoked by the Central Pollution Control Board for a
period up to five-years after giving an opportunity to be heard and in addition, environmental
compensation charges may also be levied as per rule 39.

(6) The Central Pollution Control Board may charge registration fees and annual maintenance charges from
the entities seeking registration under this Chapter based on volume of used oil generated, recycled, or
handled by them.

Modalities of extended producer responsibility and its target. — (1) The extended producer responsibility
covers the following modes for managing the used oil in order of priority, namely: -

Q) producing re-refined base oil or lubrication oil; and

(if)  energy recovery.

All producers and used oil importers shall fulfil their extended producer responsibility obligation specified in
Table given below and in doing so they may take help of third party organisations, such as integrated used oil
management systems, collection centres or dealers:

Provided that the extended producer responsibility shall lie entirely on the producer only.
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TABLE

PART - A

For producers of base oil or lubrication oil, the target prescribed in the following Table, -

Sl. No. Year. Used oil Recycling Target.

1) ) ®)

0 Extended Producer Responsibility obligation of the [ 5% 0f  the base oil or lubrication oil sold or
Year 2024-2025 (the year in which this Chapter | imported in the Year 2022-2023.
comes into force)

(ii) Extended Producer Responsibility obligation of |10% of the base oil or lubrication oil sold or
the Year 2025-2026. imported in the year 2023-2024.

(iii) Extended Producer Responsibility obligation of |20% of the base oil or lubrication oil sold or
the Year 2026-2027. imported in the year 2024-2025.

(iv) Extended Producer Responsibility obligation of |20% of the base oil or lubrication oil sold or
the Year 2027-2028. imported in the year 2025-2026.

(v) Extended Producer Responsibility obligation of | 40% of the base oil or lubrication oil sold or
the Year 2028-2029. imported in the year 2026-2027.

(vi) Extended Producer Responsibility obligation of | 409% of the base oil or lubrication oil sold or
the Year 2029-2030. imported in the year 2027-2028.

(vii) Extended Producer Responsibility obligation for the year 2030-2031 (Y) onwards shall be 50% of the
base oil or lubrication oil sold or imported in the year (Y-2)

(viii) For units established after 1% April, 2024, the extended producer responsibility obligation will start after

two years from the end of the financial year in which the unit was established and will be as per the
target prescribed above.

PART - B
For used oil importers,-

(i) the extended producer responsibility obligation for used oil importers in year (YY) shall be 100 per
cent of the used oil imported in year (Y-1); and

(if) the import of used oil is permitted for the purpose of re-refining only.

(3) The extended producer responsibility target of the producers shall be reduced by a factor laid down by
the Central Pollution Control Board on account of operational loss of base oil.

(4) (i) The producers may fulfil their extended producer responsibility through online purchase of extended
producer responsibility certificates from registered recyclers only;

(ii) the details provided by producers and registered recyclers shall be cross-checked through the portal;

(iii) in case of any difference, the lower figure shall be considered towards fulfillment of the extended
producer responsibility obligation of the producer; and

(iv) the certificates shall be subject to audit by the Central Pollution Control Board or any other
agencies authorised by them in this regard.

28. Extended producer responsibility certificate generation. — (1) The Central Pollution Control Board shall

generate extended producer responsibility certificate through the portal in favour of a registered recycler, which
shall be calculated as per the Table given here under —
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TABLE
S. No. | End Product of recycling. Weightage allocated to the end product
(Wh).
1) ) ®)
1. Producing re-refined base oil or lubrication oil 1.0
2. Co-processing/ utilisation/ energy recovery for used oil not 0.25
suitable for recycling, maximum permissible percentage to be
prescribed by the Central Pollution Control Board.

O]
(M)

(i)

For the purpose of the Table referred to in sub-rule (1),-

the quantity eligible for generation of extended producer responsibility certificate shall be calculated as per the
following formula, namely: -

Qepr = Qp X Cp X Wp;

*the Qgpr is the quantity eligible for generation of the extended producer responsibility certificate, Qp is the
quantity of the end product and Cf is the conversion factor (quantity of inputs required for production of one
unit of output) and Wp is the weightage for particular end product

Example: If a recycler finally produces 100 Tonnes of re-refined oil, and conversion factor is 1.5 then, the
eligible EPR certificate for that recycler in that year shall be as follows:

Qepr = 100 x 1.5 x 1 (weightage)= 150.0 Tonnes;

Conversion factor Cr for each end product shall be determined by the Central Pollution Control Board based on
the technologies used by recyclers and quality of re-refined base oil produced;

(iii) The weightage W5 shall be reviewed by the Central Pollution Control Board from time to time in view of the

©)

(4)

technological advancements, availability of material and other factors;

The validity of the extended producer responsibility certificate shall be two years from the end of the financial
year in which it was generated and the expired certificate shall automatically extinguish after the period unless
extinguished earlier as per these rules.

Each extended producer responsibility certificate shall have a unique number containing year of generation, code
of end product, recycler code and a unique code and shall be in the denominations of 100, 200, 500, 1000 and
10,000 kilograms or as may be laid down by the Central Pollution Control Board with the approval of the Steering
Committee constituted under rule 42.

29. Transaction of extended producer responsibility certificate. — (1) A producer may purchase extended producer

responsibility certificates limited to its extended producer responsibility liability of current year (Year Y) plus
any leftover liability of preceding years plus 10 per cent of the current year liability.

2 The extended producer responsibility obligation shall have to be fulfilled by the producers and used
oil importers by proportionately purchasing extended producer responsibility certificates on a quarterly
basis.

(3)  Assoon as the producer and used oil importer purchases the extended producer responsibility certificate, it
will be automatically adjusted against its liability, priority in adjustment shall be given to earlier liability
and the extended producer responsibility certificate so adjusted shall be automatically extinguished and
cancelled.

(4)  The availability, requirement and other details of the extended producer responsibility certificate for every
producer or used oil importer or recycler shall be made available on the portal.

(5)  All the transactions under this Chapter shall be recorded and submitted by the producers or used oil
importers or recyclers on the portal.

(6) One or more trading platform for sale and purchase of extended producer responsibility certificates may
be established through agency accredited by the Central Pollution Control Board in accordance with the
guidelines issued by Central Pollution Control Board with the approval of the Central Government.




16

431 159

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

30.

O]

®)

(4)

31.

32.

33.

34.

Portal for registration, filing of annual returns, Extended Producer Responsibility certificate and tracing
of materials. — (1) The Central Pollution Control Board shall establish an online system for the registration and
as for filing of quarterly and annual returns, extended producer responsibility certificate and tracing of oil
produced or generated by any entity or person, which shall ensure a mechanism wherein the material balance of
the lubrication oil introduced in the market by any producer in a financial year is reflected.

The portal shall act as the single point data repository with respect to management and implementation of
extended producer responsibility for used oil.

The online portal shall be functional by the Central Pollution Control Board within six months from the date of
commencement of the Hazardous and Other Wastes (Management and Transboundary Movement) Second
Amendment Rules, 2023 and all activities related to the implementation of the extended producer responsibility
shall be done in online manner.

The manifest system for transport of used oil shall be applicable to those entities under this Chapter who are
required to take authorisation under the said rules.

Responsibility of producers. - The producers of base oil or lubrication oil shall be responsible for, -

(a) registration on the portal;

(b) fulfilling extended producer responsibility targets as per sub- rule (2) of rule 27;

(c) provide the contact details such as address, email address, toll free telephone numbers or helpline numbers
to consumers through their website or through advertisements or documentation so as to facilitate the
process;

(d) filing annual returns in the form provided on the portal on or before 30" June following the financial year
to which that return relates;

(e) creating awareness through media, publications, advertisements, posters, or by any other means of
communication.

Responsibility of used oil importer. - The used oil importers shall be responsible for, -
(a) registration on the portal;
(b) fulfilling extended producer responsibility targets as per sub- rule (2) of rule 27 through the portal;

(c) filing annual returns in the form provided on the portal on or before 30" June following the financial year to
which that return relates.

Responsibility of collection agent. - All used oil collection agents shall have to, -
(a) register on the portal,

(b) collect used oil from the generators and supply to the registered recycler or producer in accordance with
these rules and upload information on the portal,

(c) filing quarterly returns in the laid down form on the portal on or before the end of the month succeeding
the quarter to which the returns relate;

(d) filing annual returns in the form provided on the portal on or before 30" June following the financial year
to which that return relates.

Responsibilities of the recycler. - All used oil recycler shall have to, -
(a) register on the portal;
(b) ensure that the facility and recycling processes are in accordance with these rules;
(c) ensure that no damage is caused to the environment during storage, transportation and recycling of used oil;
(d) ensure that the residue generated during the recycling process is disposed of in accordance the said rules;

(e) filing quarterly returns in the prescribed form on the portal on or before the end of the month succeeding the
quarter to which the returns relate;
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35.

36.

37.

(f) filing annual returns in the prescribed form provided on the portal on or before 30™ June following the
financial year to which that return relates.

Responsibilities of the bulk generators. - Bulk generators shall,-

(@)

(b)

set up collection points to facilitate collection agents for collection and transportation of used oil from
their premises; and

ensure that used oil generated by them be handed over only to the registered recyclers or producer or
collection agents.

Responsibilities of the Central Pollution Control Board. - (1) The Central Pollution Control Board shall be
responsible for-

(@)

(b)
(©

(d)
(€)

()
(9)
(h)

(i)
@)
(k)
(N

operation and maintenance of the portal and monitoring of extended producer responsibility
compliance;

coordination with the State Pollution Control Boards;

prepare and issue Guidelines and Standard Operating Procedures for registration on the portal,
extended producer responsibility certificate generation, fulfillment of obligation, returns, and for
collection, storage, transportation, recycling and disposal of used oil under this Chapter and also on any
other issue for smooth implementation of these rules from time to time;

prepare and issue necessary forms or returns on portal for implementation of this Chapter;

conduct of random checks for ascertaining compliance of the extended producer responsibility and for
that purpose the Board may take help of Customs or the State Government or any other agency;

documentation, compilation of data on used oil and uploading on the portal;
taking action against violation of this Chapter;

conducting training programmes to develop capacity building including the State Pollution Control
Board and Urban Local Bodies officials of State Governments;

conducting awareness programmes;
integration of all stakeholders with the centralised digital system;
prepare and submit an annual report to the Central Government; and

any other function delegated by the Central Government under this Chapter from time to time.

Responsibilities of the State Governments or Union territories or Municipalities or local bodies or the
State Pollution Control Board. - (1)The Department of Industry in the State and Union territory or any

other

Government agency authorised in this regard by the State Government or the Union territory

Administration, as the case may be, shall —

(@)

(b)
(©

(d)

)

@

ensure earmarking or allocation of industrial space or shed for collection of used oil and for re-
refining units in the existing and upcoming industrial parks, estates and industrial clusters;

ensure recognition and registration of workers involved in re-refining and recycling;

undertake industrial skill development activities for the workers involved in re-cycling of used oil;
and

undertake annual monitoring and to ensure safety and health of workers involved in recycling of
used oil.

Municipalities and Local Bodies shall facilitate producers and bulk generators or collection agents to set
up large number of collection points for collection of used oils in their jurisdictional areas and the used
oils so collected can be auctioned or sold to the authorised recyclers.

The State Pollution Control Boards or Pollution Control Committees of Union territories, shall, -

(i) ensure proper implementation of this Chapter in coordination with the Central Pollution Control

Board;



18

433 161

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

38.

39.

40.

(if) facilitate setting up of collection points by the collection agents;

(iif) monitor the compliance of extended producer responsibility as directed by the Central Pollution
Control Board,;

(iv) conduct random inspection of producers or collection agents or recycler or used oil importers; and

(v) perform any other function as directed by the Central Government under this Chapter.

Responsibilities of the Bureau of Indian Standards, - The Bureau of Indian Standards shall issue necessary
standards for re-refined oil, which could be used as base oil for producers of lubrication oil within nine months
from the date of commencement of the Hazardous and Other Wastes (Management and Transboundary
Movement) Second Amendment Rules, 2023.

Environmental Compensation. - (1) The Central Pollution Control Board shall lay down guidelines for
imposition and collection of environmental compensation on the producers in case of non-fulfilment of
obligations set out in this Chapter and transaction or use of false extended producer responsibility certificates
or on any entity on violation of any provisions of this Chapter and guidelines issued hereunder.

(2) The environmental compensation shall also be levied on the recyclers for issue of false extended
producer responsibility certificates and providing false information.

(3) It shall also be levied on unregistered producers, recyclers and any entity, which aids or abets the
violation of this Chapter.

(4) (i) payment of environmental compensation shall not absolve the producer from the extended producer
responsibility as specified in this Chapter and the unfulfilled extended producer responsibility for a
particular year shall be carried forward to the next year and so on and up to three years;

(ii) in case, the shortfall of extended producer responsibility obligation is addressed after one year,
eighty- five per cent. of the environmental compensation levied shall be returned to the producer; and

(iii) in case, the shortfall of extended producer responsibility obligation is addressed after two year,
sixty per cent. of the environmental compensation levied shall be returned to the producer, and in case,
the shortfall of extended producer responsibility obligation is addressed after three year, thirty per cent.
of the environmental compensation levied shall be returned to the producer, thereafter no
environmental compensation will be returned to the producer.

(5) False information resulting in over generation of extended producer responsibility certificates by recycler
above five per cent. of the actual recycled waste shall result in revocation of registration and imposition of
environmental compensation which shall not be returnable and subsequent offence, violation of this
Chapter for three times or more shall also result in permanent revocation of registration over and above
the environmental compensation charges.

(6) (i) the funds collected under environmental compensation shall be kept in a separate escrow account by the
Central Pollution Control Board and the funds collected shall be utilised in collection and recycling or end
of life disposal of uncollected and non-recycled or non-end of life disposal of used oil on which the
environmental compensation is levied, and on other heads as decided by the committee; and

(if) modalities and head for utilisation of the funds shall be decided by the Steering Committee with the
approval of the Central Government.

Prosecution. - Any person, who provides incorrect information required under this Chapter for obtaining
extended producer responsibility certificates, uses or causes to be used false or forged extended producer
responsibility certificates in any manner, wilfully violates any provision of this Chapter or fails to cooperate in
the verification and audit proceedings, shall be prosecuted under section 15 of the Act. This prosecution shall be
in addition to the environmental compnesation levied under rule 39 of this Chapter.

41. Verification and audit. — (1) The Central Pollution Control Board by itself or through a designated agency shall

verify compliance of this Chapter by the producers, used oil importer, bulk generators, collection agents and
recyclers through inspection and periodic audit, as deemed appropriate and take actions against violations
under rule 39 of this Chapter .
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(2) Any fee for the verification and audit shall be charged by the Central Pollution Control Board from the
concerned registered entity.

42. Steering Committee. - (1) There shall be a Steering Committee headed by the Chairperson, Central Pollution
Control Board to oversee the implementation of extended producer responsibility under this Chapter, which
shall consists of following other members, namely:-

(i)  one representative of the Ministry of Environment, Forest and Climate Change;
(i) one representative of the Ministry of Petroleum and Natural Gas;

(iii)  a maximum of two representative of producers;
(iv)  amaximum of two representative of Automobile Manufacturer Associations.
(v)  amaximum of two representative of recycler associations;

(vi) one representative of the State Pollution Control Board or Pollution Control Committee as co-
opted by the Chairman of the Steering Committee;
(vii) Member Secretary of the Central Pollution Control Board; and

(viii) Head of the Division concern of the Central Pollution Control Board as Member Convener.
(2) The Steering Committee may co-opt any other member if it considers necessary.

(3) The Steering Committee shall be responsible for overall monitoring and supervision of implementation
this Chapter.

(4) Shall also decide upon the disputes arisen from time to time on the representations received in this
regard, and shall refer to the Central Government any substantial issue arisen or pertaining to this Chapter.

(5) The Steering Committee shall review and revise the targets, weightage and permissibility of modes of
recycling in view of the technological advancements and other factors and make recommendations to the
Central Government.

(6) The Steering Committee shall take all such measures, as it deems necessary for proper implementation
of the provisions of this Chapter.

43. Application of other provisions of these rules. - The provisions relating to hazardous wastes under these
rules shall also apply to utilisation and management of used oil under this Chapter.’.

[F. No. 23/75/2021-HSMD]
NARESH PAL GANGWAR, Addl. Secy.
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Standard Operating Procedure and Checklist of Minimal Requisite Facilities for Utilization of Spent Carbon

(Carbon Residue) generated from Urea fertilizer Industry

Procedure for grant of authorisation by SPCBs/PCCs for utilization of Hazardous Waste

(i)

(i)

(iv)

25.0

While granting authorisation for utilization of hazardous wastes, SPCBs/PCCs shall ensure
the following:

a. The waste (intended for utilization) belongs to similar source of generation as specified
in SoPs.

b. The utilization process is similar to the process of utilization described in SoPs.
c. End-use/ product produced from the waste shall be same as specified in SoPs.

d. Authorisation be granted only after verification of utilization process and minimum
requisite facilities as given in SoPs.

e. Issuance of passbooks (similar to the passbooks issued for recycling of used oil, waste
oil, non-ferrous scrap, etc.) for maintaining records of receipt of hazardous wastes for
utilization.

After issuance of authorization, SPCB shall verify the utilization process, checklist and SOPs
on quarterly basis for initial 2 years; followed by random checks in the subsequent period for
atleast once a year.

In-case of lack of requisite infrastructures with the SPCB/PCC, they may engage 3" party
institutions or laboratories having EPA/NABL/ISO17025 accreditation/recognition for
monitoring and analysis of prescribed parameters in SoPs for verification purpose.

SPCBs shall provide half yearly updated list of units permitted under Rule 9 of HOWM Rule,
2016 to CPCB and also upload the same on SPCB website, periodically. Such updated list shall
be sent to CPCB on a half yearly basis i.e by July and January respectively.

Authorisation for utilisation shall not be given to the units located in the State/UT where
there is no Common TSDF, unless the unit ensures authorised captive disposal of the
hazardous waste (generated during utilisation) or its complete utilisation or arrangement of
sharing with any other authorised disposal facility.

In case utilization proposal is not similar with respect to source of generation or utilization
process or end-use as outlined in this SoP, the same may be referred to CPCB for
clarification / conducting trial utilization studies and developing SoPs thereof.

The source and work zone standards suggested in the SoPs are based on the E(P)A notified
and OSHA standards respectively, however, SPCB/PCC may impose more stringent standards
based on the location or process specific conditions.

Utilization of Spent Carbon (Carbon Residue)

Type of HW Source of generation Recovery/Product
Spent Carbon (carbon | From Urea Manufacturing | Carbon Black
Residue — listed at | plant

SI No. 18.2 of Schedule-I
of HOWM Rules, 2016

s

WM-II Division, CPCB, Delhi
2|Page
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25.1

25.2

25.3

(Carbon Residue) generated from Urea fertilizer Industry

Source of Waste

The Spent Carbon (Carbon Residue) is generated during the thermal cracking of hydrocarbon
for manufacturing of urea fertilizer. The Spent carbon (Carbon Residue) is categorized as
hazardous waste under S.No 18.2 of schedule-l of HOWM Rules, 2016, which are required to
be disposed in authorized disposal facility in accordance with authorization condition, when
not utilized in manufacturing of Carbon black.

Utilisation Process

The process involves utilization of Spent Carbon (Carbon Residue) in carbon black industry to
reduce consumption of raw material (Carbon black feedstock) to achieve resource recovery.
Carbon Residue is mixed with quench water and is used as quench liquor at a temperature of
about 2000 °C in the reactor (where partial combustion/pyrolysis of carbon black feed takes
place) to reduce the temperature and in process, carbon in the Carbon Residue becomes
part of the product i.e. carbon black.

Injection of Quench water mixed with
Spent carbon (Carbon Residue)

Cyelone

UNLOADING pump
AREA

Molasses

pump

! ®

Bucket elevator (B.E.)

Equipment

Product Usage / Utilization

The Spent Carbon (Carbon Residue) mixed with water for quenching of hot gases in the said
Reactor to regulate the temperature of flue gas and the carbon present in the slurry
contributes as supplementary resource in manufacturing of carbon black.

o &

WM-II Division, CPCB, Delhi
3|Page
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(Carbon Residue) generated from Urea fertilizer Industry

25.4 Standard Operating Procedure for utilization

This SoP is applicable only for utilization of Spent carbon (Carbon Residue) generated from

Urea fertiliser manufacturing plant, as a supplementary resource in manufacturing of Carbon

Black.

(1)

(2)

(3)

(4)

(5)

(6)

(7)

(8)
(9)

(10)

(11)

(12)

The Spent Carbon (Carbon Residue) (with 85 % moisture) shall be procured in
non-reactive drums/container in accordance with the provisions stipulated in
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016.

There should be a designated space for storage of Spent Carbon (Carbon Residue)
under cool, dry, well ventilated and covered storage shed, as authorized by the
concerned SPCB/PCC under the HoWM Rules, 2016 so as to eliminate water
intrusion. Such shed shall have impervious lined floor, adequate slope, seepage
collection pit. The loading/unloading space for Spent Carbon (Carbon Residue) shall
also be under the covered shed.

The seepage from the collection pit shall be pumped to mixing vessel/ slurry
preparation tank (where Spent carbon is mixed with water) to feed the same into
the Carbon Black Reactor.

The Spent Carbon (Carbon Residue), if not in cake form shall be stored in silo.
Loading of spent carbon into silo shall be carried out mechanically using pump.

The spent carbon (Carbon Residue) shall be directly transferred to slurry preparation
tank through mechanised system with no manual handling.

Utilisation of Spent Carbon (dry weight) shall not exceed 5 % to the product
i.e Carbon black manufactured.

The carbon slurry mixed with water from the slurry preparation tank shall be
injected as quench liquor through pipeline into the reactor.

The reactor shall maintain temperature not less than 2000°C.

Utilization of spent carbon shall not be carried out during unstable/breakdown
conditions in the reactor.

The unit shall ensure that all personnel involved in the plant operation shall wear
proper personal protective equipment such as masks, gloves, goggles, shoes etc. for
safety, suitable for power plant operation.

Prior to utilization of Spent Carbon (Carbon Residue), the unit shall obtain
authorization for generation, storage and utilisation of Spent Carbon (Carbon
Residue) from the concerned State Pollution Control Board, under the Hazardous
and Other Wastes (Management & Transboundary Movement) Rules, 2016,

The hazardous wastes (viz. contaminated gloves, masks, dusters, liners, etc., as
applicable) generated from utilization process shall be collected, and stored
temporarily in drums/bags in a dedicated hazardous waste storage area within the

WM-II Division, CPCB, Delhi R\ &

4|Page
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(13)

(14)

(15)

(Carbon Residue) generated from Urea fertilizer Industry

unit premises. The same shall be sent to Common hazardous waste treatment,
storage and disposal facility (TSDF) or other authorized facility, within 90 days from
generation of waste. Such storage area shall be covered and properly ventilated.

Transportation of the aforesaid waste shall be carried out by the sender or receiver
(utilizer) after obtaining authorization from the concerned SPCB under the
Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016.

In case of environmental damages arising due to improper handling of hazardous
wastes (viz., accidental spillage during generation, storage, processing,
transportation and disposal), the unit shall be liable to implement immediate
corrective measures, environmental site assessment and remediation of
contaminated soil/groundwater/sediment etc. as per the “Guidelines on
Implementing Liabilities for Environmental Damages due to Handling & Disposal of
Hazardous Wastes and Penalty” published by CPCB.

During the process of utilization and handling of hazardous waste, the unit shall
comply with the requirements in accordance with the Public Liability Insurance Act,
1991 as amended, wherever applicable.

25.5 Records & Returns

(1)

(2)

(3)

(4)

The unit shall maintain a passbook issued by concerned SPCB/PCC wherein the
following details with respect to each procurement of Spent Carbon (Carbon
Residue) shall be entered:

- Address of the sender

- Date of dispatch

- Quantity procured

- Seal and signature of the sender
- Date of receipt in the premises

The unit shall submit quarterly and annual information on Spent carbon (Carbon
Residue) consumed, quantity utilised, product manufactured, hazardous waste
generated, resources conserved (specifying the details like type and quantity of
resources conserved) etc., to the concerned SPCB.

A log book shall be maintained with information on source, quantity, date wise
utilization of Spent Carbon (Carbon Residue), product recovered, hazardous waste
generated, etc. and record of analysis report of emission monitoring & effluent
discharged, as applicable shall be maintained.

The unit shall maintain record of hazardous waste generated, utilised and disposed
as per Form 3 & shall file annual returns in Form 4 as per Rule 20 (1) and (2) of the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016, to SPCB.
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Standard Operating Procedure and Checklist of Minimal Requisite Facilities for Utilization of Spent Carbon
(Carbon Residue) generated from Urea fertilizer Industry

25.6 Standards

(i) Source emission standards for Particulate Matter, SO,, NO,, heavy metals (Cd, Th + their
compounds; Co, Mn, Ni, Cr, Sb, As, Pb, Cu, V + their compounds) shall comply with the
standards notified under the Environment (Protection) Act, 1986 vide Notification No.
G.S.R. 481(E) dated 26/06/2008 for Common Hazardous Waste Incinerators or as
prescribed by the concerned SPCB/PCC, whichever is stringent.

(ii) Monitoring of the specified source emissions shall be carried out quarterly. The
monitoring shall be carried out by NABL/EPA accredited laboratories and the results shall
be submitted to the concerned SPCB quarterly.

25.7  Siting of Industry

This SOP is applicable only for utilization of Spent Carbon in the Carbon black manufacturing
Industry which is already in operation and cited in accordance with Consent to Establish
issued by the concerned SPCB/PCC.

25.8 Size of Plant & Efficiency of utilisation
Utilisation of Spent Carbon (dry weight) shall not exceed 5 % to the product i.e Carbon black
manufactured. Hence, requisite facilities of adequate size shall be installed accordingly as

mentioned under para 25.10 below.

25.9 On-line detectors / Alarms / Analysers

Online emission analysers for PM, SO, and NO, in the stack shall be installed and the online
data be connected to the server of the concerned SPCB/PCC and CPCB.

25.10 Checklist of Minimal Requisite Facilities:

S.No Requisite Facilities

15 Designated space for storage of Spent Carbon (Carbon Residue) under cool, dry,
well ventilated and covered storage shed, so as to eliminate water intrusion.

2, Storage shed with impervious lined floor, adequate slope, seepage collection pit

3 The loading/unloading space for Spent Carbon (Carbon Residue) under covered
shed.

4. Mechanised systems for handling & transfer of Spent carbon from storage shed to

mixing vessel.

5. Mixing vessel/slurry preparation tank with appropriate mechanised system for
mixing of Spent carbon with water.
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6. Pumping system for transfer of collected seepage from seepage pit into mixing
vessel/ slurry preparation tank

7 Piping arrangement for injecting the mixed slurry into carbon black reactor.

8. Carbon Black Reactor(s)

9. Air Preheater

10. Oil Preheater

11, Waste Heat Recovery Boiler

12, Air Pollution Control Systems

13. Stack of height as prescribed by SPCB with easy access to port hole, for
conducting stack monitoring

14. Online analyzers for monitoring Particulate Matter, SO, and NOx emission in stack
and the online data be connected to the server of the concerned SPCB/PCC and
CPCB.
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Government of India
Ministry of Environment, Forest and Climate Change

Legal Monitoring Cell

Date: 05/02/2024

Subject: Engagement of Panel Counsel
Ref.:-Request from division on mail dated 05/02/2024

Respected Ma’am,
Ms. Nidhi Jaswal (9990343004 & nid.jaswal@gmail.com)

You are engaged to appear and conduct the case mentioned below for all purposes on behalf of this
Ministry till the disposal of the case or expiry of your term of engagement or until further orders,
whichever is earlier.

2. Details of the case are as follows:-

Court: NGT (PB), New Delhi

Case No.: OA No. 620/2022

Title of the Case: Kaushal Kishore Vishwakarma Vs. State of Punjab & Ors.
Concemed Division of the Ministry: HSMD

Name and contact of the Divisional Head: AS (NPG) & 011-20819247

Email ID: asnpg.mefcc@gov.in

Name and contact of the dealing Associate (Legal): Mr. Aman Kohli & Ms. Neha Patankar
Ph. No. 9953813739 & 7057448548

Email ID: amankohlil85@gmail.com & nehapatankarenv@gmail.com

Next Date of hearing: 22/02/2024

5 This engagement is subject to the following conditions:-

A

i. The engagement is governed by O.M. No. 17(21)/2020-PL/NGT Dated 22.08.2022,
02.03.2023 and O.M. No. 17(21)/2017-PL/NGT on dated 01.12.2017, 07/02/2019 and
04/05/2020, Policy and Law Division, Ministty of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, New Delhi read with relevant circulars/instruct tions issued by
this Ministry from time to time.

ii. In case you are unable to attend the case for some reason, sufficient advance intimation
should be given to the concerned Division.

iii. To return the brief on expiry of your term/disposal of the case to the Ministry of
Environment, Forest and Climate Change, or till further orders.

iv.  To intimate the Ministry the progress of the case regularly including obtaining and forwarding
certified copy of the Order/Judgement to the concemed Division whenever necessary.

v. To appear on behalf of this Ministry in person, and not through a junior counsel in the
matters marked to you. :

vi. The engagement is acknowledged. 5

(Legal Monitoring Cell)

\@\;L oﬁ‘& MoEF&CC, New Delhi
- el |Ie/Smita H. Salve
=)

wrerel  (fafSy
Senior Consultant Legal 12
Tgfaxvl, 79 @ Woaryg IR JRe
NIDHI JAISWAL Mo Environment,Forest and Climats Change

arwa ATsTR, A% faeen
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M Gma" Ajay Chowdhary <ajayc525@gmail.com>

Advance Service of Reply in the matter of Kaushal Kishore Vishkarma Vs State of
Punjab & Ors

1 message

Ajay Chowdhary <ajayc525@gmail.com> Mon, Feb 19, 2024 at 9:59 PM
To: parulshahi.cpcb@supportgov.in, zeus@zeus.com.in, naginder.benipal@gmail.com, rkhuranalegal@gmail.com

Respected Sir(s),

Kindly find attached herewith the Advance Service of Reply in the matter of Kaushal Kishore Vishkarma Vs State of
Punjab & Ors.

Thanks & Regards
Cl/o. Nidhi Jaswal, ADvocate

ﬂ Affidavit Kaushal Kishore.pdf
11423K



